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LOK SABHA ever, the Chief Minister of the State
concer is consulted before the ap-
Wednesday, May 24, 1067/Jysistha 3, pointment of 8 Governor.
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[{Mp. SrzAxzr in the Chairl
MEMBERS SWORN

Bhri V. Narasimha Raos (Parvathi-
puram).

ORAL ANSWERS TO QUESTIONS

Appointment of Gevernors
+
*31. Shri B, S. Sharma:

Will the Minister of Home Affairs
be pleased to siate:

(s) whether non-congress Chief
Ministers have suggested to Govern-
ment that they be comsulied before
appointing Governors of their States:
and

(b) it so, the reaction of Govern-
ment thereto?

The Minlsier of Heme Affalrs (Shri
Y. B. Chavan): (a) and (b). No such
suggestion has beem received. How-

' 349 (Al) LED—1.

Shri ¥. B. Chavan: I think, this ques-
tion has been expilained many times
on the floor of the House, particular-
ly about what the hon, Member has
to say mbout what happened in Rajas-
than. So far as the appointments of
the Governors are concerned, natural-
ly. people do have the understanding
of social forces and the working of
the human mind in those areas, Nor-
mally, the persons who command the
respect of the people at large are
sejected for these posts. Niurally,
sometimes their palitical standing and
sometimmes their administrative ex-
perience is a relevant factor in these
appointments.
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Shri ¥, B, Chavan: As far as | can
say—because I have no precedents
with me—after 1 took over, a number
of Governors have been appointed and

never has such a situation arisen so
far.

Shri Hem Barua: In view of the
fact that the institution of Governors
is & relic of the British colonial rule
and is an snachronism in a democracy
as others, may ] know if it iz a fact
that our Government are thinking

institution does not fit into the pattern
of democracy?

Shri Y. B, Chavan: I do not accept
this comment of the hon. Member
because the word ‘Governor” may be a
colonial word, but certainly it has been
accepted by the Constitution of India.
There is no proposal, there is np inten-
tion, on the part of the Government
to change this.

Shri Hesn Barsa: He has not under-
siood me, Sir.

Mr, Speaker: He has understood
you.

Mr. Sheo Narain
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many cases wert Govermors thrust
upon, the States in spite of the advice

Sari ¥. B. S8havan: This is one of
the suggestions that can always be
conaldered.

My, Spesker: Next Question

Shri Jyetirmey Bass: On a point
of infermation.

Mr, Speaker: NWext Question. Mr.
Petadia,
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Inde-Pak. Tele-Communications
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Will the Minister of Communica-
tlons be pleased to state:

(a) whether tele-communication
links between India and Pakistan
have since been established;

(b) if so, the brief resume of their
working at present; and

(e) if not, the efforts made to
establish the same at an early date?

The Minister of State in the Depart-
ments of Parlismentary Afflalrs and
Communmications (Shri L K. Gajral):
(a) to (c). The telecmmunication
links between India and Pakistan
were restored partially in February,
1968. The circuits have, hoWever. not
been working satisfactorily mainly
due to lack of coordination and at-
tention from Pakistan authorities.

In rrsponse to Government of
India’s proposal for discussions on
varius subjects, including telecom-
munications to  normalise relations
between India ang Pakistan as pro-
vided in the Tashkent Declaration.
the Government of Pakistan have ex-
pressed the desire to have talks for
nomalisation of tele-communication
tacilities. We have welcomed this trend
and are pursuing through diplomatic
channels the possibility of having the
scope of the talks widened, 36 as to In-
clude other closely related matiers We
have also offered to recelve In Delhi
a team of Pakistan officialy for talks
on questions that either side Ty
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bring up. The final reply of the Gov-
ernment of Pakistan is sfill awaited,
but the response so far has not been
very encouraging.

Shri D, N, Patedia: Since Indian
cargo is still held up in Pakistan
waters, in spite of the fact that Pakis-
tan cargo was released by the Indlan
authorities unilaterally why should
this not be a pre-condition that before
we talk about resumption of telecom-
munications, the Government of
Pakistan must release the Indian car-
g0 held in Pakistan waters* Would
there be any sense in aulways giving
facilities to Pakistan without insis-
ting on reciprocal facilities®

Shri 1. K. Gujral: The Government
of India's attitude has been made
clear here from time 1o time about
our relationship with Pakistan, The
main point is not that we are pulting
forward any pre-conditions. We arc
anxious that in the Tashkent spirits,
understanding should prevail between
these two countries and. therefore,
we have laid down no pre-conditinn
for talks. and we are willing to talk
to resolve all gutstanding issues.

Shri Nath Pai: What is the Taskent
=pirit* There is no such spirit now.
You may call it the Tashkent ghost

Shri L K. Gujral: We are not mur-
dering it.

Shri Nath Pai: The spinit s
only the ghost remains.

Shri Hegn Barua: He js trying to
take shelter under the Tashkent
spirit. But the Tashkent spirit iy dead.

dead;

Shri D, C. Sharma: May [ know
whether these telecommunication
linkg were working before the hostl-
lities between India and Pakistan
started and where they are proposed
to be started now, who is going to
hear the expenses involved in |he set-
ting up of these telscommunication
centres, whather the expenses wi'l be
borne by both India and Pakistan,
and If so, in what ratio?
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namely New Delhi-Lahore and Cal-
cutta-Dacca were restored, but the
not been

So far as the reveune puart of it is
concerned, different formulae were
evolved in 1948 for the sharing
the telegrums as well as the tele-
phone bills revenues and also the pos-
tage revenues. If the hon, Member
so wishes, 1 can give details. But 1
can only state here thig thing in which
the hon. Member would be interes-
ted. namely that according to the
formulae for telephome and telegrum
revenues, the Pakistan  authorities
owed to India about Rs 48 lakhs on
these two accounts and about Rs 1
crore on account of posta! putstan-
dingx that Pakistan should reimburse.
Unlortunately. in spite of our wvari-
ous reminders we have nnt been able
to Ret that moncy.

)

Shri D. N. Patodia. The hon Minis-
ter has told ux that in the gspirits of
the Tashkent agreement we are
giving all facilities to Pakistan But
1 want to ask. why should the grant
of these Pfacilities be always wunila-
teral. Ape we not entitled to impose
a pre.condition on Pakistan to do
likewise to us? When we have velea.
sed Pakistan cargo. is it not neces-
sary for them to re'ease Indian cargo
before any other topic is discussed?

shrli 1 K Gujral: T am entirely In
agreement with the hon. Member
that Pakistan is absolutely not justi-
fied in withholding our cargo. But
he will slso understand that as &
matter of policy we are not asking
for sny pre-conditions. Now the
setting up of tele-communications is,
I feel, a way to creste M
and to talk to esch other. If we d0
not have m1 sitangments and i
we do not have telecommunications,
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obviously we will not be able to talk
to each other also,

I can assure the hon. Member that
the Government of India are not
obvious of the withholding of cargo
by the Pakistatn authorities and we
hope that if Pakistan ever agrees to
come to the table, we will be able
to raise this issue as. well.

Shri R. Barma: In pursuance of the
policy of having better relations with
our neighbours and in view of the
Tashkent agreement, should we not
proceed {0 normalise relations with
Pakistan without waiting for exchange
of communication links?

Shri I. K. Gujral: The hon. Member
will agree with me that ever since
the cessation of hostilities, the Gov-
ernment of India have left no stone
unturned to create understanding
between our two countries. We are
going to the farthest extent to see
that India and Pakistan live as peace-
ful and good neighbours and friends.
As regards tele-communications also,
it is not a question of being unila-
teral. For instance, our tele-com-
munication channels up to the border
are working very effectively anq very
efficiently. But calls generally do
not get' there. Therefore we remind
them to improve the tele-communi-
cations. Unfortunately, the response
to us is not good. We have also fixed
meetings and tried to check up the
apparatus, We have asked them to
agree to hold joint meetings. The
Director General here has been writ-
ing to his opposite number in Pakis-
tan almost every month to agree to
a meeting at that level which can im-
prove the tele-communications. But
unfortunately, there has been no
response,

Wealth of persons holding Public
Offices

+
34. Shri A, B, Vajpayce:
Shri N. S. Sharma:
Shri Shri Gopal Saboo:
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Shri Brij Bhusban Lal:
Shri Sharda Nand:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose 1o
set up a high-powered commission to
inquire into the wealth of all those
who held public offices during the
last 20 years;

(b) whether any
this effect have been
Government;

suggestions to
received by

(c) if so, the action taken thereon;
and

(d) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). No, Sir.

(c) Does not arise.

(d) Such an inquiry is not called
for, would involved a great deal of
fruitless work, and would not he in
the public interest.
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Shri Y. B. Chavan: No, it has

nothing to do with it. If there are
any specific allegations against any-
body and if a prima facia case is made
out against some person, inquiries will
be made. But to make some sort of
very blanket proposition of inquiries
against all people who held publie
office in the last twenty years is some-
thing like talking without knowing
what one is talking about.
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Shri ¥. B, Chavan: [ think all these
matters were discussed when the
Santhanam Committee’s recommenda-
tions were discussed from time to
time. One thing which was accepted
was baving & code of conduct for
Ministers both in the States and at the
Centre. That code of conduct has
been accepted and action on the basis
of that code is taken.

Shri Rangn: When?

8hri Y. B. Chavan: Wherever alle.
gations are made. In the code, certain
procedures are laid down, If there
are any alllegations against Ministers
in a State elc. they should be forward-
ed tg the Chief Minister and be should
be asked to look into the matter. If
the allegations are against a Chief Min-
ister, the code of conduct lays down. ...

Sk Range: If the Prime Minister
herself is in the dock, what is the use
of this procedure?

Bari Y. B Chavan: It is nO use
marely making all these statements,

MAY 34, 1887
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Shri Banga: It is not an irrespon-
sible statement.

Shri ¥. B. Chavan: ] did not say
statement.

Shri Y. B. Chavan: Certainly I have
got respect for the hon, Member,
he should have some respect for

ciple. Then again after the elections,
when the new governments came in,
I ecirculsted this code of conduct to

the Chief Ministers' conference, and
I have requested them to mccept this
and adopt this.

Bhri Nath Pai; 1 am glad to be told
by the Home Minister that Govern-
mept have decided to accept the re-
of the Santhanam

acceptance, i.e. 97 per ent of the sug-
gestions and recommendations of the
committee have been acceplad, but
whal this statistical amount of accep-
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when you, Mr. Speaker, were the
President of the Congress, you said
that every office-bearer who was hol-
ding office shoulq submit to you a
statement of his assets and, if there
were any liabilities, of course, of his
liabilities too. I do not know whe-
ther this was later on confirmed by
the Congress President who succeed-
ed you in office, Mr. Sanjiviah, He
also made the claim that a man who
is a pauper today becomes a Minister,
and within three years he is a milli-
onaire. This came from you and
from the man who held the same dis-
tinguished office after you. In the
light of this I do not know why Mr.
Chavan feels very offended if a sug-
gestion is made that an inquiry like
this shou!q be held. Perhaps if you
have nothing to hide, why shun the
inquiry? Maybe, most of you will be
found to be innnocent and the cob-
webs of misunderstanding will be
removed,

Shri ¥. B. Chavan: I am not offen-
ded. It is not a question of offence, it
is a question of the administrative
practicability of the proposition. I
am not at all offended. Government
have certainly accepted the princi-
ple, and as a part of the code of con-
duct, Ministers have to submit their
assets and liabilities statement to the
Prime Minister, the State Ministers
can submit to the Chief Ministers.
That is accepted. So, certainly there
are written commitments made
by the Ministers concerned with
the Prime Minister and the
Chief Minister. It is part of the
normal record. Thig is something
which the Ministers will be held up
to. But if some specific allegations
are made then certainly one can make
an inquiry.

Shri Ranga: They have been made.

Shri ¥. B, Chavan: How can you
sav that against all the public office
‘holders in the last 20 years an enquiry
should be held? It is holding some
sort of inquiry against democracy as a
whole. I do not know how members
make such a propOsal.

JYAISTHA 3, 1889 (SAKA)
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Shri Jyotirmoy Basu: The magni-
tude of corruption is colossal.

Shri Hem Barua: A memorandum
was submitted by some MLAs and
MPs from Mysore. What hag he done
to that?

Shri D. C. Sharma: Is it not a fact
that the demand for the appointment
of a commission like this is a part of
a smear campaign and a character
assassination campaign which are
carried on by certain political parties,
and is it not a fact that the appoint-
ment-of a commission like this will
mean the gradual end of democracy
which we hold so dear in India?

Shri A, B. Vajpayee: Is that a ques-
tion?
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Shri Y. B, Chavan: The code of con-
duct is something which can be made
applicable to Ministers while they are
in office and naturally the code of con-
duct can be pu# into operation when
it is accepted. It is applicable fo
those who were in office on the date

on which the code of conduct was ac-
cepted and that is observed.

Shri K. Lakkappa: The hon. Home
Minister said that if specific allega-
tions were made by the Members, en-
quiries would be held. Allegations
were made against the Chief Minister
of Mysore in a Memorandum submitt-



who are all responsible
‘We have received no reply
80 far to that memorandum.  Does
this Government intended to defend
the culprits or will it take any action

Shri Y. B. Chavan: ] am mnot in
poasession of all the facts. If a spect-
fic question is put, certainly 1 will
answer it,

st wo #Te fawrd) : qEiE W

Mr. Speaker: ] appreciate the point
It is an important question. I do not
want anybody 1o misunderstand.
Even if ten minutes more are spent on
this gquestion, it does not matter.

Otherwise, Minisers and even the
Speaker are likely to be misunder.
" stood.

8hri K. Lakkappa: | rise on & point
of order. 1 put a specific question.

Mr. Bpeaker: This is = general ques.
tion and you have brought in a specific
question. You can put it as a
separate question. A a supplementary
he may not be having an answer. He
cannot rememer the case or all the
charges against sp many ministers. If
vou put a separate question. he would
question. . . . (Interruptions).

toareply asa matter of right I
would request him to reply to my
answer. ... UInferruptions),

Mr. Speaker: Order, order. Nut so
many pcople should rise at the same
time. Shri Lakkappa has raised a
point. If the hon., Minister has not
got the infurmation. he may give it
later on. That is a different matier.
Next question

Several hom. Members TO3e—
Mr Speaker: Bhri Tenneti Viswa-
natham.

Shri Nagh Pal: What is your tinal
position?

Mr. Speaker: | said that js a sepa-
rale question.

Shri J. M. Biswas: How many com-
plaints he has received about the
ministers—'et ham at least reply that
question,

8hri Y. B. Chavan: Certainly in
the past, certain were
made against certain Ministers and
Chief Ministers. This ls the general
information 1 have got; if I have got
to go into detaile of the allegations
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Syl Naih Pal: That is not Santha-
nam Committes's recommmendation,

shrl Y. B. Chavan:: I am talling you

a code of conduct, and on that basis,
as I said, if there are specific allega-
tions and Iif a prima facie case |Is
made out, certainly Government will
have o go into the matter. In these
matters, the Prime Minister did re-
ceive complaints and the Prime Minis-
ter asked the Cabinet Sb-Commitlee
to look into the case, to consider the
case, and the Sub-Committee has gone
into these¢ matters. The conclusion
wus that there were no grounds for
the Central Government tn take any
action. (Interruption).

Shri Jyotirmey Basa: How much

time has he taken to Eive this much
information®

Mr. Speaker: Order. order. Shri
Tenncti Viswanatham.

Bhri Jyolirmoy Basa: It is a very
important matter. Let us kuow the
facts,

Shri Teansly Viswanatham: The
Home Minister referred to the case
about a Chief Mirnuster, but 1 want 1o
know wilh reference to other Minis-

single case in which, the code having
been accepted, It was implemented in
iny of the States?

lh!" B. Chavan: In some caves

MMM about
matters in the Stxies
made
the Chinf Minister
mike an enquiry inte it and geve his

i
:
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polise the question bour today; let the
other side also have a chance.

Shri Chintamani Panigrahi: May 1
know whether the Home Minister has
received any allegations agminst Shri
Hare Krishna Mahatab with regard to
evasion of income-tax and also his
complicity in the Serajuddin affair
and, if so. whet gteps have been taken
to enquire inlo thesc allegeations?

Shri ¥ B. Chavan: 1 cannot answer
all these questions regarding every-
body. I have not got any information.

Several bon. Membery rose—

Mr, Speaker: Order, order.
Nath Pau.
matter.

Shri
Let us gxhaust the whole

Shri Nath Pai. Thank you, Sir. May
I draw thc attention of the Home
Minister 10 a patent contradiction in
the \wo stalemenis he has made?
A specific case was promptly ment:on-
vd by my colleague, Shr: Hem Barua
and it was reilerated by Shri Lakkap-
pa, and 1t was almost a challenge
which the Home Minister though: it
fit 1o throw in our face. 1 am not ii-
teresied in  blanket charges. I want
specific instances. And an infiance
was cited, within which a2 memorarn-
dum was presenled, signed by legis-
lators of both these Houses and by
the Mysore Assembly. Then the reply
came. He said. *1 have” What was
his earlier reply™ Hin carlier reply
war that “we have accepted the re-
commendation of the Santhanam Com-
mittee.” And then Mr Chavan add-
ed In the course of hiz reply to the
second supplementary that a Cabinet
Sub-Committee looked into this memo-
randum and reached (he conchurion
that there wasg no prima farie case.
Thiz i a contradiction in the purest
terma. (Mmterruption). SwAW wHAH

ot formfoll ot st il 8, Wy
avw wit ¢
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mittee’s recommendations, if & memo-
randum is signed by § or 10 legisla-
tors and presented to the President,
who will be panel to look into it? Not
a Cabinet sub-committee, Thouy shall
not be the judge of the conduct. That
is the Santhansm Commitiee's firm
recormmendation. The panel will be
constituted by judges of the Supreme
Court, one of whom will be given the
task of looking into the memorandum,
He ig the authority to find out whether
there is a prima facie case or not. The
Government has tried to side-track jhe
safeguard provided by the Santhanam
Committee. They framed charges
agminst their own colleagues and they
found perhaps that they were not
suitable enough to look into Don't you
think, Sir, there is a total contradie-
tion? He earlier told us that the
Santhanam Cormmittee’s recommenda.
tion has been accepted. For looking
into the charges, the Santhanam Com.
mittee made no recoOmmendation with
-regard to the Cabinet,

Shri ¥. B. Chavan: What I have said
earlier is on record. I have not said
that all the recommendations of the
Santhanam Commiltee were accepted
In this matter the code of conduct was
accepted, The other recommendalions
that the hon. member mentioned are
not accepted. It is a statement of
fact. Regarding the statements made
on the floor of the House, he can refer
to the records of this House. Even
about this particular enquiry to which
a reference was made, the FPrime
Minister did make a statement nn the
floor of the House about the action
taken sometime in February, 1983

MAY 34, 1087
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to have any result. If hon. members
want'a separate discussion under some
rule, it can be considered. We have
spent nearly half an hour on this.
Spending another 20 minutes on this
is not going to solve the problem. I
suggest that some other

may be taken to discusg this subject.
Nexh question.

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that Coro-
pation Ceremony of H. E. H. the Nizam
Asif Jah VIIT was held at Hyderabad
on the Tth April, 1967;

(b) if so, whether it was held with
the approval of Government:

(c) whether it is also a fact that
soon after the inauguration, quit
notices were given to thousands,
mostly poor people, who were in the
service of the late Nizam for decades
including ejection notices served on
close relations of the late Nizam;

{d) whether any representation on
these matters has been received by
Government; and

(e) it so, Government's
thereto?

Tae Mialster of Homg Affairs (Shri
¥. B Chavan): (a) and (b). Accord-
ing to information received from the
Andhra Pradesh Government, HEH.
the new Nizam held the traditional
succession ceremony on the 8th April,
1967. Tt was not necessary for the
Nizam to obtain the Government's ap-
proval in this regard as the function
was purely personal

Teaction
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smnployment with the Nizam, Govern~
ment cannot interfere,

Shri Bakar All Mirsa: Is it not a
fact that the police gurrounded the
palace of the Nizam? 1Is it not a fact
that even the members of the family
of the late Nizam were searched? Is
it not a fact that the light and water-
supply to the palace were cut off, so
that the inmates and farmilies of the
late Nizzam were compelled to leave?
1s it not a fact that 12,000 poor em-
ployees of the late Nizam, including
those who were receiving some pen-
sion, were retrenched and their pen-
sion stopped?

Mr Speaker: He can just say “Is it
not a fect” once; tnat will cover the
whole thing.

Shrl Bakar All Mirza: Let him say
that jt is not so, My question is this:
is it not Government's . responsibility
to see that the privy purse is utilised
for the sake of maintenance of the
family and staff of the Nizam? In this
case, when the grievances were men-
tioned to the Chief Minister of the
State or the Government of India no
notice was taken and no permission
wag given to sue the Nizam in the
court of law. Om the one side you see
injustice being done and on the other
you avoid all avenues of protection.

Mr. Speaker: This is not a question.

Shri Bakar All Mirza: My specific
question is this: will the hon. Home
Minister asyure this House that per-
mission will be given to all these ag-
gricved persons to gue the Nizam in
the court of law. Sir....

Mr. Speaker: Let him answer. Please
sit down now.

Shei Bakay AM Mirsa: Sir, I hope 1
will be alloweg to put my second sup-
‘plemehtery?
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considerations are in-
volved, and if he writes personally to
may also look into the matter.

authoritatively on this.

Shri D. N, Tiwary: He wanted to
know whether permission will be given
or not.

Bhri ¥, B. Chavan: These are some
of the priveleges of the princes which

Normally, in these
matters we follow the processes laid
down and our intention is to liberalise
in these matters. But, naturally, I
cannot give a blanket assurance that
in each case permission will be given,
we will certainly consider these
matters on merits.

Mr, Speaker: Shri Onkar Lal Berwa.

Bhri Bakar Ali Mirsa: Sir, I have
my second supplementary.



Shri ¥. B. Chawan: Sir, [ cannol giv
my views on what size of househol
the Nizam should have, how
servants he should have and wi
amount he should spend on them.
Certainly that is a personal matter for
the Nizam to decide. The former
Nizam had quite a huge privy purse
but that has been very
reduced now. (Interruptions). 1 under-
stand his difficulty and the need to
economise. In that matter, if he takes
some reasonable action to economise
certainly you and 1 cannot complain.
At the same time, as I said, if there
are any human considerations inwol-
ved, naturally, he is expected to look
nto them.

Shri Bakar Ali Mirsa: The argu-
ment advanced by the Home Minis-

11

An bon. Member: That was his
reply and not any argument

Shri Bakar All Mirga: All right, n
hag been stated by the Home Minister
that he wanis to retrench because he
wants to effect economy. May I ask
how can the richest man in the warlin
put forward an excuse like that?
Apert from that he is building a new

Mr. Speaker: It is all a matter ol
opinion. The hon. Member 13 explain-
ing the whole case There is no Ques
tion being put by him.

MAY 24, 1067
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Mr. Speaker: Shri M. R, Xrishna,

Shri Bakar All Mirza: What ig the
reply to my question?

Shr{ Bal Raj Madhok: The reply
should be given.

Mr. Bpeaker: He has no answer.

Shri Bakar Ali Mires: Does it mean
that he will not pay the wealth tax
and the eetate duty?

Shri ¥. B. Chavan: How can I sana-
wor like this?

8hri M. R. Krishna: May I know
whether it is a facl thut the present
Nizam js prevenling the relatives of
the late Nizam who are enjoying some
funds from the trusi which has been
created with the approval of the Gov-
ernment of India frum secing the
accounts of the wust and, if so. whe-
ther the Government of India will be
in a position to find out whether the
present Nizam s constitutionally cor-
rect in preventing the beneficiaries of
the trust which has been created with
the approval of the Governmen;, of
India from seeing the yccounts of the
trust?

Shri ¥. B. Chavan: | can certiunly
gu into these things if gpecific facts
are prought to my notice. These are
matter . ;n which 10 & oertain exient,
Covernment of India wan pve them
advice, Bui whether wye cun legully
intervene or in'erfery in the matter
depends upon the imterpretation of
facts. It the hon. Member gives me
certain informution. | am preparad 10
look into it

Bhri 8. M. Bamerjee: Arusing out of
the question put by Shri Bakar All
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tries. Thig is one of the reason why
even the most trusted men of the ex-
Nizamy are being removed so that this
jewellery cin be sent out.

Shri Y. B. Chavan: Of course, 1 will
have to go into the facty before I can
give any definite answer on the floor
of the House.

Shri 8. M. Banerjee: They have sent
s memorandum to you.

Shri ¥, B Chavan: That will be
looked into At the present moment,
1 can not give any definite information

on the fAoor of the House lf!!‘!h;ﬂ'l
Member ic prepared lo discuss it with
me, 1 will discusg it with him. It he

puts anv specific question, T will reply
10 him,
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Oral Answers 338

Shri 5. M. Bamerjos: Lat him muks
_a statement after some time.

Shri Bakar All Mirsa: On a point of
order, Sir. 1 wanted to know whether
the Home Ministry has prepared a
list or not. It is part of the agreement
between the Government of India

Mr, Speaker: You are giving infor-
mation. There is no point of order.
He may kindlv resume his seat.

shri Bakar Al Mirsa: It is a wrong
siatement.

Bhri Y. B. Chavaa: I have no infor-
mation here,

a stutement on this It is a wvery
serwous matter.

oft siewx  wwi: & g wrgAT
¢ fo frame & om gw ferd
geifan B @ T 9 ferm el
dsmt Wt @ & P W g
ferft s frlt o faeeft o
o e frams wt Ferh feeh
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the hon. Minister whether a suitable
legislation will be enacted to abolish
this sort of coronation ceremonieg by
nmn:-mmmmmm

Shri ¥. B. Chavan: It was not an

Shrimatj Tarkeshwarl Sinha: May 1
know whether the Government have
experienced any difficulties because >t
the fact that the princes are not being
governed by the common Civil and
Criminal Procedure Codes and, there-
fore, they cannot be sued in the court
of law, and if so, whether the Gov-
ermment is thinking of reviewing the
#ntire position of the oconcessions
given to the princes so ghat they can
be brought under the normal law of
land?y
Shri ¥ B Chavan: This has become
& part of the normal law of the land.
This House jtself hag accepted. As
far as the question of suing under the
Civil Procedure Code or the Criminal
Procedure Code is concerned, the
privilege ig that they cennot automa-
tically be sued unless they get the
permission of the Government of
India. In this matter we are consi-
dering the question of liberalising the
procesg and we should try to see that
those people who have any grievances
get an opportunity to try them in the
court of law. As far as the pther
privilegea are concerned. I think it is
time that we have another look at
they also, but in that mmatter, the
Government’s intention is to invite
some of the leading princes and dis-
cusg with them and see If we can take
them along with us on these.

Oreming inte Indian Territory by
East Pakistan Families

+
*3¢. Bbri Eaawar Lal Gupla:
* Dr. Karni Singh:
Wil the Minister of Home Affairs
be pleased to state:
(a) whether Government's atten-
tion has bean &rawwn io the reported

MAY 24, 1967
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crossing into the Indian territory by
East Pakistani Muslim families
recentily;
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(b) the number of familieg involv-
ed and the motive behind such mi-
gration; and

(c) the steps taken to prevent such
incidents even if they are due to
food scarcity conditions prevailing
in East Pakistan?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). Unautho-
rised entry of East Pakistan muslim
nationals intg the neighbouring Indian
territory has been reported in the
recent months. Of them, only 14 cuses
of entire families illegally entening
into Indian territory have bcen re-
ported Food scarcity and economlie
hardship in the areas of East Pakistan
adjoining Indin and the desire of
those Pak muslim nationals who were
earlier evicted from Indian territory
to re-enter India are among the causes
for these attempls at unauthorised
entry.

(c) Effective steps have been taken
by the Centre and the State Govern-
ments concerned to prevent such in-
filtration, like (i) increased and more

frequent patrolling; {ii) greater vigl-
lance by the border out-post staff etc.

off wwe Wi T ymr WA
wm&hwﬁﬁimm
™ a7 qr WX 78§ ofx g A
AN AR s e @ W
Te) wifgw  WXX & fay arerr W
you wTaft R ?

oY QU T WY A RS
@ wen A oA ot § Rher ¥
qIW PN, 1966 X ATW, 1967 ¥
@ fw g T oEre oW @
wwwT 1986 ¥ 347 W T, AwTHT.
1966 ¥ 177 o, fawswc 1966 &
148w, Wl 1967 3 103 wTd,
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sl e7% siwmd, wcard evit
759 Ywwww ¥ 930 WA,
&= Smw ¥ w1266 § Wik g
% 2rw 108 £

This is the general information that 1
have got about this.

Shri Kanwar Lal Gapta: The se-
cond part of my question has not been

answered. Il Fgw WAy ¥ fair
wovre Wy s ot € ovwr A afy
fear g ?

Bhri ¥, B, Chavan: By way of de-
tailed information, 1 can say this; and
this information that I am giving
depende on the information that I have
got from the West Bengal Govern-
ment, 1268 Pak. nationals inflitrated
into Indis through the border of the
State with East Pakistan during the
period from October, 19868 to March,
1987, Of these, 9] were pushed beck.
Of the remaining, 304 were convicted

trial in the court.

o) SuCcww g W wOERC &
wrw &t Wik foie wikd fe e @
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not of this Ministry but of the Minis-
try of which 1 held charge earlier,
that depopulating this belt is not a

Shyi Y. B. Chavan: That is not the
question; 1 mmyuyln;wpoint‘out
the dificalties in that. But subject
to the difficullies, the steps have been
intensified,
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off wogw woit e : & e e
¥ammrwgm g e g W Owx
¥ Py v Y ST e fear s
fis ardv o o Aeddte § wgt & @
et WY wTErT O qEOqEr angEfe-
fodwr v 2 ¥ arfe W
warw ¥ g e g, forr & € ¥ @t
¢ ¥ daur v fe I A o
Tt avar g §, ST WM Ot ¥
g fowme x g1, ot aw ofew
ard wrd ot vy wrT w7 fear gor yehe-
T wTE IR §TY T T Wi wg AR
e fggearht & 7

Wiy e Dl Pt
$ L 8S pn Lialyp Wha o o ls
el Ll S W U 5 N,
oy 9> R P S Pl S
S e of oty Aby £ By s
e 20 3 HtekereRid 102y
oy Ay b ey SU
Spkeds be 5> L ogr - e
ey A w0 aday
Ot ae ol of o - A e Rekad
T et )l - 98 & mapisd sakll
T W ¥ oy g Q"ﬁ dly
vt dgfy dale S 56 nal ppas
regode 5yl ke af o)
e, o
! gwesros ww™ Iy AT
v g § ot ¥t § o
oo m owwm £

ot we fre wl l :  ww it
qr ng vy dfyn 1 O e . e
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Yo off arwr, iRt
w2 wft wri®, wew ¥ gww far
a7 i arT s arw, Afiwr ave
oft amdm

off sTwwTR W ¢ SR
g g § 1+ WTT WwnTere Wy WO
& 1 wrr wrad & fx e Wi Wi
ot fprgeamr wY spwara qgwnimT |

ot wopw ot ;v R gor o7 fir
qoRTT Ayl 9 wigdfefetem T
I woft av o mfs gAY
WY WATET A THET AT | TA BT T
aex g ?

‘Ot!ilui“:!"’ﬂw..rr"'
SPEHRNT ey e O\
SU e U P ols 3F
E e R LA G phelee
-2 ol LS

o gMEATN W™ . OF AT
&% §, ¥7 ¥ T "

shrimatl Jyotsma Chanda: Of the
900 families of infiltrators, in Assam,
how many have been pushed back?

Shri Y. B. Chavan: 1 have got in-
formation only abour the last two
months, 1 have not got about the full
period because the question relates o
a very much longer period

Shri Bal Raj Madhok: In view of
the fact that the census of 1981 ghow-
ed that the Muslim populstion bhad
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on the ground that they are Muslim-
majority areas, this is not a guestion
of local importance but one of national

. What are Government
thin and planning to prevent this
pla change of complexion of
population of these border areas of the
country?

Shri ¥, B. Chavan: 1 would like to
make my point very clcar. It is nol a
question of mercly changing the patt-
crn of the population. It is a guestian
of seeing that if there are any foreign-
ers residing in the country as Indlan
citizens, care is taken to remove them:
nt the same time, we will have to see
that Indian citizens wha happen to be
Muslims are not erred against and
pusthed out unjustly.

Mr, fipeaker: Short Notice Question
No. 1—Shri Kanwar Lal Gupta.

Shri Krishms Kuamar Chatterjee
(Howrahy: Before vy take up the
Short Notice Question, I have to
make a submission

Mr Speaker: After the question
hour it is tnkon up. Let it be answer-
cd first.

Sniowr Normick QuesTius
1200 hr
Admission in Delhi Colleges

8.N.Q. 1. 8bri Kanwar Lal Gupla:
Shrt B. 8. Vidyarthi:
Shri Ram Kishan Gupta:

ra Jha:

‘Madhukar:

$1;
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_ (b) whether It is a fact that there
is no provision for Sclence in sny
women college of the Capital;

fe) if so, the artion Govermment
propose to take in this regard;

(d) whether it ig also a fact that
students getting less than 40 per cen!
marks arc denicd admission in the
Delhi University; and

() if so, the alternative arrange-
ment which Goverrment have made
for them?

fron wowrem A Tvm WY (et
W W wraR) (%) et
WWRA X 1967-68 § w@ W 9w
Ty gyfearadl €7 rqrean w1 frvwa
foar & 1 xm & wfafraa & /7me
arifearai ¥ = agpA s ool
oo i g g '

(a) A R
(w) sox «ff I
(w) o &
(v) ™ feenfwi & far ok
grd s gk

oft wwe aTer T AT et wEEd
wrardd e tw w13 @Yo 0o W,
e To Ut WMo FTwe, Wto wwAY
wyTew W1 fe vAE! wrAd ¥ feewh
ferft @12 Wl o wfgd, Wi
g WY & far far #w1 woew fewr
a7 war shit sy gy $Emforw
tvattn ¥ e 1 o gfafas =iz
et & i & wbc aff Qe ?

off WrEw  WT WEW @ SuTew
* wniert o % 1967-68 ¥
frefaat & sitw & fed s wiw
vz firwre ficar, oe 3w & W Wy
warx wyrat gar § fe 1967-68
# dwifier wtw Fewrr & syt & fd
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2501 WiT wyfsii & fdr 661 §,
o ® T wwd g9 § weet ¥ fed
4888 st ot & ford s119 %1
tw aw & ¥ fas 9276 ¥ fad woow
s Tew ¥ @ & ae Wit so03
foefadt & fod witx Tvw v &t
wrwrwen geit, faa & fod g wre
W dere At @ ww &

ot wwrceTey an ;T S AT
woaw § e oar? dw & fowry ¥
farenfadt 1 oY s @ ag 32 T
t. wa s Peesit ¥ o1 3 5 gare Farenfny
BN A RIAAE Prmw & ¥ww
16 Wfawa & ot qx g 9z ¥ 14
wfwa 77 o &, o ag W=y g7 AT
T AT & Y A gwTe A
xR mAEA W N ¥ 2.9
@ ¢ o afeew =2 owm
MA FIT 4.8 TR #1 W
At fmat ®  Fesfr @ fovw
AT " Tu ) ¥ ween s
g Ix aowr7 54 Aegow B o\T W
FIAT WRAT 2 Aaa g0 A A
Wt wdr 4 TR fafrion wifaa &
TEna w1 ar v fam oo fe
ffeem, shifrafea @7 am & fag
WAR  FTED T B @ &1 FEAl
orr et ¥ w1 o @ oAt
XA

off e owmowrAw © & ax
w1 Ay w7 aen f fa=i faandt s
i & ot Trrer wam,  Afea
frwr &1 et F forir faeslt & @ravg et
® v oA fem o owm o
g fr=ir #  fawafrerm
W it wifexy frm B fs are a7 o
frarg Ay argn oy W Qfaa
fvmr o § fe far s #
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fewrr ot qyré gt & o ¥ AT oyl
Ty gEw e g e @
A wTHa ¥ e qwo @ (o)
99 ¥ fed wr ¥ wyrEw ET ¥ww
fear wmd, fasr % & @ Wi ¥ ww
ot qyré & ford waew far o gt &
&9 NOT & g & wf wew 51w & o
# g ag wwr v § s foeelt W
Mg T3 wiw feefal w dear ¥
yiz @i

ot swvvwm o ;- waY sgen X
gitfrafor gl wfews & are § wig
warx aft fear ?

sit wrrew wr sty faw #
g fratry dr wfewg afiwir 2 1 =0
afewn fawrr & adt o & 7

Wt Tle wwe fivwrwt : Fxesil gy
7 owgma fafedt @ e e wwd
¥ foa sz w1, Afws mader fafe)
<7 wirxa €1 T "/AT 0

ot wrTen Wt W ;e i,
™ ay, ¥ K ot &z sen fe v
w1 T qr | afeT ¥ ag aman § e
srgndlem ¥ Mamx fer ¥ 37 &
w3arr wa g faoig gen @ fe v
HEX AgE W WG, €T WA A
% qF s Wy T A ey OF QT
& AW | ¥ TErT § whEe e
® frlt & ©: wrrr g A ArvTerd
| ]

o rwgen wey  w & o aEm
g fr wrrdta saft ot & fooy e sl
w1 fan foar § vy ot wgt O =
QL

ot wrrwer wer wrreve ; Frvelt srwrey
¥ qg Prbx fya § fr o o s
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R wdtw % fF We @ W

wig & fax @, o Sy
witrr avé @ oie wmd % frly oifare-

g ¥ ®v oF w-EETTE e
T aeft # 8

sht ey : feeft wira o
TRrET @ 1 T 9T aga ¥ awT ¥ W
ot qga ¥ fag w@ ¥ 1 w1z amfreme
w97 WA *7 qRr fr omrarn
fe=cft & s w7 T #n & S
wign § fe = werfamaat o oo
AT ¥ Y wTAT AT NI AR
Naenf? awerr w2 e
wgpifrarar we @73 A1 swEeEn R
W 5w 61z e § ayrr €7 e
¢ 1 & aween § fe ddiwa aiw 3wt
¥ AT & arr § w18 qara a7
T g ) v e T b7 dvfeET & oY
oA A A ¥ FEEEA & W AT ar
A 7w o & o ag A w1 o wvr-
ampar At g

dfivren m wwmw . fawe
% TyrE w ot ag w73 fear 0 T
g fe @ wrrx ger. .

fi s qm ;. dAiea,
drflsr arfr F e R qur o &

Y v Wt argrm @ froerer @
Sudtea ot wran &, A ¥t wran,

Mr. Speaker: They are asking 1
specific question about technical col-
leges, medical colleges and engineering
colleges.

Shrimati Tarkeshwarl Binha: In the
Plan it has been scparately mentioned
technieal institutions, medical institu-
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tions and science instilutions. He
should not inter-mix thess institutions

sfi mraw wr wrenw ;AT )
1 ww yaw § fx 390 o an s
e Y qer WA ...

st amedwn)  feegr @ gRwT
T w3 |

st aren 1wy ;& e
T F ) W BT ST BT &T
€ Tmas gwt & 1 S A ddies,
gwitga WY famw & fAn sq@i o
g ¢ @ "Avw ® B aome
# g% go Frfre a7 70w & o APR
ok v H FIEAATOARGE |

oft v wreW): 77 nE 91T F T
% frws #2 4 a7 wnar om @ i v
¥ oS w XM mE AT
7 faven ) v & 1 W fman wEd
e EE AN AW TR 2 & W
¢ fr oW oo W g g
® ¥ 't

&t wrrew W wex WY &
g AMAT @ ) ATAT A ©iIw @ET
A0 wE 7 ¥ gAr avs FaE
a1 | puT 3av frr 9nmEm & o
ww e fee woaeT oy 70 T AT
war ¢ 1 afwd ser ag @ fr aw o
T % ¥ WA ¥ A gt faorfeai
&1 aegt ) off @ g wT gEi
Tt myfew frenfeat & ser @i
M g A a1 97 fawre & o
TE 9T N WA w wrfew w6 we
¥ ag g X wg ww K

st ay fowrll . S fwer o
#1 TYOT TaT WIW B #T FwWT weT
¥ fag o 379 frer w1 o
s ¥ faserd & wrrt & fae wy
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aowrT ¥ fawfoaret & ool o
ayrk wfierd & § ? wre ft o Fww
Wit ko g & wionfrr &, R
¥ qare i &, wT IAw Rer warC A
fear wr & ?

ff P W1 TR T W
& (e o Fzm ) W feelt W
™ T R Wy 3 |

wtwy Fewd : Iwe fwr o™
) [-81 TH3 a7 At ) Aer gy
ufew &, st arrwzr X £ )
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ny A W A® § AT AT @y
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1 ' wifww w4 ?
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wix g Ot wgrppfr i fene s
wwA
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@t dw e Wt Rt W
% wifre @ @ fmer @
wrifirey B 4

Bhrimat] Lakshmikantamma: There
are people from all the States in the
Capital. Will the Government encour-
age the different State Governments
to establish certain institutions here?
For Instance, Andhra Pradesh has
established the Venkateshwara College
in Delhl.

Shri Bhagat Jha Azad: We have
always welcomed the establishment of
more colleges.

ot awae oy N wgE @
frfwor & o g & 3w vk vl
aff & 1 e Farsrardy fwerr Aewmei
N 7| oF A A1 qoeTe Awfed W
wnifrd ¥ § s oy &gw vt
wv ANfey ¥ wrwre 9T o gt §
it gordy ooy ok Fefrarrd o daitfedy
awrr fox ot , 37991 wfew nft
forerr B, Mwfeat afy farmel) § 1 oWy
o gy aeec kR e g 7

: There is nothing 1w

have been very anxious—I moan the
new entrants—about their studies In

:
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i
:



as3

tion those students who have falled
in the examination and are not able
to get admission into the colleges, and
is he going to make any provision for
the new entrant as well as those pluck-
ed candidates, or whether the plucked
candidates are going to be thrown
into the Jumna?

Mr. Speaker: No answer.

it swow wie Wl wERYG
t v & fe ot wed wreftw oo &
¥ W Arare www qree i § o fem
gw wrf sifraer off wz awd § 1 oW
e Y & e xw e i e
wifen oYt 3l T At & ? W O
ot aw it & e Pt i wam<i ) e
# frordt amr arer, A &,
qrften % arfew gy w7 oy K, SimmarT
* ATk ? freel @ T e & W
Joir eefy wrewr & P @ A E
feft AT wreoi &, wifws s §
e qoitz T ot & ey §, T
wiw wweew ! ok 398 fao
wa wifrw Y W awd § ot .

Oral Answers  JYAISTHA 3, 1888 (SAKA)

Oral Anmoers 354

Ehri M. L. Sondhi: I would like to
usk the Minister of Education whether,
in the matier of admission to colleges
in Delhi, knowing that this ig the
capital eity of India—this is identified
with the general interests of those who
seek higher education, especially those
who are more talented—and this is n
relation to a specific problem of many
talented students—it iz not a fact that
those talented students who have not
yet just completed 16 years of age are
held up and they cannct get admission
and just because of a technical ques-
tion of the age being there? And the
higher Sccondary Board has, us a
matter of fact, waived these restric-
tions, but the University maintains a
sort of dog-in-the-manger altitude in
this question and does not consider
the harmful effects on such talented
students who have done betler than
others and gone ahead of the age-limit.

Shri Bhagwat Jha Azad: The learn-
ed professor knows it himself that
these are under the avionomy of the
universities, and it will be much eased
by him rather than by us. It is for the

universities to deeide about these
things.

Shri 5. S. Kotharl: Will the hon.
Minister kindly consider the jmue

that donations have to be given in
many cascs lg oblain admission into
medical colleges?

Shri Bhagwat Jha Asad: It may be
possible that donations might Dbe
asked for, but I have no knowledge.
I do nol know if some institutiong ask
for donations. If some institutions ask
for it and if voluntary donations are
given, one cannot stop it. But we
bhave np information,
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try. It is a question of man-power.
That is a big problem. We cannot
say that all the boys passing out of
our technical colleges are assured of
full employment.

wft Figrw #rrerawr ;& faama & wqATe
8 ®ivA AT WY wraw I 7 g5
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Family Pension Schemss for Indus-
trial Werkers

Bhri Ranjit Simgh:
Shrl Onkar Bingh:
S8hri Hukam Chand Kachwal:

Will the Minister of Labour and
Rehabliitation be pleuscd 10 refer o
the reply given to Starred Question
Nou. 271 on the 5th Apri], 1967 and
state:

(a) whether Government have
unce considered the report of the
working group which was consider-
ing the family pension scheme for
industrial wurkers; and

(b) it s0, the action takcen thercon
and tlw categuries of persons bene-
fted by the scheme?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) and (b).
The report of the Working Group is
sull awaited

indo- American Educational
Foundation

#3). Shri Indrajit Gupta:
__Aurl George Fernandes:
Shri Madba Limaye:
Bhri J. H PFatel:
Shri Surendranalh Dwivedy:
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. (b) it so, from which side the
initistive was taken and gn what
ground and the progress made in the
matter so far;

() whether any new specane pro-
posals have been made about (e
financing and administration of the
Foundation; and

(d) it so, the broad leatures there-
of?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). In a re-
cent meeting which the U.S. Ambas.
sador had with me at his instance on
Indo-American cooperation in the field
of education, this matter was briefly
discussed.

{c) and (d). No specific propusals
as such have been roceived.

Appointments of (.0~ Pal
Ayuakt
*40. Shri Runachandrs Veerappa:
Shri Mohan Swarup:
Shri N. K. Sanghi:
Shrl Surendrapath Dwivedy:
thri Hem Barua:

and L.

it

iF
i

44
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i
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Will the Minister of Heme ANairs
be pleased to state:

(a) whether a final decision har
bean taken to appoint the Lok Pal
and Lok Ayuakt 10 examine Lhe
charges agains! the Ministers and
high Officials suggesied by the
Qdmin'mntlw Reforms Commis-
Si0n;
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(b) it s0, the nature thereof; and
(¢) if no decision hag so far besn
taken, the reasons for the delay wnd
when it 1s likely to be taken?

The Minister of State in the Minks-
try of llome Affairs (Shri Vidya
Charan Shukia): (a) No, Sir,

(b) Does not arise.’

(¢) The adoption of a scheme of
this natur¢ on a national scale can
only be on the basis of u consensus
beiween the Centre and the Stutes.
The considered views ol the State
Governments are awaited

Shiva Sena

*41. Shri Tennet] Viswanatham:
Shri Hokam Chand

Will the Minister of Liome Affalrs
be pleased to state:

(n) whether altention of Govera-
ment has been drawn to the leading
editorial under the heading “Poll-
tical Thuggery™ published jn the
Indecn Express dated the 28th April,
1967;

(b. whether the allegations regard-
'ng Shiva Bena in Bombay are cor-
f1 o H

() If se, the actin propossd to be
tuken against the organisers of the
movirnent; &oe
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{d) the action taken by tha Cen-
tral Government to see that the
Maharashtra Government discharge
their obligations to the minorilieg in
the State of Maharashtra?

The Minister of Home ANalrs (Shri
¥. B. Chavan): (a) Yes Sir.

{b) and (c). The matter has becen
referred to the State Government for
appropriate action.

(d) The Government of India are
in touch with the State Govermment
in this matter. The State Government
have assured us that they are keeping
a watch on the activities of Shiv Sena
and would take action according to
law. The State Government have
ulso nform>d us that Chief Minister
had assured the minorities as well as
all those in Maharashira hailing from
other States that they were all wel-
come to take part in the development
of that State and would get justice
equally with the Maharashtrians and
further that all necessary steps would
be taken to proserve the cosmopolilan
character of the city of Bombay and
to s¢e that the pevple of different
lunguage groups in the city were cn-
abled to reside there in peace and
harmony.

Wage Boards

ML Shri George Fernandes:
Shri J, H, Patel:
Shri Madhw Limaye:
Shri A. Sreedbkaran:

Wili the Minister of Labour and
Rebabllitation be pleased to stale:

current inquiring
and urlzke conditions of industris!
and other workers In the country;

(b) when these Wage Boards are
expected 1o give their reports;

{c) whether it ls a fact
of the ‘Wage Boards has
to keep 10 itg schedule
Ieting ite work?

The Niinisier of Labeur and
. idatien (Rhri Nathl): (a)

tha
been
in

BOE

j
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(b) The Wage Boards for Working
Jourralists and non-Journalists are
expected to submit their rcports be-
fore the end of Junc 1087. Ans re-
gards other Wage Boords, it is not
possible to say when they will submit
their reports.

(c) The Wage Boards have to deal
wilh complex matters and they have
lo lake into account the submissions
of wvarious interests. No time sche-
dule for their work is fixed by the
Government,

Translation of Standard Works and
Popular Books into Hindi

“43. Shri 8§ M. Joghl: Will the

Minister of Education be pleased to
slate:

() the progress made so far in
ithe preparation and (ranslation of
ii) Standard Works of University

level and (ii) popular books into
Hindi;

(%) the names of the Departmenis
which are responsible for executing
these schemes and the reasons for
their slow progress; and

(¢ the steps taken by Govern-

ment for their speedy and effective
implementation®

The Minister of Stale in the Minis-
try of Education (Shri Sher Singh):
(a) A total of 553 standard books of
University Level in different subjects
relating malnly to sclence, technolo-
£y, enginecring. social sciences and
humanities have so far been approved
for translation and publication in
Hindi and other Indian laguages. Out
of these, 102 titles have been publishegd
{82 in Hindi and 30 in regional langu-
ages) and 87 books are either in the
process of printing or ready to he
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sent to the press. The remaining
books are at wvarioug stages of pre-
paration.

Sp far as popular books are con-
cerned, 237 tities have been approved
for publication, out of which 48 have
already been printed, 7 are in  the
press and the remaining are under
various stages of production.

{b) and ¢c¢). The scheme rclaling
to production, publication and trans-
lation of standard works of university
level is being implemented by the
Commission for Scientific and Techni-
cal Terminology in collaboration with
various universitics and other acade-
mic bodies. The scheme relating to
popular books in collaboration with
private publishers is being handled
by the Central Hindi Directorate.

The main reasons for the slow pro-
gress of the scheme are (i) delays and
difficulties experienced  in obtaining
copy rights from the forcign publish-
ers. (ii) printing delays and (iii) lack
of competent translators, original
writers and velters. Every effort ls
being made 1o accelrnte the peace of
work by eleminating administrative
bottlenecks and printing dclays. To
avoid dependence on foreign publish-
ers, grealer cmphasis is now being
laid on preparation of orignal books
and for this purposc an extensive
search for talent is being made.

Uniform Education Pelicy

Written Answers MAY 24, 1087
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The Minister of Educatias (Dr.
Triguma Sem): Eome of the steps
already taken in-.that direction are:

(1) Conversion and orientation of
elementary schools to the
basic pattern;

(i) Re-organisation of secondasry
education on the basis of the
recmmendations made by the
Secondary  Education Coms-
mission; and

(ili) Re-organisation of higher
education on the basig of the
recommendationx of the Uni-
versity Education Commission,

Recently, the Education Commission
has also made a number of recommen-
dations towards achieving greater uni-
formity in the duration and pattern
uf education at dilfereny stages, These
are under the consideration of the
Governmeat.

Official Languages Act

*45 Shri Seshiyan:
shri D, C. tharma:
Shrl Madhu Limaye:
Dr. Ram Manohar Lohla:
Khri George Fermandes:
Bhri 5. M. Banerjee:
Bhri Hukam Chang Kachwal:
Shri Ram Singh Ayarwal;
Rhri C. K. Bhatiacharyya:

Will the Minister of Home Affaire
be pleased to state:

(a) whecher Government have
finalised the proposalg to amend the
Official Languages Act for tha con-
tinued use of English; and

(b) if so, whether the Bill will be
introduced in the curremt Session of
Parliament?

The Minister of Sitate in the Minle-
try of Hema Affales (Shri Vidrs
Charan Shakis): (a) Yes Sir.

) Yoo Mir.
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Strikes and Lsbeur Agitations

*46. Bhrimatl Tarkeshwari Simha:
Shri Bibhutl Mishra:

fhrl K. N. Tiwary:

fhri Bamar Gaha:

Shri Dhirendra Nath:

Shri Tridid Kamar Chandhuri:
Shri 8. C. Samanta:

Will the Minister of Labour ana
Rehabilitation be pleased to state:

(a) whether Government have
been facing diMculties with some of
the State Governments in the malter
of labour policies especially as
regards the right to strike, the labour
agitations and wrongful confinements;
and

ib) if so, whether uny atlempt has
been made by Government o cvolve
some kind of uniform policy in  this
regard?

The Minister of Labour and ERehabi-
ltxtion (Shri Hathi): (a) nnd (b). 0!
late some healthy develop
have taken place in the field of indus-
trial relations. To meet the new
siluation number of matlers concern-
ing labour policies and situation and
in partivular the gherao incidents in
West Bengal were discussed recently
at the Labour Ministers’ Conference
and the tripartite Standing Labour
Commitlee. As in the past, the labour
policy is evolved by mutual duscus-
sions and tripartite decisions. No
serious difMiculties have risen so far.
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appointment of a Coamnission to settle
lhe border disputes with Andhra,
ll::h.\n Pradesh, West Bengal and
Bihar;

tb) if so, the reacuon of Govern-
ment theretn;

te) whether there has been  any
inter-State dispute between Andhra
Pradesh and Orissa on  Vamsadhara
river; and

(d) if so, the broad outlines thereof?

The Minister of State in (he Miniks-
try of Home Affairs (Shri Vidya
Charan Shakla): (a) No, Sir.

(b) Does not arise.

(c) No inter-Statc herder dispute on
the Vamsadhara river which seems to
have been referred lo has come to the
nolice of Government.

(d) Does not arise.

Fleetronic Computers

"% Shri Bhogsndra Jha:
Shri K. M. Madhaokar:

Will the Minister of Labour and
Rehabllitation be pleased to state.

(a) whether his Ministry were con-
sulted by other Ministries of the
Central Government and  statutory
corperalions before introducing elec-
tronic computers or such other
machine-accounting devices;

(b) the number of computers or

accounting machines now in use in the
Central Government, Ministry-wise;

(¢) the number of jobs which be-
came redundant as a result of the
introduction of ihe above measures;
and

(d) whether the surplug employees
have been re-smployed elsewhere? !

The Minister of Btale in the Minle-
try of Labewr, Empleyment and Re-
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babilitation (8hrfi L. N, Mihra):
(a) No. Since November 1988, the

Department of Economic Affairs comn-
sult the Department of Labour and
Employment on new appllcations for
the import of computers.

(b) to (d). The information is not
available as no such survey has been
conducted.

Brain Drain

49. Shri Yogendra Sharma:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Bhri N. 8. Shm

Shri A. B. Vajpayee:
Shri Ram Kishan Gapta:

Will the Minister of Edueation be
pleased to state:

fa) whether it 15 a fact that the
scienlific technical brain drain from
the country is still continuing despite
Government measures to prevent ft;
and

{b) if so, the steps Government
propose to take in this connection?

The Minister of Eduecation (Dr.
Triguns Sem): (a) Indisn nationals
with scientific and technical qualifica-
tions go abroad for advanced gtudies,
study-cum-employment; and employ-
m:t and there is no genera] ban on
th

{b) A number of steps have been
taken to facilitate return of scientific
and technical personnel to India A
statement ing these is laid ©On
the Table of the House. [Placed in
Library. See No. LT-341/67).

Report of the Administrative Reforms
Comm ission
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8hri D. N, Patodia:
Shri R, Barua:
Shri C. C. Desal:

Wil the Minister of llome Affairs
be pleased to state:

(a) whether an interim repori of
the Study Team of the Administra-
tive Reforms Commission on improve-
ment in adminisirative machinery has
been submitted;

(b) if so, the salient features there-
of togelher with the recommendations
which have been uccepted; and

{c) the steps taken to implement
the same?

The Minister of Siate in the Minis-
of Home Affalrs (Shri Vidya
(a) The study team
appointed by the Administrative Re-
forms Commission to examine the
niachinery of the Gove:nment of India
and i': pruccdures of work submitted
an interim report to the Administra-

‘tative Relormt Commiasion.

(b) The recommendations mre con-
tained in the interim report of the
Study Team, copies of which are
placed in the Parliament Library. The
Reforms Commission

proposals of the Study Team.
(c) Does not arise,



360 Written Angwers JYAISTHA 3,

to complete the considerstion of these
reconmrmenciations;

(b) whether all the recommenda-
tions which have since been accepted
have been implemented; and

(c) if not, the reasonz therefor?

The Minister of Home Affairs (Shrl
¥, B. Chavan): (=) to (c). A state-
ment is laid on the Table of the
House, ([Placed in Library. See No.
LT-342/67].

Assam-Nagalapd Boundary Dispule

*52. Shri K. Anirudhan:
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Will the Minister of Home Affaire
be plosged to state:

18890 (SAKA) Written Answers 370
{e) the steps taken by Government
to settle the disputer

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). There
has been some dispute between the
Governments of Nagaland and Assam
regarding the precise boundary
between the two States. The Govern-
ment of Nagaland have also claimed
some reserved forests in Assam,

(¢) The Chief Minister of Nagaland
has suggested the appointment of a
boundary r.-ommumn This matter is
under ion. Meanwhile the
Two Chief Ministers have agreed to

the matter being discussed at official
level.

Kidnapping of ChilMren and young

g BERREEE

Wil Minister of Home Affairs
be pleased to state:

{a) whether it is 5 fact that cascs
of kidnapping of children and young
girls have increased in Delhi of late;

(b) if 30, the number of children of
different age-groups and young girls
kidnapped from the Capital during
1966-67:

(¢) whether any of these kidnapped

children and young girls have been
recovered by now; and

(d) whether the attention of Gov-
ernment has been drawn to the coun-
terclaim made by the Delhi police o
the effect that most of these cases of
kidnapping are ceases of eloperment and
if s0, whether Government have given
==w thought to this problem?
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The Minister of State in thy Minks-
try of Home Affalrs (Shri Vidya
Charan Bhukla): (a) There has been
a slight increase, Against 251 cases

MAY 24, 1067
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(b) and (c). No. of children and

girls of different age-groups kidnap-

reported to the police in the year 1965. ~— 0 and recovered during 1966-67
88, there were 270 cases in 1086-87 (1-4.88 to 31-3-67) are:
(i.e. till 31-3-87).

l Below 7 ycars i 7 to I8 years { Abuve 12 vears I Total
KidnapPed | 36 l 4 198 ; 275
A : :— —————
Recover:d 30 38 i 179 I 247

(d) A number of cases of kidnap-
ping in cases of girls trunspired on
enquiry and investigation to be eascs
of elopement.

Tpe of Foreign money In General
Elections

*54. Shri Abdul Ghanj Dar:
Shri Kanwar Laj Guopta:
Shri R. 8. YVidyarathi:
Shri Vasudevan Nair:
SBhri Swell:

Dr. Eaml Singh:

Shri Surendranath Dwivedy:
Shri Yashpal Singh:

Shri 8, C. Samanta:

Shri P. Gopalan:

Shri P, P. Esthose:

Shri Vishwanatha Menon:
Shri K. M. Abraham:

Shri Umanath:

Shri Yogendrg Sharma:

Shri Hukam Chand Kachwal:
Shri Ram Singh Ayarwal:
ghry Sidheshwar Prasad

hri George Fernandes:
shri J. H. Patel:
Will the Minister of Home Affairs
be pleased to state:
(a) whbether Government have re-

utilisation of fnrelm maney including
PL 480 Funds for clection purposes;

(B) if so, the details thereof; and

fe) if not, when the report is cx-
pected to come?

The Mimier of Home Affalrs (Shri
¥. B. Chavan): (a) No, Sir.

(b) Docs not arise,

{c) While cflforts are bring made te
complete the inquiry as early as possi-
ble, it is not possible to give o time-
limit.

Empioyees Provident Fund

*55. Shri Vasudevan Nair:

Dr, Ranen Sen:

Snri Dhireswar Kallta:
Wili the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that a
number of industrial establishments
have failed to clear their arrears of
contribution to the employees’ Provi-
dent Fund;

{b) the total amount to be realised
as arrcars at present; and

(c) the stepe taken to realise the

ceived a repont of inquiry into the arrears?
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The Minister of State in the Minls-

try of Labour, Employment and Re-
habilitation (Shri L. N. Misra): (a)
Yes. i ieil

(b) The total arrears outstanding
was Rs. 5.54 crores as on the 3ist
January, 1967,

(c) Legal action by way ol prosecu-
tions and recovery proceedings is
being taken against the defaulting
establishments, through the respeclive
State Guvernments.

Education Ministers’ Conference

*56. Shri Manibhaj J. Palel:
Shri Onkar Singh:
Shri Yashpal Singh:
Shri Shri Gopal Saboo:
Shri Onkar Lal Berwa:
Shri N. R Laskar:
Shri S. Supakar:
Shri D, N. Patodia:
Shrj Liladhar Kotokl:
Shri Ram Kishan Gupta:
Shri Prakash Vir Shastri:
Shri Sidheshwar Prasad:
Shri Swell:
Shri Hem Raj:
Shri Mohan Swarup:
Shrl P, K. Ghosh:
Shri K. Barua:
Shri Chintamani Panigraki:
Shri Eamachandra Ulaka:
Shri Dhnleshwar Meena:
Shri Heer)l Bhal:
Shri K. Pradhani:
Shri Vassdovan Nair:
Shry C. Janardhanaw:
Buri P. C. Adichan:
Shri Moebsin:
Shri Vishwa Nath Pandey:
Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to state:

(s) whether it is a fact that the
Stage Education Ministers held a con-
ference in Delhi towards the end of
April, 1967;

(b} If w0, thy itemm discussed; and

(c) the conclusions arrived at in the
3

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir.

(b) mnd (c). The main object of
this Conference was (o discuss the Re-
port of the Education Commission and
to outline an agreed programme for
immediate action. A copy of the reso-
lutlons adopted at the Conference 1s
placed on the Table of the House.
éPlal'-‘ed in Library. See No. LT-343/
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Agriculture-blased Edueation

*38. Shrl Yashpal Singh;:
Bhri S. C. Bamanta:

Will the Minister of Education be
wmeased to state:

(a) whether jt is a fact that he is
in favour of agriculture-blased educa-
tion:

(L) if so, the extent to which it can
b~ implem-nted; and

(c) the measures proposed to im-
plement this policy?

The Minlser of State in the Minls-
try of Education (Shri Bhagwat Jha
Azad): (a) 10 (¢). There is a consi-
derable body of opinion favouring the
idea of mgriculture-biased ecducation.
But the effective introduction of such
a bias is not an casy matter. The
country has enough experience of agri-
cullure as g subject at the primary
and the secondary levels and of run-
ning agricultural courseg in Agricul-
tural Schools of one kind or ancther
and multi-purpose schools. But nonc
of these courses or programmes have
gone far in either imparting adequate
vocational competencies or in training
young persons who would wish to go
back to the land as practising farmer=.
The whole subject hag been carefully
reviewed by the 1966 Education Com-
mission. The Commission has reenm-
mended “that some orientation of
agriculture should form an integral
part of general education, but not
only at the secondary stage but also
at the university stage and in all
teacher education”. The measures
suggested by the Commission in this
behalf include among other things:

(1) agricultural orientation of pro-
grammes in all primary schools
including those gitualed in the
urban areas;

(il) inclusion of agriculture as an
important part of work experi-
ence at the school stage: and
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(i) study of agricultural and rural
problems as g part of Science
and Bocial Studies syllabus at
the lower and the higher se-
condary stages.

2, The recommendations of the
Education Commission are at present
under examination.

Laxmiraian Cotton Mills, Kanpur

*59. Bhri Umanath:
Shri K. Ramani:

Will the Minister of Home Affalrs
be pleased to siate:

(a) the progress madz in the investi-
gations into the allegalions of criminal
breach of trust against Messrs. Laxml-
ratan Cotton Mills, Kanpur;

(b) when the investigations are
likely to be completed: and

(c) whether Governmaont propose ‘o
set any time.limit for the complafiom
of the investigations?

The Minister of Home Affairs (Shrl
Y. B, Chavan): (a) to (¢). As a re-
sult of the searches made of the pri.
mix2s of M’'s, Laxmiratan Cotton Mills,
Kanpur wng its allied concerns volu.
minous records have been scized
These are under scrutiny and it is too
early to say when the investigations
are likely to be complcted. Every
effort is being made to complete the
investigations as carly as possible.

Indincipiine among Students

8. Bhri S. Bupakar:
Shri N. R. Laskar:

Will the Minmter of Education be
pleased to state:

(a) whether he was asked by the
University Grants Commission gome-
time ago to on the causes and
remedy of the stydents' indiscipline;

(b) whether the reaction of the
Ministers of Education of the various
Stateg s to how to implement the
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recommendationg have been oblained:
and

(c) if g0, the nature thereof?

The Minister of Edueation (Dr.
Trigung Sem): (a) and (b). The Uni-
versity Grants Commission had
appointed in March, 1965 a Committee
under my Chairmanship on Students
Welfare and Allied Matters, The
Committee submitted its report in
October, 1966. The report was for-
warded t0 the State Governments and
Universitles suggesting that the
recommendations contained in the
report could be useful in the formula-
tion of programmes for the promotinon
of students’ wellare.

(c) As no specific request was made
to ascertain their reactions as to how
to implement the report, the question
‘does not arise.

‘Theft of Idols from Temples

85. Shrl Baburao Palel: Will the
Minister of Home Afairs be pleased
lo flale:

{(a) the number of idols, of stone
and metal, and other antique pieces
stolen [rom different temples of
India so far with their value and the

mames of the temples from where
they were siolen;
(b) the steps taken to recover

these siolen piecer and the number
of those recovered =0 far and their
walue;

{c) the particulars ol the culprils
who stole them, their modus operandi
and the punishment given to them;
.and

(d) the sieps taken to prevent such
thelty in future?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidaya
Charap Shukla): (a) to (d). Infor-
mation is being collected and will be
1aid on the Table of the House when
received.

249 (Ai) LSD-3.
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Export of Aniique Pleces

96. Shri Baburao Patel: Will the

Minister of Edueation be pleased to
state:

(a) the regulations governing the
export or shipment overseas of antl-
que pleces and other works of art;

(b} whether the person who ex-
ported the two-thousand-year-old
Budha head found in the Swiss
Museum in 1963 was prosecuted and
punished;

(c) if so, the details thereof; and

(d) whether the rare pieces at
Sanganer Temple near Jaipur have
been classified and listed and If so,
their walufe?

The Minister of State in the Minis-
try of Education (Bhri Sher Singh):
(a) The Antiquities {Export Control)
Act, 1947, and The Antiquities
(Export Control) Rules, 1947 prohibit
cxport of antiquities except under a
licence from Central Government,
‘and prescribe the procedure for
applying for licences.

{b) and (c). Government have no
information about any Budha head
found in a Swiss Muscum. The State
Police were however investigaling
into the thefiy of such a head from
the S:ate Museum at Mathura in 1961
which was later found with a Swiss
art dealer. The piece was repatriat-
ed to India in 1966. It is not known
whether the Uttar Pradesh Govern-
ment have been able to catch the
culprit and punish him and a refer-
ence to that Governmenl for infor-
mation has been made,

(d) The temple is not a centrally
protected Monument and the pieces
have not been classified or listed and
their evaluation made.
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Forelgners employsd in Iniits

97. Shrl Baburag Patel: 'Will the
Minister of Home Affairs be pleased
to state:

foreigners,
in India;

(b) the firms in which they are
employed;

{(a) the number of
countrywise. employed

{c) the total emolumenis earned by
them in & single year;

(d) the total amount of their earn-
ings sent out of the country every
year;

{e) the number of foreigners whe
are employed as experts by concerns
in the public and privatle seclors;

(f) the total amount of salary paid
lo them every year: and

(g) the total amount of their
earnings sent out by them every
year?

The Minister of State in the Minis-
try of Home Aflairs (Shri Vidya
Charan Shakla): (a) to (g). Infor-
mation is being collected and will be
laid on the Table of the House.
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Telephone comneciions

100. Dr. Ranen Sen: Will the
Minister of Communications be pleas-
ed to state:

(a) the total number of applica-
tions for mnew telephone connections
now pending in Calcutta, Bombay,
Madras, Delhi and other big towns
of India; and

{b) when the majority of the appli-
cants will be supplied with tele-

phones?

The Minister of State in the
Departments of Parliamentary Affalrs
and Comunications (Shri L K.
Gujral): (a) The information is as
under:

Name of Totn Waiting List
Calcutta ™ot19
Bombay 7178
Delhi sEs8o
Madra 12509
Bangalore 12
Kanpur 8638
Poora 4197

{b) It is not possible 1o fix any
time limit. Efforts are continuously

being made to open new exchanges
and expand the existing exchanges
within the awvailable resources.

Propagation of Indisp Languages

101 Dr. Rasnen Ben:
Shri Vislywy Nath Pandey:

Wil the Minisier of Edweatien be
plessed 1o state:

m&-mwumm
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development of the Indian languages
and the details thereof?

The Minister of State In the Minks-
iry of Education (Bhri Sher Siogh):
A statement giving information re-
garding the amount spent by the
Central Government on the propa-
gation and development of the Indian

languages is placed on the Table of
the House, [Placed in Library. See
No. LT-344/67].

Number of Children in N.D.M.C.
Primary Schools

102, Shri Esrwara Reddy: Will the
Minister of Educatiom be pleased to
state:

(a) whether there is a rule that
in the Primary Schools under the
New Delhj Municipal Committee, the
number of children admitted in a
School and the number of children
permitted in a Class or Section
should not exceed a certain limit;

(b) if so, the maximum number of
children a School and a Class there-
of is required to admit separately:
and

(c) the details of the schools where
number of children exceeds the
required number?

The Mimister of State In the Minis-
try of Edecalion (Shri Bhagwat Jha
Asad): (a) and (b). There is no
specitic rule but according 1o a
Resolution passed by the New Delhi
Municipal Commitiee on 3rd March,
1967 as far as possible the number
of students in a Primary School
should not exceed 600, For the
strength of a Section also there is
no rule but normally the number is
not permitied to exceed 50. If the
number of children In a Section
exceeds 350 the Section is bifurcated
and a separste teacher is provided
for a new Section. The strength of
a Class depends on thc number of
Section.

(c) There is no school in which the
number of children in a Section -
ceeds 60, but according to the nformg~
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tion available the following schools
at present have slightly more than 600
students each:—
(i) M. B. Primary Schoal, Netaji
Nagar No. 1.
(i) M. B, Primary School, Kidwai
Nagar No. 2.
(iii) M, B. Primary School, Kidwai
Nagar No. 3.
The correct position will however de-
pend on the admissions or withdrawals
that may take place upto the end of
July, 1867 after the schools reopen,

Unemployment

103. Shri 8. C. Jha: Will the Minis-
ter of Labour and Rehabilitation be
pleased to state:

(a) the total number of unemploy-
ed persons at the e¢nd of the First.
Becond and the Third Five Year Plan
periods;

(5) the total number of the edu-
cated persons who were unemploved
at the end of the three plans;

(c} the total number of the under-
employed, at the end of the three
plans; and

(d) the estimated figure of the
total unemployed. the educated un-
employed and the under-employed
persons alL the end of the Fourth

Plan?
The Minister of Labour and Re-
habllitation (Shri  Hathi): 1a)

According to estimates made bv ‘he
Planning Commission the number of
unemplovesd persans at the end »f
First. Scecond and Third Plan penods
was 5.3 million, 7 million and 9 ro
10 million respectively;

{b) No firm cstima‘es are avail-
able. According to data availavie
with the National Employment Scr-
vice the number of educated persons
(matriculates and above) secking
work at the end of First, Second and
Third Plan period was 2.2 lakhs, 4.3
lakhs and 8.9 lakhs respeclively.

(c' The precize estimates of under-
employment arc  no available.
Actording to verY rough estimates
made by the Planning Commission
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16 milllon persons are under-employ-
ed at present.

(d) It is not possible to assess pre-
cisely the position at the end of the
Fourth Plan.
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Consultation by Governars

106. 8hri C. C. Desal:
Shri

Sthah;
Shri M. AmerseY:
Shri Pashabbal Patel:

Wil! the Minister of Home Affairs
be pleased to state whether it is a
fact that Gowvernors of States even
where non-Congress Governments are
in office, continue to consult the
Prime Minister, the Home Minister
and other Ministers of the Central
Government om political issues?

The Minister of Home Affairs (Shri
Y. B. Chavan): Governors irrespec-
tive of the party or parties in power
in a particular State do not consult
the Prime Minister or any olher
Minister a1 the Centre on politicul
issues on which under the Constitu-
tion thcy have to &ct in their dis-
cretion or on the aid and advice of
the Council of Minieter:.

Appolntment of defeated Congressmen

107. Shri C. C. Desal:
Sbri Virendrakumar Shah:

Shri M. Amersey:
Shri Pashabhal Patel:

Will the Minister of Home AfTairs
be pleased to lay on the Table a
statement showine the names of the
Congressmen defeated in 1962 elec-
tions and thereafter appointed to high
posis carrying a salary of more than
Rs. 2,000/. par month?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): Dr. B. V. Keskar
has been appointed Chairman, Road
Transport Taxation Enquiry Com-
mittee on A - consclidaied pay of
Rz, 1.250 p.m., and Shri A. X. Chanda
has been appointed r for
Schrduled Castes and Scheduled
Tribes on Re. 2.000 p.m. and also con-
currently Commissioner for Linguis-
tic Minoritles on an edditional allow-
ance of Rs. 600 p.m. This information
may however not be exhaustive and
if any other appointments have been
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made, a statement shall be laid on
the Table of the House.

Recommendation of A. B C., Regard-
ing Publie Undertakings

108, Shri Dhirendranath:
Shri K, N. Pandey:

Wil the Minister of Home Affairy
be pleased to state:

{a) whether the Study Team of
the Administrative Reforms Commis-
sion has recommended thaf Publie
Undertakings should have their own
annual budgets passed by Parlia-

'ment along w.th their performance;
and

fb) if so. the reaction of the Gov-
ernment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Neither the
study team on public  ssctor
unidertakings nor the one dealing
with budgetary reform has yet sub-
mitted its report to the Administra-
tive Reformm Commission.

(b) Does not arise.

Capital Advisory Commitisa
Chandigarh

109. Bhri Shrichand Goel: Will the
Minister ¢f Home Affalrs be pleased
12 state:

() the details of the composition
and functions of the Capital Advisory
Committee, Chandigarh;

(b) the party application of the
members who have been taken as
prople's representatives; and

fc) the number of mectings heid
in 1088-687 ard the date of the lust
meeting held?

The Minister of State in the Minis-
try of Home Affairs (Shri VM
Charan Shukia): (a) The composi-
tion of the Committee is given in the
Annexure. [Placed in Library, Ses
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No, LT-3458/67]. The functlons of the
Committee is to advise the Chandi-
garh Administration on matters rela-
ting to sanitution, construction and
designing of houses and shops, loca-
tion of bus stops and rickshaw
stands, levy of taxes, use of puhlic
buildings in Chandigarh, and to help
the Administration in creating a
eivic sense in the general public.

(b) Sarvshi Lachman Singh and
Daulat Ram belong to the Congress
Party. The party affiliation of other
non-official members is not known.

(¢) Two mectings were held during

1966-67. The last was held on
11th January. 1967,
Concentration by Mizos
11). Shri Vishwa Nath Pandey:

Will the Minister of Wlome Affalrs be
pleazed to siu'e:

(a) whether it is a fact that heavy
concentration of Mizo Hostiles has
been reported in the Damchorra and
Kanamukhana areas on the Trijunc-
tion of Tripura. Cuchar District and
Mizo Hills recently; and

(b) if so, the action taken in  the

matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shokia): (a) and (b). No
Sir. However the Government are
alive 1o the situation and keeping a

close watch
Pakistanl Nationals in Kerala Jails

113. Shri P. P. Esthuse:
Shri Viswanathba Menon:
Shri K. M. Abrabam:
Shri Dmanath:
Shrl P. Gopalan:

Will the Minister of Home Affair
he pleased to state:

(a) whether any Pakistani Nation-
aly are under detention in Kerala
Jaits;
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(b) if 20, the number of parsons
detained;

(c) whether any of them ‘have
applied for Indian cltizenship, whose
kith and kin are Indian nationals;
and

(d) the action taken on these
applications?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidva
Charan Shukla): (a) and (b). Only
one Pakistani national is at present
under detention in Kerala under the
Forcigners Act, 1946. Orders for his
release, subject 1o his executing a
proper hond with sureties, have
already been issued by the State
Government.

() No.
(di Does not arise.

Calcutia Disturbances

114. Shri Indrajit Gupta:
Shri Jagannath Rao Joshi:
Shri Hukam Chand Kachwai:
Bbri Ram Singh Ayarwai:

Will the Minister of Home Affairs
be pleased to state:

(a' whether Guvernment  have
held any independent inquiry into
the Calcutta disturbances on the 29th
March, lust;

{b) whether the
U.S. made tearga: shells were used
by persons other than the Police
have been investigated: and

(¢) if so, the findings thereof?

allegations that

The Minister of State in the Minis-
try of Home Afairs (Shri Vidya
Charan Shekla): (a) The Govern-
men! of India have not held any
inquiry into disturbances which

in Caleutta on the 28th
March, 1967,

The State Government are under-
stood 1o have set mp a Commission
of Inquiry under the Commissions of
Inquiry Act. 1932 to inquire into the
disturbancea,
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(b} and (c). The report of the
Commission is awaited.

Grievances of SBhere Labour

115, Bhri Indrajlt Gapta: WIill the
Minister of Labour and Rehabilita-
tion be pleased to refer to the reply
‘given to Unstarred Question No. 607
on the 5th April, 1987 and state:

(a) whether the Court of Inquiry
1o go into the grievances of the “B”
category Shore Labour under various
Port Trusts has now completed its
‘work and submitted jts recommenda-
tions: and

(by if =o,
thereto?

Government's reac'inn

The Minister of Labour and Reha-
‘bilitation (Shri Hathi): (a) Not yet.

(b) Does not arise,

“May Day” as Paid Holiday

116, Shri Indrajit Gupta: Will the
Minister of Lubour and Rehabilita-
tilon be pleased tu state:

(a) whether 1t is a fact thay some
of the State Governments have issucd
orders declaring 'May Day' as o paid
holiday: and

i{b) if so, whelher representations
have becpy made to the Central Gov-
ernment to declare ‘May Day' as a
paid holiday?

The Minivter of Labour and Reha-
bllitation (Shri Hathl): (a) Informa-
tion is belng collected from the State
Governments and will be laid on the
‘Table of the House.

(b) A copy of a Resolution purport-
ing to have been passed by the Chris-
tian Workers of Bangalore at a meet-
ing held on Ist May 1587 requesting
the Central Government and the
Government of Mysore to declare
‘the ist May every year as a General
Holiday was recefved.

Pearnems Allewanoe paid (o0 Tea
Plawiation Werkers

117, Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether it is a fact that the
Central Wage Board for Tea Plan-
tations Industry had recommended
linking of dearness allowance with
all-India Cost of Price Index num-
bers;

(b) if so, what is the dearness
allowance admissible to tea planta-
tion workers on the basis of rise in
the Cost of Price Index number in
1966: and

fc) whether Government have
taken steps to secure the implemen-
tation of the higher dearness allow-
anre by the tea plantation industry?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes, Sir.

(bl The formula for calculation for
dearness allowance along with the
summary of the other recommend:-
tions was published in the Govern-
ment  Resolution  No.  WB-3(4) 56
dated the 4th June, 1966. The cost
of living index number is also pub-
lished regularly and calculations of
the factual amount admissible as
Dearness  Aillowance [rom time to
time can be made by the pariies
concerned

fc) The State Governments have
been requested to look into any com-
plaints regarding the implementation
of the recommendations.

Retrenchment in Foreign Ol
Companies

118 Dr. Ranen Sen:
Shri Indrajit Gopla:
Shri Dhireswar Halita:
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Shri K, N, Tiwary: Shri D. C. Bharma:
Shri Eameshwar Singh: Shri Hukam Chand Kachwal:
Shri J. H., Patel: Shri Onkar Singh:
Shrl Deven Sen:

Will the Minister of Labour and
Rehabilitation be pleascd to state:

(a) whether it is a fact that the
foreign oil companies in India are
stil! resorting to retrenchment of
workers in the mame of volunlary
retirements;

(b) whether Government have
received any representation from the
workers regarding this; and

(c) if so. the action taken In the
matter?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) and
(k). Representations were received
from the workers’ organisations
alieging retrenchment of workers in
the name cof woluntary retirement
schemes.

(¢) A meeting of the representa-
tives of workers and employers con-
cerncd was convened on April 20,
1987 to discus: the irsues relating ta
job security in foreign oil companie:.
There was no agreement belween
the partics al tbe mecting, but cer-
tain suggestions that were made in
the course of the discussions are
under the consideration of the Gov-
erament.

Ilolidays in Central Gevi. Offices

E
[

Will the Minister of Home Affairs:
be pleased to state:

(a) whetner Government have
since considered {he question of
closed holidays, restricted holidays
and other holidays de novo;

(b) whether Government have
also considered the question of reduc-
ing the working hours when the-
Emergency is lifted; and

{c) if so. the details thereof?

The Deputy Minister in the Minjs-
try of Home Affairs (Shri K. B,
Ramaswamy): (a) to (c). The whole
question Tegarding holidayg and
office hours was considered by Gov-
ernment and it was decided that the
existing pattern of holidays and
working hours should continue for
the time buing. However, the matter
is  under negoliation with  the
National Council set up under the:
scheme for Joint Consultative Machi-
nery and Compulsory Arbitration for
Central Government employees.
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Will the Minister of Edacation be
pleased to state:

(a1 whether Government have taken
any decision for the implemuntatlion
of the recommendations of the Edura-
tion Commission’s Report; and

(b) if no. the broad detaily thercof?

The Minister of Edaeatlon (Dr.
Triguna Sen): (a) and (b). The
recommendations of the Education
Commisxion are under the active ::on-
gideration of the Government of
India and the State Governments.

A Conference of State Edueation
Ministers which was held on 28ih-
30th April 187 considered the main
recommendationt of the Commission,
and a Committee of Mombers of
Parliament is also currently discus-
sing the recommendations.
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LC.S. Officers

127. Shri §. R. Damani: Will the
Minuster of Home Affairs “e pleased
o =t ite:

(a) the present stremgith of 1.CS.
CMecials and the places where they
are stationed at present;

«o whether any 1.CS. official has
resizned from Government service dur-
ing the last threc years; and

(c) if %0, the details thereof®
The Minister of State in the Minis-

try of Home Affairs (Shri Vidra
Charan Shukia): (a) The stiength of
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LC.S. officers as on lst January, 1367
is 144. Their present posating is given
in the Civil List of JAS as on 1st
January, 1967.

(b) and (¢). Yes, Sir. I.C.S. officers
retire from service compulsorily by
resigning after 35 years of service.
A list of such officers (Annexure I)
is placed on the Table of the House.
{Placed in Library. See No. LT-347/
67).

1.C.S. Officers can also retire from
service with full pension by resigning
after 25 years of service. A list of
such officers 1Annexure 1I) is also
placed on the Table of the Housc.
[Placed in Library. See No. LT-348/
87]). -

1.C.S. officers can retire premature-
ly with proportionate pension by
resigning after 5 Yyears of service.
No. 1.C.S. officer retired under Pre-
mature Retirement Rules during
three vears.

Re-employment of Retired High Courts
and Sapreme Court Judges

128, Shri S. R. Damani: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of judges that re-
tired during the last three years from
the Supreme Court and the different
High Courts; and

(b) how many of them Wwere le-
employed in different Tribunals and
Commissions?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Supreme Court
7 including 2 who resigned.

High Courts

20 including 4 who resigned. The
above information relates to the
period from 15th May. 1964 to 14th
May, 1967,

{b) The information is being collec-
tad and will be 1aid on the Table of
the House.

MAY 24, 1967
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Activities af Foreign Naticaaly

128, Shri 5. R. Damani: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foriiin natiomaly
found indulging in undesirable actjvi-
ties since September 1865 up-to-date;

(b) the names of the countries they
belong to; ang

(c) the action tuken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) to (¢). Infor.
mation is being collected and will be
laid on the Table of the House in
idue course.

Chemical Eanginesering Institute In
Gujarat

130, Shri Virendra Kumar Shah:
Will the Minister of Education e
pieased to state:

ta) whether there is a demand to
nstablish a Chemical Engineering
snstitute in Gujarat: and

itb) if so, the reaction of the Uni-
versity Grants Commission thereto?

The Minister of FEducatlen (Dr.
Triguna Sen): (a) Yes, Sir. A
requesi has been received for start-
ing a Department of Chemical Tech-
nology at Gujarat University, Ahme-
dabad,

(b) University Grants Corumission
is not concerned at thiz astage. A
Study Group is at present examin-
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Dispiaced Persons from Mozambigue

131, Shbri Virendra Ksmar Shah:
Will the Minister of Labour and
Rehapllitation be pleased to state:

(a) whether the refugees from
Moxambique walted upon him when
he recently visited Gujarat;

(b) if so, the nature of their repre-
sentation and claims; and

(c) the steps, il any, Government
propose to take to help these displaced
persons?

The Minister of State in the Minis-
try of Labotir Employment and Reha-

bilitation (Shri L. N. Mishra): ia)
Yes.
{b) The repatriates have repre-

sented that the following concessions
may be given to them;

(1) the capital brought by the
repatriates from Mozambique
and declared by them may
be approved by the Income
Tax Department as early as
posgible; and

{il» no income-lax may be charg-
ed on the profits earned by
the rcpatriates from the
business set up by them on
return to India. for a period
of 5 years

(iii) They howve  reguested  that
compensa ion may be vaid
far properties left behind by
them in Mozambique

fe) The matter it bring exaoauncd
in consultation with the e¢nneerast
Ministries.

“Transiation of Officlal Literature by
Central Hindl Direciorate

132. Shri 8. M. Joshi: Will the
Minister of Edaeation be pleased *a
tate:

(a) the sumber of procedural mani-
als, forms and office memorandum of
the various Government departments
sent for transiation to the Central
‘Hindi Directorate sa far;

{b) whether the volume thereo!
covers a substantial or satisfactory
portion of the total official literature

\Vritten Answers JYAISTHA 3, 1888 (SAKA)
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of this nature considered mecessary to
be translated to facilitate gradual
introduction of Hindi in various offi-
ces;

(e) the time which is likely to be
taken to complete the transiation of
such literature and the steps taken
to expedite this work; and

(d) the arrangements for publica-
tion of such material after their trans-
lation?

The Minister of State in the Minis-
try of Edmcation (Shri Sher Singh):
ta) and (b). 1379 office manuals and
20165 forms have so far been receiv-
ed by the Central Hindi Directorate
from the Ministriecs and Departments

of the Government of India for
translation into Hind:, This forms
a good portion of the total official

literature of this nature required to
be translated in order to facilitate
introduction of Hindi in wvarious
Ministries and Departments of the
Government of India.

fc) Out of the work for transla-
sion so far received, 1034 manuals
and 15876 forms have already been
‘ranslated. The remaining work i3
heing attended to on a priority basis
‘or which a special Cell has bes2n
agt up in the Central Hindi Direc.
‘urate of this Ministry.

idy The printing of translated
material 1z arranged by the concern-
+d Ministries and Depariments of the
sovernmen: of India,

Sheikh Abdullah

133. Shri Baburag Fatel: Wi 1w
Minister of Home Afairs be pleased
1o state:

{a) the total amount =pnt om
Sheikh Abdullsh from the 83th May.
1085 to Sist March, 1967 by way of
rent. boarding and lodging and police
guard;

(b) the names of the members of
Sheikkh Abdullah’s family who are
allowed to either visit him or stay
with him snd the duration of mehl
stay;
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({c) whether Miss Mridula Sarabhal
was permitted to visit and interviaw
Sheikh Abdullah after restrictions
were rcmoved on her movemenis;

(d) whether a famous fiim actor met
Sheikh Abduliah;

{e) if so, when and his name;

(1) whether this visit was permitted
by Government; and

(g) if not, the action taken against
the actor?

The Minister of Hom, Afairs (Shri
¥. B, Chavan): (a) Rs. 5,62091.60p.

(b) statement giving the necessary
informution 1Is pl.noed on the Table of

the House. [Plaed in Library. Sec
No. LT-349/67].

ey Nu, Sir.

(d) to ipi No film scter was per-

mitted tn visit Sheikh Abdullah, Dur-
ing Seplember 1965 Sheikh Abdullah
cxchanged cas greetings on g few
veeasions wilh Shry Dilip Kumar who
vas staymg in Koduikana] in connec-
tion with shooting of a film. Shrimati
Padmini, film aciress, also exchanded
gremtings with Sheikh Abdullap dur-
ing his walk on 11th May, 1967. The
xecurity officer was present on these
oecasions,

Recognition of Astrology

134. Shri Babarao Patel: Will the
Minicter of Education be pleased to
state.

fa) whe'h.r Government propose 10
officially recognise the ancient science
of Astrology;

(b)Y whether it is a fact that the
sc;ente of Astrology was used for the
various State and privale purposes in
ancicnt India and prior warnings ob-
tained through astrology of mony dis-
asters like storms, typhoons, earth-
quakes etc, which had saved millions
! human lives;

{c) whether it [a also a fect that
rany ancient and rare manuscripts
kuegvn as 'Nadix’ on the astrological
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science are atill available in the coun-
try in the hands of wvarious pro-
fessional astrologers;

{(d) whether the proposal of buying
or obtaining micro-ilms of these
Nadis and other rare works on Astro-
logy with g view to do research ia
this grecat and ancient science of divi-
nation is being considered by Govern-
ment: and

we) whether Government would
vonsider the proposition of establish-
ing a Department of Research in
Asirology with a view to use its
scientific findings for the progress and
protection of humanity?

The Minkter of State In the Minis-
try of Education (Shri Sher Bingh):
ta) There is mo propesal before the
Government for giving the recogrution
in guestion.

{h) It is not possible to confirm or
deny this fact because the Govern-
ment hzs not conducted any syste-
matic investigation inln the matter.

(¢) No official survey of such manu=
«cripts has been undertaken.

Y Neo, Sir.

i¢) Institutions  :ke Varanaceva
Sanskriy  Vishvavidvalays  alrcady
have a separale Department ot Jyau-
tisha (sstrology).
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Reorganisation of Assam

138. Shri D. N, Patodia:
Shri Hem Barma:
Shri Surendeanath Dwivedy:
Shri Swell:
Dr. Earnl Singh:
Shri Kikar Singh:
Shri Kolai Birua:
Shri R. K. Birla:
Dr. Ranen Sen:
Shri Dhireswar Kalla:
Shri Madhm Limaye:
Shri S. M. Banerjee:
Dt. Ram Manohar Lohla:
Jhrl George Fernandes:
Shri R. Barua:
Shrimati Sharda Mukerjre:
Shri Rameshwar Rao:
Shri C. C. Dessi:
Shrl A. B. Vajpayee:
Shri S. Supakar:

Will the Minister of Home Afairs
be pleased to ='ate:

(a) whether Government have tak-
en further measures to ilmplement
their recent decision to reorganise
Assam into a federal structure; and

{b) i so, the broad details of the
measures taken so far?

The Minister of Home Affuiry (Shri
Y. B. Chavan); (a) and (b), After the

on the 20th and Zlst May, 1967, I have
had further discussions with the rep-
resentatives of the various political
parties and organisations concernsd.
Further measures to be taken are be-
ing considered in the light of these
discuasions,

Postal Stamps

139. S8hri Sezhiyan:
Shri Bibbuti Mishra:
Rhri K, N. Tiwary:
Shri Yashpal Singh: '
Shrl 8§, C. Bamanta:

Will the Minister of Communications
be pleased to state:

(a) whether Government have any
proposal under consideration to im-
prove the look of the Postal stamps;

(b) it so, the muin features there-
of -

(¢) whether Government propose to
set up a multi-coloured printing press
in the couniry for that purpose; and

td) if so, when?

The Minister of State in th Depari-
ments of Parliamentary Affairs and
Communicationy (Bhrl 1. K. Gujral):
(a) Yes Sir

b} To improve the designing of the
stamp and have them printed in na-
tural colours as for as possible.

tc) and (d) The proposal has been
deferred as considersble amount of
foreign exchang. ig required for jm-
porting such equipment.
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Selodiilintion be pioased to state:

(b) if so, thelr main recommenda-
tione; ang

(e) the steps taken to implement
the same?

The Minister of Labour and Re-
(Bhri Hathi): (a) Not yet.

(b) and (¢). Do not mrise.

|
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Will the Minister of Home Affairs
e pleased to state:
(a) whether it is a Yact that some

of the State Governments have ex-
p-n:dn‘mdmwmm&-
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Mise Probios

163, shri Manihbhal 7, Patel:
Ehri Mehan Swarupt
Shri A, Sreedbharsn:

Will the Minister of Hemse Affaire
be plessed to state:

(a) whether there is a move to have
a round of talks with Mizo National
front; and

(b) if so, the steps, under considlera.
tion to have an honourable settle-
ment of the Mizo problem?

The Minister of State in the Minis-
try of Home Affatyy (Shyi Viya
Charan Shukia): (a) and (b). There
is mo question of any talks with Mizo
National Front unlesy they lay down
their arms unconditionally.

Allocation for Edwcation

143. Shri Manibhal J. Patel: Will the
Minister of Edueation be pleased to
refer to th reply given to Starred
Question No, 283 on the Bty April,
1967 and state:

(a) whether the decision of the
Planning Commission on the astate-
ment of Dr, V. K. R V. Rao that the
original allocation of Rs. 1210 crores
for education should not be reduced,
has been received by his Ministry; and

(b) if so, the broad details thereof?

The Minister for Education (Dr.
Triguna Sem): (a) The Planning Com-
nussion hag Dot yet taken a deckion,

(b) Doey not arise.
Strikg by Deiki Tenchors
164 Shei Manibhai 3, Patel: Will the
Minigter of Education be ploassd 1o
state:

(a) whether it Is a fact that the
Delhi Teachers wint on 48 hours

- strike on the 8th May, 1967;

(b) if so0, the main demands of the
Teachsrs; and

(¢) Government's resction thaswio?
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Decentralisation of C.S.C.S. Scheme

148. Shri Ram Charan: Will the
Minister of Home Affairs be pleased
to gtate:

(a) whether it is a fact that after
the decentralisation of the C.S.C.S.
Scheme, in some of the Ministries/
Departments, Lower Division Clerks
confirmed with effect from the 1st
May, 1958 and thereafter have since
been promoted as U.D.C. whereas in
some other Ministries/Departments,
I.D.Cs. confirmed even prior to that
date have not been given promotion;
and

(b) if so, the reasons for such dis-
parity?

The Minister of State jn the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). After
decentralisation of the Central Sec-
retariat Clerica] Service, persons al-
lotted te a eadre can look forward to
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promotion only against vacancies aris-
ing in that cadre and some disparity
in the promotion prospects from cadre
to cadre is, therefore, inevitable. The
disparity is also partly due to expan-
sion of activities of certain Ministries
and consequent increased requirement
of staff, and reductions in some others
as a result of work studies conducted
by the Staff Inspection Unit or intro-
duction gf measures of administrative
reform:

Seniority and Pay Fixation of fix-
Army Men

150. Shri Ram Charan:
Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have al-
lowed to count War Service including
service as Prisoner of War in the
ILN.A. of all the ex-servicemen of the
former Indian National Army towards
seniority and fixation of pay on their
re-employment on the civil posts;

{b) if not, whether there are ex-
ceptional cases; and

(c¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) Ex-ILN.A. per-
sonnel who had rendered War Ser-
vice and who had spent some time as
Prisoner of War before joining the
IN.A., belong to the following cate-
gories:

(1) Those who belonged to the
Armeq Forces: and

(2) Those who originally served
as civilian Central Govern-
ment servants, including civi-
lians4in Defence Services.

Ex-LN.A. personnel belonging to cate-
gory (2) above are eligible to eount
thejr previoug service, including War
Service, plus the period of break in
service, including the period spent as
Prisoner of War and/or in LN.A, for



This ja because they were not civillan
Government servanly before joining
th IN.A. Such persans have, however,
been granted certaln other concessions,

Complainis colls In P & T Clreles

151, Shri K N. Pandey:
Shri A. B, Vajpayee:
Bhri Kaawar Lal Gupis:

Will the Minister of Communiea-
be pleased to state:

{a) whether there is any proposal

to set up Complaint Cells in every
Posty and Telegraphs Circle; and

(b) if s0, the main features thereot?

(b) The acheme iy being worked put.
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() ¥l wosTe ¥ frfy wrerdt
ueRiwgel & wWTww & wefaw wor
¥ fafgw &, W fw 4 fomare, 1956 WY
WY W o Fpar T AT W AT
el ¥t gfic 10-12 wRY, 1961
wY gy wer wfawt ¥ wewer ¥ o of
Lid

Next Below Rale Benelit to LAS,

Will the Minister of Hemme ANfalirs
be pleased to stats:

(a) the number of officers of LAR.
Cadre given the benefit of next balow
rule during the years from 1980 t»
1908;

{b) the numbes of cases where in
the opinion of the Central Govern-
ment, the applications were unjusti-
fled;

(¢) the total amount that was drawn
by the involved officers during the
said period, year-wise; and

(d) whether, in terms of an objec-
tion from the Accountant General,
West Bengal. Government are making
efforts to recover part or who'e of
such amount drawn by such officers?

The Minister of State Ip the Minis-
try of Home Aflairs (Shri Vidya
Charan Shukis): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the House.

Commemeystive Biamps

158. Shri A, K. Gopalan:
Shri P. Ramamurthi:
Will the Minister of Cemmmniea-
themg be pleased to slate:

(a) whether the Commemorstive
famps of Sree Narayana Guru will
be out on his birthday this year; and

(b) ¥ pot, the ressoms thevefort
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(a) whether it is a fact that the
Lakshmi Rattan Colton Mills, Kanpur
hag not paid the Provident Fund and
Employees State Insurance duss 1o
Government;

(b) if so, whether prosscutions
been launched against the Mills;

(c) if not, the remsons ¢hesefor?

The Miaister of Labour ang Robabi-
litatiom (Shri Hathi): {a) Yes

(b) Yes.
(e} Does noy arise.

have
and

() whether it is m Cact theat the
Joint Consuitive Machinery s mst
functioning properly;

(b) whether the All-india Butenee
Employees Federation and some of the
other Unions bave not participeied
it; and

(c) if so, the



4at
J.CM. has been functioning well s

(b) The All India Defence Em-
ployess Federation j the only major
federation which has not joined the
J.C.M. scheme so far.

(¢) The AILDEF. wants the revi.
val of the permanent negotiating
machinety which was in existence in
the Ministry prior to 1960, This machi-
Beky ceased lo exist after the recogni-
tion of the AILDEF which was the
only federstion jn existence prior to
1080 was withdrawn The circumsi-
anceg today are different from what
they were prior to 1980 and a com-
prehensive goheme of consultation and
arbitration hag been |ntroduced for
all the Central Government Minis-
triey and Departments in the form of
the J.CM. There are two federations
of Defence employees today, the
INDWY. and the ALD.LF, and the

participsting in the scheme.
Efforts are heing made to persuade the
AIDEPF to agree to join the
Scheme. Ity final decision which was
promised by the first week of May,
1967, ig still awaited.
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(b) if se, the result thereof; and
[(J] Ruct.thtmlo;ﬂud.l:’_?

The Minisier of Siaje in the Minks-
try of Home Amalrs (Shri Vilra
Charag Bhakla): (a) The investigation
is in its fnal stages.

ib) and ¢ci. The investigation Is
still going on. Final decision will be
taken on its completion.

Will Ake Minister of Cepmmunica-
Wems be pisssed to refer to the reply
piven %o Starred Question No. 587 on
the dth November, 1866 and state:

g
¥



423
Reliof 4o Famflics of Pesmch Distriot

(b) if s0, the total number of fami-
lies who received the assistance;

(e) the main items of relief provid-
ed; ang

(d) the tolal expenditure incurred
thereon?

(b) Upto Rs. 300 for repeir io
houses damaged;

™ addition s tree and two peles or
two treeg to be provided in sithey gase

Written Annoers MAY 34, IMY = Written Answers 434

by the Staie Government from ite
forests,

(i) Grant for reconstruction of
shopy  damaged/destroyed:
Ra. 500.

(iv) Tyade/Business Loan;

Upto Rs 2000 in rura| areas
and upto Ra 5,000 in urban

(d) Rs. 127.89 lakha.

Jamena and Kashmir Officers in 1LAS,

184 Shri Indlerjit Malhetra: Will the
Minister of Home Affalrg be  pleased
to state:

(a) whether the Jammu and Kash-
mir Government Officers have also
been taken into 1A S, cadre;

(b) i go, their number; ang
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(b) the total number of families
who have been settled there so far;

(c) the total number of families
who are still in the refugee camps;
and

(d) whether there are any plans for
thair settiament also?

The Minkster of Staiy in the Minks-
» Empley and Reha-

of resettlement allotted to them. About
16,000 of these families have been
rehabililated in Akhnoor-Jaurian-

Written Answers  26.

workers and the steps taken 10 re-em-
ploy them?

The Minister of Labowr and Reha-
bilktatign (Shri Hathl): (a) to (c). The
position is that about 368 dock workerg
had participated in a strike from the
15t to 8th December, 1066. The Cochin
Board took bacik all the workery ex-

after the 21st April, 1967. The cases
of ponly 6 workers are pending

Inter-State Coumcil under Artiele 263
191, Shri P. K. Dee:

(b) if so, the reaction of Gowvern-
ment thereto?

The Minister of Home Affairs (Shri
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mmﬂn I‘hm‘h o=
ganised the seminar.

() Does not arise,

Change In the namg of

168, Shri F. K. Deo;
Shri K. P. Bingh Deo:
MMS

Will the Minister of Home Affalrs
‘be pleased to state: Mndcas
(a) whether the name of the

.State has been changed by the Chief
Minister of Madras;

- et g ey ey 7 i
has been made in the ]
-ment communicetions also; and

(c) whether a Constitution Amend-
ment Bill js being I'II.I'.II.‘ in'the
effect to the change of the o the
Indian Constitution?

The Minister of Home Affalry (Shri
Y. B. Chavan): (a) Recently there had

name is used by the Centra] Govern-
ment in their communications.

T . Governmmat do
not propose to bring forward any such

Correapondence in Hindi

Written Antwery MAY 24, 1007
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Hindi-speaking States;.and

(c) the States which commu
with the Centre in English and whe-
ther any of them have introduced the

THS B & i s yn
try of Home < b
Charma Shakia): (s) No, Sir,

(h) Yes, Sir.

(c) Non-Hindi-speaking G rranent
respond with the Central
B T Sx WAL the Smosptien OF
Mysore, Kerala and .
el I e e Ve ol e
gional languages for oe
State official purposes.

CBL Repert on Orimg

170. Skl Saremdranaith Dwivedy:
Shri Hen Barua:

i
e
Eg’ig-‘!ﬂ

H
i

Will the Minister
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thesp reports has been sent to  the
Orissa Government?

The Minister of Homs Affalrs (Bhri
Y. B. Chavan): (a) No, Sir;

(b} Does not arise,

Fay of Primary Scheel Teachers

17L Bbwi Sareadirasath Dwivedy:
Shri Hem Barua:
Shri Sidheshwar Prasd:
Shri Ram Kishas Gupia:

Will the Minister of Edmoaibon be
Ploased to state:

this regard to enable them to imple-

Constitution in consultation with the
States?

The Minister of B{ate in the Minis-
try of Edueation (Shri Bhagwat Jha
Asad): (a) The Education Commission
has made some recommendations on
1the subject. These are under con-

i

(b) Yes, Bir.
(c) The date by which each State

Written Answers 430

Wage Board for Celtom and Textiies
Industry

Will the Minister of Labouy and
Rehabilitation be picased to state:

(a) the progress made by the
Secongd Wage Board for CoMon Tex-
tile Industry;

(b) when the Wage Board is likely
10 finalise its recommendations;

(e) whether the Wage Board has

made any recommendationy regarding
the grant of interim relief to the
workers; and

(d) if not, the reasons for the delay?

The Minisier of Labour pad Eaha-
bilitation (Shri Fathl): (&) The Board
has heard the parties at some centres
and the remaining hearing are expect.
ed to be completed soon.

{(b) It is not possible to say at this
stage as o when the Board would
submit itz fina} recommendations.

fe) No, Sir,

{d) The Board has not been able to
make recommendations regurding in-
terim relie! because no agreement in
the matlter could be remched.

Wage Boarg for Chemicals and
Fertilizors

173. 8hrli K. Bamani:
Shri Mohammrag Isowil:
Shri Umamath:

Will the Minister of Ladour and
be pleased to state:

(a) the total number of factories
covered by the Central Wage Board
for Heavy Chemicals and Fertilisers;
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dations of the Wage Board for interfn
relief;

(¢) if so, what response was given
by the employers;
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The Minister of Labour and Raha-
bilitation (Bhri Hathi): (a) The Board
bas held nine meetings so far.

(b) No. The matter is still under
consideration.

(e) and (d). No tine limit is fixed
by the Government for completion of
the work by the various Wage Boards.

Centro-Siate Relations

175. Bhri Bwell:
Shrimat! Nirlep Kawr:

?!
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of and whaen it is likely
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176. Dr. Karal Siagh: ¥ forg wreer wrow v feav
m:‘.:-um:‘ ( ]m uw | fr wige &
- . |
Sort R Kishan Gupta: T ¢ forg @ i e “drire” wi2
farmrit Farretex wr pymy fiewmar
Will the Minister of Heme Affairs wa
e pleased to state: wr g ; i
(a) whether a draft code has been (m) afe gt, & ga a2 i aoee

Prepared to regulate ‘official-legislator’ ?
povpered b0 vt i § ?

(b) U =0, itg salient features and the . .
Teaction of State Governments; wgari wwwn ¥ vew welr (ot

(¢) when it will be officislly pub- fwr wrwwyew) : (%) it (). 7y
lished ang brought into force; and oVt §u o gra 1958 § FaTT WY

(d) the built-in checks to restrain h
erring oficials or legislators and in “‘ﬂ"}'ﬁﬂﬂtﬁilwm

what manner? X rg wT Y geaw AR By

The Minister of Home Affairs (Shri % woerr
Y. B. Chavan): (a) to (d). A draft {“) w o § bl “
Code to regulate the relationship bet. ~ WOENT ¥ |
ween, Members of Parliament gng of
State Legislature and the Administra-

tion has been prepared. A copy of awife afeeit & fogrk
the draft Code was laid on the Table
of the Lok Sabha on 21st March, 1967. 178. oft Wgy verw : w1 et

1t Is proposed to finalise the code after  TRAT TE WA w71 ¥Or wT fs :
it hag been disoussed in a meeting of
the representatives of the warious (*%) w1 ag 7y & fr wofie &

political parti and groups in Parlia-
mt:n:.lﬂ::theslole Governments wer vt X wrewr ¥ ¥ e wmefie

consulted. ¥ sl  Txifrs = a9 TARR
have bum safer e @) Fear wx Few amir; o
'faprviey’ wrevey (w) wfe g, @ o www &
179. wly wiget vy : wET Y w sfafwT i ?
uft vroverey fewndt :
wft wrrerre o ol - qrad gt (W awwETw
o g W S wgw) : (%) Wi (w). 3 & st
o T feg wroem : & weu weft ¥ w7 R fr wow woerc
wiy wawewm Toy : fft Wt safer &t 3osht wafw ¥ ofee
ot we o W : AW o rIee Y v g Pl
ufy we e g A : wefe aw IAET AT T AEH
ofy sfaren : g & 1 AT wwa-ww T g T

wrir feafer & grroraieT & ae e ¥
wgpand T AT e foerw Tt
-t ¢ # wrer weerc o e off @ {

{rwregeet fe e A TwEETR T
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Aniomation in Ofices

179. Dr. Eanen Ben: Will the Minis-
ter of Labouy and Rebabilitation be
pleased to state:

(a) whether it is a fact that several
State Governmants objected to the
introduction of Automation in offices
and have informed the Central Gov-
ernment of their opinion; and

(b) if g0, the reaction of Goverp-
ment thereto?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes
Labour Ministers of several States ex-
pressed such opinion at the lasi meet-
ing of the Standing Labour Commit-
tee on 10.5-1967.

(b) The Labour Ministry's views as
expressed at the Conference were that
the installation of computors for cleri-
cal work in an establishment should
not be allowed if it leads to retrench-
ment or create unemployment fur the
workers in that establishment.

Report on NEFA by Parliamentary
Delegation

188, Dr. Rancn Sem:

I
“RETS
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Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Parllamentary
delegstion which visited NEFA last
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yoar had submitied any report tor
Goverament;

{b) if so, the main recommendations
contained in the report;

(c) whether Government have exa-
mined the report; and

(d) it so, the decisions taken on
those recemmendations?

The Minlster of State In the Minis-
try of Home Affairs (Shri VMya
Charan Shukla): (a) Yes, Sir,

tb) to (d). A statement showing
the main recommendations made by
the Parliumentary Delegation and the
decisions taken by the Government
un those recommendations is placed on
the Table of the House, [Placed in:
Librory. See No. LT-353/67].

Wage Boara for Coal Mining Industry
181. Shri Deven Sen:
Shri sSharda Nand:
Shrl J. B. Singh:
Shri Bharat Singh:
Sbri Ranjit Singh Chashan:
Shrimatl Tarkeshwari Sinha:

Will the Minister of Labour and'
Rehabilitation be pleased to state:

(a) whether any decision has been
taken by Government on the recom-
mendations of the Central Wage
Board on Coal Mining Industry;

(b) il not, when Government pro-
pose tp take a decision;

(c) whether it is a fact that the

employers’ representatives have been
invited for discussion in the matter;

(d) H =0, the issues on which such
c¢onsultation has been felt necessary;
and

(e} whether Government propose
to give retrospective effect to their
decision from the lst January, 1907,
as recommended by the Coal Wage
Board?

The Minister of Labour ang Reba-

(e).
Wage Board are being considered andé
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Covernmant decisions thereon will be
announced ag early sg possible.

(t)lnd(d). No. Amm

the representatives of employers as
well &3 workers was proposed to be
hald on the 12th May, 1967 to discuss
the aclion to be takepn on the recam-
mendations of the Board. The meet-
ing was however cancelled and no
fresh meeling has been fixed.

Incontive Bchame for InSustries

182, Bhyl K N, Pandey:
Shri N. F. Yadab:

Will the Minister of Labeowr and
Rebhabilitation be pleased to state;

(a) whethar Government propose to
introduce a mode] form of an incen-
tive scheme in different types of in-
dustries; and

(b) if so, the salient features there-
of?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) No.

{b) Does not arise.

Labour participation in Indostries

183. Shri K N. Pandey:
Bhri N. P. Yadab:

Will the Minister of Labour and
Rebabititation be pleased to stale:

{(a) whether it is a fact that the

(b) it so, how the scheme Is work-
ing and to what extent the parties
have been benefited?

The Minister of Labour ang Reha-
Militation (Shri Hathi): (a) Yes

(b) In some public sector undertak-

Efunration a8 & Consurremt Subjest

184 Shri D. C. Sharma:
Shri X, N. Pandey:
Shri N. P. Yadad:
Shri Bibhutl Mishra:
Bari K. N, Tiwary:
Shrt Shrichand Goel:

Will the Minister of Education be'
pleased to glate:

(a) whether a3 proposa] to make

a Concurrent Subject 1is
under consideration of Government;
and

(b) if se, the benefits which would.
be derived therefrom?

The Minlster of FEducation
Triguns Sen): (a) No, Sir.

(b) Does not arise.

(Dr..
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Will the Iﬁnlnaofm be
plessed to state:

(a) whether the Committee of Par-
liament on education has recommend-
ed a two-language structure with faci-
lities for leamming a third language;

(b) if so, whether Government have
accopted the recommendations of the
Committee and wmilwux
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taken o give effect to thoge recom-
‘mendations?

The Minister of Educatisa (Dr.
Triguna Sem):

slﬂ.-nnnn in the Committee of Mem-
‘bers of Parliament on Education.

(b) and (c). Do not arise.

Grant to Utkal University

186. ghri Chintamani Panigrahi: Will
‘the Minister of Education be pleased
‘to state:

(a) the amount of grants made to
the Utkal University for the yeers
1880-61 tp 1967-88, year-wise;

(b) whether these granty were fully
“utilised;

(c) whether any request for grants
iy pending with the University Grants
Commission at present; and

(d) if go, the detailg thereof?

The Minister of Edscatiom (Dr.
Triguna Sen): (a) to (d). Informa-
tion is being collected and will be laid
on the Table of the Sabha in due
COourse.

Belsure of Papers in Orissa

87. Shri Chintamanj Panigrabl:
Shri George Fernandes:
Shri J. H. Patel:

Shri Madkn Limsaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether certain papery of the
Pelitical Services Department of the
Orissa Secretariat have been seized by
the Ceniral Bureau of Investigations
in Orisss in April, 1967;

(b) whether this seizure has been
imade in connection with ecertain
charges against a top ranking officer
-of a Centra) Establishment in Balasote
district in Orises; and

{(c) i s0, the nature of charges and
4kt action taken in the matter?

Written Annoers MAY 34, 1987 Written Answers “o

The Minister of Home AfSnisw (Bheri
X. B. Chavan): (a) to(o).caﬂnn-
cords were obtained by the

1987 in connection with the enquiries
against an officer of 3 Central Estab-
lishment at Balasore. The allegations
relate to misuse of official position
angd crimina] misconduct.

Return Letter Office for Orisea Pests
and Telegraphs Department

188. Shri Chintamani Panigrahi:
Will the Minister of Communications
be pleased to state:

(a) whether Government are aware
that there is no separate Return
Letter Office for Orissa under Posts
and Telegraphs department;

(b) the steps taken Lo set up such &
separate office in Orissa;

(c) whether as a preliminary gtep
officers have been (trained to start
such an office in Orissa circle; and

(d) if s5, the reasons for the delay
in opening it?

The Minister of Stale in the Depart-
ments of Parllamentary Affalrs and
Communicatioms (Shri 1. K. Gujral):
{a) Yes, Sir.

(b) Orders have been issuedq on

16th May, 1967 to set up an RLO at
Cuttack by the 1st July, 1967.

{c) Wes, Sir.

(d) Does not arise.

Grant to Gandhl Vidya Mandir In
Haryana

189. Bhri Bam Kishas Gupta: Will
the Minister of Educstion be pleased
to state:

(a) whelher Government have re-
ceived any application for grant teo
Gandhl Vidya Mandir Q. R. Rariwaria
College staff quartsrs for profassors
at Charkhi Dudri (Haryana); and

(b) if so, the sction taken theresn?
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The Minister of Tdueatlon (Dr.
Trigvns Sen): (a) Government have
not received any application. Tha
College applied for a grant to the
Universily Grants Commission for the
construction of staff quarters and resi-
dence for the Prineipal
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{b) The Commission have approved
in principle only the construction of
Principal's residence and have asked
for details including revised plan and
estimates,

Rehabilitation of Qld Migrants from
East Pakistan

1%0. Shri Ram Kishan Gupia:
Shri Hukam Chand Kachwal:
Shri Ram Singh Ayarwal:

Will the Minisice of Labour and
Rehabilitation be pleased to state:

{3, whether Government have re-
ecived the progress report of the
Committee of Heview of Rehabilita-
tion on the work of the rchabilitation
of cld migrants from Fast Pakistan;

{by if so, the resulp thereol; and

(¢1 the sieps 'n be token for their
early rehabil.tut.on?

The Minister of State In the Minis-
try of Labour, Employment and Re-
hablitation (shri L. N. Mishra): (a)
1w {er. The Committee of Review of
Rohabilitution Work in West  Bengai
has recently commenced ity work and
ix likely to take some time to submit
ite repart ta Government.

The Committee is not required to
submit any “progress report” to Gov-
-ernment,
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Shyy 8, C. Samanta:
Shri P. Parasarathy:

WU the Minister of Home Affuirs
be pleased to state:

(a) whether Government have re-
cently relaxed the ban on Begum
Abduliah for free movement; and

(b) if so, whether Government have
taken into consideration all the con-
seguences which may arise as a result
of the prejudicia]l activities of Begum
Abdullah?

The Minisier of Home Affairs (Shri
Y. B. Chavan); (a) and (b). The res-
triction impased on Begum Abdujlah’s
that she shall not be at any place in
the State «f Jammu and Kashmir has
been removed with effect from  14th
April, 1967. Govermment hag €on-
sidlerpd all aspects of the matter be-
fore taxing that decision,

Caltex 0i1 Company, Calcuiia

192. Shri B. K Modak:
Shri Mohammad Ismail:
Shri Umanath:

Shri Bhagwan Das:
Shri Ganesh Ghosh:
Sbri A. K. Gopalan:
Shri P. Ramamoorthy:

Wili the Minister of Labour and
Rehabilitation be pleased o state:

fa) whether the attention of Gov-
ernment haz beep drawn to the re-
ported statemont of the West Bengal
Labour Min:ster in which he indicated
that the Union Labour Minixter agread
with him on the proposal that the
Caltex management showld bring back
the files removed from the office and
create proper conditions for nego-
tiations:

(b) if so, whether the report
correet; and

(€) the steps taken by Government
to implement the proposal?

mmcm.ﬂm—

billtation (Shri Eathd): (a) W (c). The
West Bengal Labour Minister’s sug-
gestion that the Caltex
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should bring back the files to Calcutta
bmahvm-bhmw!brl;
gotiation waa put to employer

the Union Laebour Minister at his

Toeeting with representatives of the
anployer and the workers at New
Delhi on April 28, 1967. The employer
pleaded inabillity to accept the sug-
gestion.
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195, Bhri Yashpal Siagh:
Shri 5. C. Samamta:

Will the Minister of Home Affairy
be plessed to state:

(a) whether there have been »
pate of gascs of guicides, and mwurdery
in the Capital in the last one year;

(b) if 0, whether any study has
bren made 10 find out the causes; and

(e) the action proposed to be taken
n e matber?

The Mimister of Blaty in the Minis-
try of Home Affairy (Sbhrd Vidya
Charan Shukia): (a) and (b). No Sir
A matement is laig on the table of the
House, [Placed in Library. See No.
LiT-334/67). Comparing corresponding
figures of last year with those of the
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(e) Offences of these types are
mostly commilted under intense emo-
tional disturbance and unpremediated-
ly; and most often no scope is given
for preventive action.

Manhandling of a Bas Driver by a

Will the Minister of Flome Affairs
be pleased to state:

(a) whether Governmen; are aware
of the incident involving a bus driver
and a foreign nationa) driving a CD.
cer on the 12th April, 1867 in Delhi;

(b) whether the Bus driver was
roughly treated and manhandled by
the foreigner; and

(c) if o, the action taken in the
mattery

The Minister of Stale in the Ministry
of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes Sir

(b) No. Sir.

{cy As no cognisable offence was
made out. no action was taken by the

police.

Reiativeg of Governmeant smpleyees
in Fervign Misdons

197. Shri Eswara Reddy: Will the
Minister of Home Afalrs bc pleased
to stute:

brother/sister/sor. /daughter) working
in Foreign Missions in this country;
and

(b) it s0, whether a list ahowing
the names of Officialy above the rank
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The Minister of State jn the Minis-
try of Home Affalyy (Shri Vidya
Charan Shukla): (a) According to in-
structiong issued in 1955 which con-
tinue to pe in force, g Government
servant whose wife pr dependent in-
tends to take up employment under a
foreign mission in India, should inti-
mate the fact 10 the Goverrement. It
iz open to the Government Lo prohibit
such employment, if considered ncces-
Sary.

(by The information furnished by
the Officers is  intended for official
purposes only and cannot, thercfore,
. disclosed.
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Wage Board for Plywood Imdustry

200. Shri K. M. Abraham: Will the
Munister of Labour and Rehabilitation
be pleased 1o state:

(a) whether there s a proposal for
constituting @ Wuge Board for Ply-
wood Industry; and

(b) if so, when it will be constitu-
ted?

The Minister of Labouy and Rehabi-
litation (Shrl Hathil: (a) There is no
sach proposal at present.

Thy INees pot arise,

New Universities in Kerala

Z41. Shrl P. P. Fsthose:
Shri K, M. Abraham:
Shri Yasadevan Nair:
Shri C. Jamardhanun:

Will the Minister of Edacation be
pleosed to state:

(a) whether Government have re-
ceived any proposal from Kerala Gowe
ernment to set up two new Universi-
ties in Kerala;

(b) if so, the detailz of the propasal
ang the proposed location of the Uni-
vesities; and

(c) the action token thereon?

The Minisier of Educalion (Dr. Tri-
guna Sen): (a) No Sir.

{t) and (c). Do not grise.
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Situation in Nagaland and Mizo Land

202. Shri Swell: Will the Minister
of Home Affairs be pleased to state:

(a) whether he and the Secretaries
of the Cabinet Secretariat and the
Minister of Defence visiteq Shillong
in April to discuss about the situation
in Nagaland and the Mizo Hills;

(b) whether they have submitted
any report to Government on the
result of their discussions; and

(¢) whether any specific recom-
mendations have been made in this
report?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charap Shukla): (a) No, Sir.

(b) and (c). Does not arise.

New Universities

203. Shri Swell: Wil] the Minister
of Education be pleased to state:

(a) whether the University Grants
Commission has been insisting that no
new University should be established
in the Country without its

concur=-
rence; and

(b) if so, Government’s reaction
thereto?

The Minister of Education (Dr.
Triguna Sen): (a) The University

Grants Commission is of the view that
prior consultation and concurrence of
the U.G.C. should he obtained before
a new University is established.

(b) The Government of India are
generally in agreement ywith this view.

Postal Statiomery

204. Shri Hem Raj; Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is g fact that the
postal Stationery ig not available in
the Post Offices in the countryside;
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(b) if so, the reasons therefor;

(c) whether it is also a fact that
the printing of the postal stationery
is entrusted to the Nasik Printing
Press and itg distribution to the
Treasury Offices in the District and
Sub-Treasury Offices in the Sub-
Divisional Head Quarters;

(d) whether it is proposed by the
P&T Board to entrust this task to the
P&T Deptt.; and

(e) if not, the reasons thereior?

The Minister of State in the Depart-
ments of Parlinmentary Affairs and
Communications (Shri I. K. Gujral):
(a) No shortage of postal stationery in
the Post Offices has been reported ex-
cept occasional shortages of Inland
Letter Cards.

(b) The shortage of Inland Letier
Cards is mainly due to the inadequate
printing capacity with the Nasjj; Se-
curity Press. Steps have already heen
taken to import necessary printing
equipment which is expected to be
received shortly. With the installa-
tion of the additional equipment com-
plaints regarding shontages of Inland
Letter Cards are likely to be elemina-
ted.

(c) Yes, Sir.
(d) No, Sir.

(e) The present procedure is work-
ing satisfactorily.

Regional Engineering College,
Silchar

205. Shrimati JYyotsna Chanda: Will
the Minister of Educatit)n be pleased
to state:

(a) the progress made to start Re-
gional Engineering College in Sil-
char in the near future;

(b) whether land has been acquired
for the purpose; and

(c) if so, the time by which cons-
truction will be started?
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The Minisier of Edogatlem (Dr.
fa) The College has

Board of Governors have been consti-
ted. The Board held its first meel-
ing in February 1967. The Board has
initisted necessary action with object
of samitting the first batch of students
in July 1988

(b) Yes, Sir.

(3] Construction of wvarioug build-
ings wil] begin as soon as plung and
estimates have been prepared and ap-
proved by the Board of Governors of
the College and the Covernmen: of
India.

Migrants im Cachar OCassps

206. Shrimati Jyotsna Chanda: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether Governmenl are aware
that few thousand: of new migranis
of the year (1964) are still in camps
in the District of Cachar for the last
few years;

(b) whether Government have any
proposal under consideration for the
reclamation of land in the District of
Cachar Lo provide land to the culd-
vator class; and

(c) the financial help per family
fiven to new migrants who are gtill
in cemaps®

The Minister of State In the Minls-
iry of Labour, Employment and Re-
habilitation (Shei L. N. Mishra); 14)
Yes, there are about 3,000 new mig-
rant familie; consisting of about 12,000
persons in camps in Cachar District.

(b) The undersmentioned wo
schemes have beon sanctioned for the
resettlement of about 2,000 new mil-
rant agriculturisy famdlies;

(1) Scheme for the resettlament of
500 new migrant agriculturist
familieg on 3,000 bighag of

MAY 24, 1967
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Cachar District, sanctloned by
the Government of India in
January, 1967, at an estimated
cost of Rs. 15.78 lakhs

(il) Scheme for the resstilement
of 1500 new migrant agrioul-
turist families on “tilla’ Lands,
sanclioned by the Govern-
ment of Assam ip September,
1968, al an estimated cost of
Ra 2467 lakhs

(c¢) Cash doles, il otherwise admis-
sible, are paid lo these families at
rates ranging Dbetween Rs. 30 and
Rs. 75 per month, depending upon the
size of the family. In addition they
are supplied with clothing. given mar-
riage and cremation granis, and are
provided with facilities for medical
treatment. children'y education and
cultural and recreational sclivities,

Rehabilitation of Migrants from East
Pakistan |n Assam

207. Shrimati Jyotma Chanda: Will
the Minister of Labour and Rehabili-
tation be pleascd lo state:

{a) whether any effort has been
made 10 reclaim land in Asssn for re-
habilitasige of migranty from Nast
Pakistan;

(b) if #0, where and how much aad
has been reclaikned;

(c) how many migranta will be set-
tied there, and

(d) it not, whother Government
would have any such propossl under
consideration®

i(n) to (c),
sanctioned for reclamation of sboul
l&ﬂmdhﬂlﬂm
of 3,200 new migrant agriculturish
families from Esst Pakistan fn the
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warious areas in Assam as mentoned
below:

p—

‘Nams of place  Area to be Number of
reclaimed families tw

(in acres) be settled
‘Garo Hills District 9,000 3,000
vawnﬁmmin 3,500 1,300
Coalpars Dusrict ) ™+ "=
Gumra in Cachar
District 1,000 500
Towl : 14,930 5,300
or sy, 15,000

Information about the actual scre-
age of land 30 far reclaimed is being
<btained from the State Government
and will be 1aid on the Table of the
Sabha when available.

(d) Doeg not arise.

Inveshpent of Preovidess Fumd in
Industria] Bermrities

208. Shri Ssdarsamam: Will the
Minister of Labour and Rehabilitation
be pleased Lo state:

of the Emgployees Provident
Tund bave urged the Centre to invest
Provident Funds in high yielding in-
«dustrial securities; and

(b) if wo, the reaction of Govern-
ment

The Minkster of Labour and Reha-
bilitation (Shry Hathl): (a) The accu-
mulitiong in the Employees Provident
Fund are now invested exclusively in
Central Government securities, The
Central Board of Trustees of the Bm-
ployees Provident Fund has made o
recommendation that it may be allow-
ed to invest the accumulations in
-other types of depoaits, gecurities, etc.,
80 that it may earn more income and
be enabled 10 pay interea to the sub-
scribery at a higher rate, without pre-
judice to the security of the funds.

(h) The Board’s recommendation is
wnder consideration
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Heliday oun Eeotion Day In
Vieakbapatwum

209. Shri Teanet] Viswanatham: Will

holiday fop Central Government es-

-3
;
3
g
a
:
?

the area in which a bye-election to a
State Legislature is held, are not clos-
ed on the day of polling However,
Central Government employeey are
given full facilities to cast their votes.
The sane praciige was followed on
the day of bye-eleclion in Visakha-
patnam.

ib) Centra! Government offices are
governed by orders of the Central
Government and not these of the State
Government or the local Collector.

() Government do not have exact
information about the proportion of
Centra] Government employées Among
the voters in the Visakhapatnam Con-
stituency.

(d) Governanent have no reason o
h.n.}u. that the instructiong referred
1o in part (a) above were not followed,
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Allocation for Edncational Refermss

210. Shri D. C, Sharma: Will the
Minister of Edueation be pleased 1o
state:

(a) whether the All-India Second-
ary Teachers' Federation has called
for the allocation of at least 10 per
cent of the total Central Plan outlay
as well as 10 per cent of the budgetaed
expenditure for carrying out educa-
tional reforms in a memorandum sub-
mitted to him on the lst May, 1867
demanding inter alia unifom service
conditiong for tcachers zll over the
country;

(b) whether their demands
been considered; and

(e) if so, the result thereof?

have

The Minister of Education (Dr,
Trigung Sen): (a) Yes, Sir.
(b} Yes, Sir.

(c) Tt has not been found feasible
to sgree to the demand

Kairop Murder Case

211. Shri D. C. Sharma: Will the
Minister of Home Affalrs be pleased
to state:

{a) whether a decision has been
taken in the Kairon murder case;

(b) if not, the reasons for the delay;
and

fey the steps taken 1o expedite the
same?

The Minlster of State in the Minis-
try of Home Affalrs (Shri Vidya
Charap Shukla): (a) to (c). The case
= pending trisl in the court of the
9pecin] Sessiong Judge, Rohtak.
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Damage to a» Ajaniz Palnting

213. Shri 8. A. Agadi:
Shri Sezhiyan:

Will the Minisier of Educatiem be
pleased to state:

(a) whether it is a fact that recently
one of the well-known Ajanta Paln-
tings at Cave No. 1 was mutllated and
spoiled by a deep scratch and I o,
the action taken in this regard; and

(b) whether any enquiry has beam.
made in the matter and if so. the Te~-
sult thersof?



The Minisier of State in the Minis-
try of Education (Shri Sher Bingh):
(a) Yes Sir. The matter ia under in-
vestigation.

(b) A preliminary enquiry has been
made by the Circle Officers. Detailed
enquiries are continuing to fix res-
ponsibilily, and decide on action to be
taken agninst persons found guilty.

8.C. and B.T. in Government Offices

214 Bhri H. N. Mukerjee: Will the
M:inister of Home Affairg be pleased
to state:

(a) whether the quota reserved for
ther Schedu.eg Castes and Scheduled
Tribes has been fulfiled In all  Lhe
Ministrees and Attached Offices of the
Government of India us on the Ist
April, 1967; and

(b) if not, the extent of the lag and
the roasons thereof?

The Depuly Minister in the DMinis-
try eof HFlome Affairg (Bhri K. S.
Ramagwamy): (a) and (b). Reser-
vition iy made for Scheduled Castes
wnd Scheduled Tribes in all services
and poaty under Government filled by
dirmt  recruitment. Resvrvation is
also made for Scheduled Castes and
Scheduled Tribes in Class 111 and
Class IV appointments made by pro-
motion, by seloction or through de-
partmenial competitive examination,
in grades to which there is no direct
recrwiment whatever., These reser-
vation® anply for purposes ,f new ap-
pointments only., Figures showing
the propirtion of Scheduled Castes
and Schiduled Tribes amonfst the
total employees in the Ministries and
Atteched Offices of the Government
of Indin as on 1st April. 1967, are not
available. However, a statement
thowing the progressive representa-
tion of Scheduled Castes and Sche-
duled Tvibes in the services under
the Government of India for the years
1939 to 1968 ix placed on the Table of
the House. [Placed in Lidbrery, Sec
No. LS-355/67].
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suitable Scheduled Caste and Sche-
duled Tribe candidategs are not
available to fill all the posts reserved
for them particularly those posts for
which technical or speeial qualifica-
Lons are required,

Mid-day Meals to Primary Schoe]
Chlidren

215, Shef H. N. Mukerjee: Will the
Minister of Education be pleased to

slate:

(a) whrther the scheme to provide
mid-day meals to the primary school
children initiated in 1962-53 has been

extendeg to ali the States and Union
Territories;

(b) the share of the Central Gov-
ernment in the expenses incurred on
the scheme and the amount spent by
the Central Government in this re-
gard since 1962.63, yecar-wisc,

{c) the total number of children
who are receiving this benefit at pre=
sent; and

(d} when the scheme will be uni-
versally applied in the case of pmi-
mary as well as secondary school stu
dents?

The Minister of Stale in the Minis-
try of Education ¢Shri Bhagwat Tha
Azad): (a) No, Sir. At present it is
in operation in 13 State; and 5 Union
Tercitories.

tb) During Third Piin the scheme
wus in the Centrally Sponsorcd Sec-
tor and the Centra! share was 173 of
the tolal expenditure. Year-wise
firures of Contral grant are as under:

Year

* “Amount given by
Centre
rG2-63 Rs.  33,02,470
106354 Re. 6540484
1964-85 Rs.  70.00,000
1963-66 Rs. 1,78,00,000
Ra. 35242054
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In the Fourth Plan the scheme has
been transferred to the State Sector.

(¢) Nearly 90 lakhs
school children.

of primary

(d) At present there is no plan to
extend the scheme to the secondary
schools ag the coverage of primary
schoo] children itself is far from com-
plete. The Ministry have suggested
to the States to achieve at least a mini-
mum target of 40 per cent coverage
of primary school children by the end
of Fourth Plan.

Retirement Age of Central Govern-
ment employees

2Z16. Shri Onkar Lal Berwa:
Shri Meetha Lal;
Shri Shri Chang Goel:

Will the Minister of Home Affairs
ke pleased to state:

(a) whether it is a fact that the
decision for reducing the retirement
age of the Central Government em-
ployees from 58 years to 55 years has
been taken at the highest level; and

(b) if so, the approximate number

of officers and employees who would
retire immediately following the an-
nouncement of this decision?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No such decision
has been taken.

(b) Does not arise.

Pak. Sples

217, Shri Onkar Lal Berwa:
Shri Meetha Lal.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a sus-
pected Pakistani spy was arrested in
Punjab on 25th April, 1967

(b) if so, whether he belongs to a
net of spies spread all over the coun-

try; and
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(c) the security measures Govern-
ment have taken to amash spy rings
in the country?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Infor-
mation is being collected and it will
be laid on the Table of the House in
due course,

(¢) Adequate measures have been
taken to counter espionage activities.

SC. & ST. in All India Sorvicey

218, Shri Meetha Lal:
Shri Onkar Lal Berwa:

Will the Minister of Home Affale
be pleased to state:

(a) whether it is a fact that suffi-
cient representation is not given to
the Scheduleg Castes and Scheduled
Tribes people in different all-India
services on the plea that suitable
candidates are not available; and

(b) if so, the percentage of short-
fall of their representation in these
services during the last ten years?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir. Since
the year 1963 there has been no short-
fall in the recruitment of Scheduled
Caste and Scheduled Tribe candidates
against reserved vacancies,

(b) The percentage shortfall in rec-
ruitment against reserved vacancies is
shown in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-356/671.

T@ urfaswg
219. = o FTo IMATH ¢ AT
TR JAY qg TAT FY Far iy v
(F) @<, 1966 & €F eF
Tofa F owta feadt zur arfeery
g §; AR
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qIRAR & FEIAR
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Archaeological Circles

223. Slhri Siddayya: Will the Minis-

ter of Education be pleased to state:

(a) the basis on which Archaeologi-

cal Circles have been formed in the
country,;
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(b) whether the Expert Committee
under the Chairmanship of General
Wheeler recommended a separate
Circle for Mysore with headquarters
ar Bangalore; and -

(c) if 30, the action taken thereom?

The Minisier of State in the Minis-
try of Education (Shri Shey Singh):
(a) The Archaeological circles have
been formed keeping In view several
factors such as number of monuments,
pgeographical  distribution of arcas,
eXisting mrans of communications and
admimstrative reasons,

{b) The Wheeler Commitiee has re-
commended redistribution of the exist-
ing cireles and creation of an uddi-
tional circle for the south appropriate-
1y having its headquarters at Banga-
lore.  The new circle proposed by

the Committce is to include only
southern Districts of Mysore.
(€) The recommendations of  the

Committce have been accepled  in
principle and the matter is being exa-
mined further.

Educational Problems of Schednoled
Castes, Scheduled Tribes ana
Backward Classes

224. shri Siddayya: Will the Minis-
ter ol Edmcation be pleased to siale:

(a) whether the Education Com-
mission had set up a study gfoup to
look inte the educational problems of
the Scheduleq Castes.  Scheduled
Tribes and the other Backward Class.
es in the country;

{b) whether the study group sub-
milted a report 1o the Coronission;
and

(e) if =0, the rccommendations of
the study group?

The Mimister of Kdueation (Dr.
Trigana Sem): (o) Vse, Sir.

(b) Yes, Sir.

(¢} The Report of this Working
Group was duly considered by the
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Education Commission and ity import-
ant recommendations have been in-
corporated in Chapter V1 (paras 850
to 6.75) of the Report of the Educa-
tion Commission,

Media of Iastruction at University
Btage

225, Shrimatl Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

(a) whether the Univerxity Grants
Commission propose to implement the
recommendations of the State Educa-
tion Ministers regarding the adoption
uf the regional languaers as media of

instruction wt the University stage;
and

ith) if so, when it will be impre-
mented?

The Minister of Education (Dir.
Triguna Sen): (a) and (b), The re-

commendutiong of the Conference of
State Education Ministers held in
April, 1967 hav. yet to be comsidered

Jobg for Students

226. Shri 8. C. Jha: Will the Minis-
ter of Labour and Rebabilitation be
pleased 1o state:

(a) whether any faciiity has been
provided to students in secking jobs
while they are at sthuols and eollegea
and who want to work thelr way
through schools and colleges; and

ih) il so, the nature thepeo!*

The Minister of Lahour apgd Re-
habilitation (Shri Hathl): {a) and (b).
Information regarding  opportunitied
for part-time job= suitable for students
is made available to student jobw
seekers by the Employment Exchanges
@s well as the University Emplay-
ment Information and  Guidanos
Bureaux. The Fmployment Serviee
also rendersy suitable employmest
assistance to them
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Unemployment Insurance for Casasi
Werkery

227, Shri 8. C. Jha: Will the Minis-
ter of Labour ang Rehabilitation be
pleased 1o state:

(a whether there is any arrange-
ment for giving unemployment Insur-
ance benefit to the casual workers in
the industrial gectdr; and

(L) if so, the details thercof?

The Minister of Labour and Reha-
bilitation (Shri Bathi): (a) and (b).
There is at present no Scheme of Un-
employment Insurance for industrial
workers. Fvery workman who hos
been in continunus  service for not
less than one yrar in an industry is,
howewver, «ntilled teo retrenchment
compensation as provided under the
Industzia] Dissutes Aot T™M7,

Posi Offices in rural arcas

229. Shri A. Dipa:
Shri P. K. Deo:
Shri K. P. Singh Deo:
Shri Dhirendranath:
Shri G. C. Naik:
Shri D, Amat:

Will the Mini<ter of
tloms be pleased to state:

Communica-

(a) whether Covernment have deci-
ded potl L0 oper any new  Post Offices
in the rural areas in the pear future;
and

(b} if so, the reasons therefor?

The Minister of State in the Depart-

and Communications (Shri [ K
Gujral): (a) and () Due
to financial stringency  restrictions

have been imposed on the opening of
pew Extra Deparimental Branch Post
Offices except in border districts to
roset political and Defence require-
ments. However. Branch Post Offices
continue to be opened if  intcrested
:;‘ﬂu undertake o re-imburse the

Reservation of 3C.ang ST P A T,
Bervioeg

230. Shri G. Kuchelar: Will the
Minister of Communications be plems-
ed to state:

(a) whether there was any reserva-
tion of the Selective Posts in L.S.G.
Cadre, P, & T. Services for the Sche-
duled Castes and Scheduled Tribes
prior to 1987;

(b) il so, the reasoms for discontinu-
ing the same:

(¢} whether there is a demand from
the P. and T. employces to recognise
the Al India Posts and ‘Telegraphs
Federation to represent the cause of
the Scheduled Casts and Scheduled
Tribes employees;

(d) if so, whether Government pro-
pose to meet their demand; and

iei if nct, the steps taken to safe-
euard the privileges of the Scheduled
Castes and Scheduled Tribeg in the
Post: and Telegraphs Department?

‘The Minister of Stale in the Depart-
ments of Parliamentary Affairs and
Commanications (Shri I. K. Guiral):
tat Reservation of vacancies existed
in promotion to one third of the vacan-
ctes i Lower Srlocrion Grade in Post
Offices NMS. Foreign Posts, RL.O.
and in Telcphone Exchanges tilled by
selection from 1964 tu 1966, in accor
dance with the decision of the Govern-
ment that such reservations should be
made in CL [[] and IV posts where
there is no direet recruitment  and
which are filied by promotion by selec-
tion.

(b) Reservation ceased when the
element of selection in promotion to
the Lower Selection Grade, except in
Telephone Exchanges was abolished
with effect from 1si January, 1987,

(c) and (d) No such demand has
been received in the recent past. It
is, however not the policy of the Gov-
ernment of India to recognise service
Associations organised on the basis of
raste, iribe or religion. Any and every
Service Association recognised by
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the Government legitimately repre-
sents the 8. C. & S, T. employees who
are members of the Association.

(e) In accordance with ths standing
instructions of the Ministry of Home
Affairs, all cases of supersession of
such officials in promotion based on
seniority-cym-fitness are reported to
the Minister s0 as to ensure that mno
official belonging to Scheduled Castes
or Scheduled Tribes is superseded
without adequate justification

Article published in a Telegu Paper
and lts effects
231. Shri Chitamani Panigrahi: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether report has reached the
nt that because of an article
published in "‘Andhra Prabha' g Tele-
gu paper in Andhrgy Pradesh maligning
the Oriya people. neighbourly relations
between Tclegu and Oriya people
have been seriously affected;

(b) if so, the action taken against
the writer, the printer and publisher
of the paper;

(c) whether the Government of
Orissa have drawn the attention of
the Home Minisiry 10 this effect; amd

(d) it so, the action the State Gov-
ernment has suggested®

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Ghukia): (a) It has been re-
ported that the publication of the
article “Festivals and Festivities in
Oriya Villages” in the ‘Andhra Prabha'
dated 10th April, 1967 caused some
unfortunate reactions in certain guar-
ters in Orissa,

(b) The editor of the paper has pub-
lishad an unconditional apology in the
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was also published 1n the Tth
1907 issus of the paper.

tc) No, Sir,
(d) Does not arise.

FPaochays{ Samiti Offices In Orissa

232. Shri Ramachandrs Ulaka:
Bhri Dhuleshwar Meena:
Bhri K. Pradhani:

SEbri Heer)i Bhal:

Will the Minister of Commutications
be pleased to statt:

(a) the number of Panchayat
Samiti Offices in Orissa provided with
telephones us on the 30th April 1967;
and .-

(b) the number of Panchayat
Samiti Offices in the Slate to be pro-
vided with telephOnes during 1967-68Y

The Minister of State in the Depart-
menty of Parllamentary Affairs and
Communicationg (Shrl I, K. Gujral);
(a) The number of places in Orissa
with Panchayat Samitirs, which have
telephone facilities as on 30-4-87 is
142 AL all these places. 1elephones
can be provided to Panchayat Samiti
uffices 1f asked for.

(b) The numbe: of places in the
state with Panchayat Samitieg thot
are proposed to-DE provided with tele-
Phone facilities in 1967-6% is 13. ’

Educated unempioyed perstms in
Orisen

23). Shri Ramachandrs Tlaka:
Bbry Dhmieshwar WMeorng:
Bhri K Fradbhani:

Shri Heerji Bhai:

Will the Minister of Labeur and'

Rehabititation be pleased to wtate:

fa) the number of educated unem-
ployed persons in  Orissa as on the
30th April, 1967; and
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(b) the number of Scheduled Castes
and Scheduled Tribes among them?

The Minister of Labewr and Re-
Babilitation (shri HathD): The infor-
mation is collected at half-yearly in-
tarvals relating to June and Decem-
ber. Latest figures are given below:

(a) 13,402 educated job pseekers
(matriculates and above were on the
Live Register of Exchan-
ges in Orissa as on 31-12-1988. and

{b) Scheduled Casfes 398
Scheduled Tribes 366

Accommedation for P. & T. Employees
In Orisss

{(a) the number of Posts and Tele-
graphs employees in the Orissa State
who have been provided with Govern-
ment residential accommodation til
the 30h April, 1967;

(b) whether there is any proposal
to construct staff quarters for the Posis
and Telegraphs staff ip Orissa State
during 1967-68; and

(c) if 50, the details thereo!?”

The Minisier of Btaie in the Depart-
ments of Pariiamentary Affairs and
Oommunications (Shri L K. Gujral):
{a) 758 employees have been provid-

od with residential common accommo-
dation by the Government.

(b) Yes.

(e) (I) 8 quarters at Cuttack.
(M) 1 quarter at Angul

(1) 110 quarters at Bhubancshwar,
(iv) 18 Quarters st Balasore

(v) 1 quarter at Ssmbalpur.
The above works will be taken In
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hand during the current year subject
to availability of funds.

Post Ofices in Orissa

235. Shri Ramachandra Ulaka:
Bhri Dhuleshwar Motna:
Shri K. Pradhani:

Shri Hoerjl Bhai:

Will the Minister of Communications -
be pleased to state:

(a) the number of Branch Post Of-
ces Sub-Post Offices and Public Call
Offices in Orissa as on the 30th April,
1867; and

{b) the number of such offices pro-
posed to be opened in that State dur-
ing ¥967-687

The Minister of State In he Depart-

Public Cal Offices:

(b) Branch Post Offices: 100*
Sub-Post Offices: 27
Public Call Offices: 20

*Subject to the removal of financial
restrictiong imposed on the oOpening
of Extra Departmental Branch Offices.

Employmant Exchanges in Stajes

Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) the number of Employment
Exchanges proposed to be opened in
the various States (State-wise) during
1987-88; and
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State Government for opening Em-
ployment Exchanges in important
places will be considered on merit.

DIk

217, Shri Heer)i Bhai:
Shri Ramachandra Ulaka:
Siuri Dhuleshwar Meena:
Shrl K. Pradhani:

Will the Minister of Home Afairs
e pleased to stafe

ta) the number of persons arrested
under the D.LR. at on the 30th April,
1967 and

tb) 1the number of persong convie-
ted and released so far®

The Minister of State In the Minis-
try of Home AfMaiirs (Shri Vidya
Charan Shukla): (a) wnd (bl Ac.
cording to information reccived from

15 SatesUnion  Tercitoriezs 15731
persons had been arresleg udto
Ah April 1907, 3448 prrsons had
been convicted ard 2585 had heen

released. Infurmation in respest of
remaining  Statcsi/Union  Turritories
will be laid on the Tahle of the House.

Lx-Servicemen on Live Registers

238 Shri K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meetna:
Shri Heerjli Bhai:

Will the Minister of Labour and
Relabilitation he pleared o statel

ia) the numhber of ex.sorviesmen
borne ¢n the live registers of various
Empioymeat Exchanges in cach State
geeking employment assistance as on
the 30ty April, 1967 and

(b) the number out of them who
found employment till! the end of
April 196T?

The Minister of Labour and Reha-
bilftation (Shri Hathi): (a) and (b).
The information is collected quarter-
ly. Figures for the quarter January-
March, 1987 are given in the state-
ment laid on the Tuble of the House.
[Placed in Library. See No. LT-387/

871,

Written Answers  MAY 24 1087

Written Answers 473

Acciiyots In Conl Mines

239. Sbrl K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Bhri Heerfi Bhal:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the number of accidents  that
took place in the various coal mines
in Indiag during 1866-87 resulting in
the loss of limbs and life; and

(b) th, causes of the accidents?

The Minidicr of Labour and Reha-
bilitalien (Shrl Hathl): (a) and (b).
The number of falal accidents and
serious accidents including those rosu-
Iung in lass of limb that took place
during 13966-67 in coal mines in India
was 195 and 1899 respectively. The
main caases of soridents were fall of
roof. fall of sides, haulape, rxplosions,
machinery, sulfocation by gases, elec.
tricity, elg,

Cosi of Repairs of Jama Maxjia and
Redq Fort, Delht

240. Shri Heer}i Bhail:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Will the Minister of Fducatiom be

pleased to state:
(a) whether some repairs ‘wers
carried out to Jema Masjid and Red
Fort in Delhl during 10966-67; and
(b) it so, the amount spent there-
on?
The Minister of State in the Minks.
try of Education (Bhri Sher Siagh):
(a) Yes, Sir.
(b) Jamba Masjid

Red Fort

Ra. 1,T80.
Re. 3393
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Telophomg tquipmeni manufactaring
Unit

248, Shri Shashl Ranjan:
Shri S§idneshwar Prasad:
Shri Sitaram Kesri:
Will the Minister of Communiostions
be pleased to state:

(a) whether Government have de-

(b) whather Government propese to
st up gpuch 5 manufacturing unit in

L)

MH{ANLSD-—8.

{¢) if not, the reasons therefory

Pariiamentary
Communications (Shri I, K. Gujral):
(a) to (¢). There is 5 proposal to set
up a new factory for the manufacture
of long distance transmission equip-
ment during the Tourth Five Year
Plan period. No decizion has yet been
taken about the location of the pro-
posed factory.

V.HF, Microwave System

‘Will the Minister of Communications
be pleased to state:

(a) the places in the country which
are cormected to very high frequency

of Microwave system of Communica-
tions; and

(b) the steps taken to increase this
system of communications?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communicatisns (Ehri L K. Gajral):
(a) The places already comnected by
microwave systems and where telg-

are Calcutia, Asansol, Kathihar, -
jeeling, Siliguri, Coochbehar, Shillong.
Gauhati, Tezpur, Jorhat, Kharagpur,
Ambala, Simla. Chandigarh, Jullundur,
Dalhousie, Pathankot, Udhampur and
Jammu. Communication by micro-
wave links will also shortly be pro
videg to Dibrugarh, Tinsukia and Sri-
nagar.

(b) A number of microwave system
as detailed below are under install’
tion:

(1) Delhi-Alwar-Jaipur

(2) Dehradun-Mussoorie-Muzal
nagar-Hardwar.

(3) Belgwum-Panjim

(4) Asanscl-Ranchi

(3) Coimbatore-Ooty-Khoxik:

(6) Poona-Sholapur-Secundr

i
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During the fourth plan 5 total of

8500 kms of additional microwave
links are proposed to be added to the
trunk network of the country.

Vacancies notified and filled in
Rajasthan

244. Shri K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bbai:

Will the Minister of Labour and

MAY 24, 1967
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Rehabilitation be pleased to state:

(a) the number of vacancies noti-
fied in the Public and Private Sector
establishments in Rajasthan as on the
30th April, 1967; and

(b) the number of vacancies filled
up in those establishments through the
various employment Exchanges till the-
end of April, 1967?

The Minister of Labour and Rehabi-
Iitation (Shri Hathi): (a) and (b). The-
information is given below:—

Type of Establishment

No. of vocancies notified during No. of vacancies filled dur-
January to April, 1957.

ing January to April, 1067.

Public Sector
Private Sector

6,189
519

4,599
106

Educated Unemployed Persons in
Rajasthan

245, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:

Shri Heerji Bhai:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the number of eduacted unem-
ployed persons in Rajasthan as on the
30th April, 1967; and

(b) the number of Scheduled Castes
and Scheduleq Tribes amongst them?

The Minister of Labour and Rehabi-
litation (Shri Hathi): The information
is collected at half-yearly intervals
relating to June and December. Lat-
est figures are given below:—

(a) 31,729 educated job seekers
(matriculates and above) were on the
Live Register of Employment Ex-
changes in Rajasthan as on 31st Dec-
ember, 1966,

(b) Scheduled Castes -
Scheduled Tribes i

1,713.
533

Development of Sanskrit in Rajasthan;
and Orissa

246. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Shri K, Pradhani:

Will the Minister of Education be:
pleased to: state:

(a) the total Central assistance
given to the Voluntary Organisations:
in Rajasthan and Orissa for the deve-
lopment of Sanskrit in these States
during 1966-67; and

(b) the details thereof?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-358/67].

Development of Hindi in Rajastham
and Orissa

247. Shri Dhuleshwar Meena:
Shri Ramacliandra Ulaka::
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K. Pradhani:
Weerst Bigl:

Wil the Minister of Edwcstien be
pleased 10 siate:

(a) the mames of voluntary orga-
nisations in the States of Rajasthan
and Orissa which were given grants
for the development of Hindi during
19068-87; and

{b) the amount sanctioned to each
of them during same period?

The Minisier of Biate In the Minks-
try of Efucation (Shry Sher Singh):
(a) and (b). The following grants
were given to volunt organisations
in the Btate of Orisss for propaga-
tion and development of Hindj dur-
ing 1960-67:—

Utkal Prantiys Rathtrabhaghy

Prachar Sabha, Cutrack.
Hindi, Rashirabhasha Parishad,

Puri.

Rs. 16,290

Rs. 12,000

Rs.

TorAL

In Rajasthan, the University of
Rajasthan, University of Jodhpur and
Rajasthan Sahitya Academy, Udaipur
are being given finimcial assistance
under the gscheme for Preparation,
Translation and Publication of Stan-
dard works of University level, but no
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(b) the number of houses
mmd the estimated amount
foodgrains?

The Minisler of Stale in the Minls-
try of Home Affalrs (Shri Vidya Cha-
ran Shukis): (a) and (b). No sguch
incident occurred in March 1967
However the Nagy Hostiles set on fire
73 houses of village Samakiethe] in
Ukhrul Sub-Division omn 11th April,
1967 and also destroyed paddy worth
Rs. 3,000,

destroyed
of lom of

Aftack by Village Veluntoer FoTveg in
Mantpur

249, shri M. Meghachandra: Wi]l the
Minister of Home Affafrs be pleasaed
to simte:

(a) whether the Village Volunteer
Forces attacked the village of Charoi-
chakatlong, a tribal village within the
Temenglong Sub-djvision of Manipur
on the 31st January, 1967;

(b} whether the personnel of the
aforesaid force burnt the houses of
1be aforesaid village on the 4th Apri],
lm;

(c) whether the aforesaid actions
were taken at the order ang Within
the cognisance of the Government of
Manipur and the security authorities;
and

(d) whether any memorandum of
complaint has been received from the
village authorities and if 3o, the action
taken thereon?

The Minister of State in the Mimis-
try of Home Affalrs (5hri Vidys
Charan Shakia): (a) No, Sir. In fact
it were the Naga hostiles who set fire
round the post of Manipur Rifies
(Armed Police) and the camp of Vil-
lage Volunteer Forces on 28th Jamu-
ary, 1087,

{b) No, Bir,
{c) Does not arise.
(d) No, Sir.



Oral Anstoers

Forelgn Missionaries

250, Shri Jagannath Rao Jeshi:
8hri Hukam Chand Kachwai:

Will the Minister of Home ANairs
be pleased to state:

(a) the number of foreign mission-
aries jn India at present on Indian
visa for missionary work; and

(b) what are the periods for which
the visas are granted?

The Minister of State in the Minis-
try of Home Affzirs (Shri Vidya
Charan Shukla): (a) The number of
foreign Christian Missionaries regis-
tered in India as on Ist January,
1968 was 4,214,

(b) Visas are granteq for a period
not exceeding one year at a time.

Distribution of Feodgrains in Charches
ete. in Gea

251, Shri Jagannsth Rao Joshi:
Shri Hukam Chang Kachwal:

Will the Minister of Home Affairs
be pleased to state:

{a) whether Government are agware
of the fact that foodgrains were dis-
tributed by Churches and Missions in
Goa at the time of the opinion poll
with a view to influence it;

(b) if so, whether any enquiry was
made in this regard; and

-{e) il s0, the resull there.!?

The Minister of State in the Minls-
try of Home Afialrs (Shri Vidya
Charan Shakis): (a) to (c), hqulfv
mhmmm
- grains mad otlur articles
mdn heat flour ete.
mmmm

ES5E,
T

MAY 34, 1967

ao

table non-Christian institutiony for the
past few years, The Church distribu.
ted foodgrains early this year in the
normal course of their distribution
programme as in the past.

Oral Answers

Coaversion of Tridale into Christianity
in Thans Distrist (Maharashira)

252, Shri Jagannath Rao Jeshi:
Bhri Hukam Chand Kachwal:

Will the Minister of Home Affalrs
be pleased to state:

(a) whethey Government's attentlon
has been drawn to the fact that 13
thousand tribals have been converted
to christianity in Thana Distriet
(Maharashtra State) taking undue ad-
vantage of their poverty by distribut-
ing foodgrains; and

(b) if so, the action taken fo wtop
it?

The Minister of Stale In the Minls-
try of Home Afisirs (Bhri Vidya
Charan Shukia): (a) No such report
has been received by Government.

(b) Does not arise,

ires ¥ g frexfivervos aft ewrew

353 it wgrerw fag  wrody :
war fowr st g oy & wo w4
fir :

(%) ¥ # fewnfearre earfow
sy ¥ fag e goeT ¥ FuT
wiw w1 faenlt ufr oy Faefte wgrear
stye ot § ofrT T wreTe B W
it forh ofw & of §; Wit
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1222 hrs.

BroapcAsT or May Davy Seesca orF
Lagovn MiNisTER OF WesT BrNoAL

Mr, Speaker: We will take up the
calling attention notice. 1 was expect.
ing the Minister to come, because he
is answering the same guestion in the
other House. Therefare, ] gave extra
time for the Short Notice Question.

Shri Krishna Eumar Chatterji
{Howrah): The Ifundamental right
guaranteed by the Constitution has
been violated in the constituency
which 1 have the privilege to repic-
sent here {oday. The owner of a hut,
it is reported in the newspaper. ...

Mr, Speaker: Order, order. 1 have
got the adjournment motion about
Bengal, but 1 have not gliowed it. It
is a law and order problem—a State
subject. Once you bring it up here,
the Home Minister will be held res-
ponsible for the law and order situ-
ation in ever, State. If something is
happening there, a8 member of the
Assembly of that State can call the
atiention of the State Government to
it. T am sorry; | have disallowed it.
(Interruptions).

Shri Krishny XEumar Chatterfi: A
fundamental right has been trampled
upon.

Shri 5. M. Banerjee (Kanpur): Tt
should be expunged.

Mir. Bpeaker: I request all the mem.
sit down. Law and order s
su

ol

to
a te

MAY 2¢, 1067
West

lqhsm .-,ﬂ,

est Bengal Minlster (CA.) .
Shrl Krishaa Kamar Obatterf: Bir,
it is not a question of law and order,

Mr. Bpeaker: | have disallowed it
(Interruptions). By raising that again
and again you are Only encouraging
disorder in the House and nothing
else (Interruptiong). Now, 8hri
Banerjee may read his Calling Atten-
tion Notice.

8hrl 8. M, Banerjee: Sir, 1 call the
attention of the Minister of Informa-
tion and Broadcasting to the following
mafter of yrgent public importance
and request him to make a statement
thereon: .

“The refusal by All India Radio
authorities at Calcutta to Labour
Minister West Benga) to broadcast
on lst May, 1967 on May Day."”

iry

(Shrimatl Nandini Satpathy): Sir, on
20th April, 1087, Station Director,
All India Radio, Calcutta, requested
the Lobour Minister, West Bengal if
be would agrec to participate in a
discussion programme wnich All India
Radio was arranging on *Gheraos’.
The Labour Minister, agreed to record
a talk which was scheduled for Lhe
30th April. 1967. As is customary, a
copy of the script was asked for in
atlvance by the Station Director. On
going through the script tne Station
Director found the following senten-
ces:—

*‘For this, a revolution is neces-
sary, e is no revolution
l.bnu;h we have formed the Gov-

through Election.
M if we want to get rid of
exploitation, there is need for
changing politica] system. A
change in Government does "ot
imply a change in the political
system...."

Aa bot. Membar: Wondertul.
Sarimatli Nasdini Satpathy: Then:
“It # necessary 1o undarstand
what is the mesning of tha word
egitimate’. Lagitimate gnd Inw.
ful are pot synonymous. . Under
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the axisting social system of ex-
ploitation, there are many things
which are legal but not legitimate.
Thersfore, it cannot be ruled out
that whatever is considered aa
illegal is not mecessarily unjust.”

Shri Nambilar (Tiruchirappalli):
Who is the Station Director to decide?

Shrimat] Nandinl Batpathy: Again:

“To Iintensify the liberation
‘movement, to remove (he cancer-
ous growth In the administration
as a result of Congress rule to
gear up the administrative machi-
nery, even the judiciary which
lost its neutrality during the jong
Congress Administration, the
defeat of the congress was neces-
“rx‘ll

“These relerences vialate established
conventions. The Station Director
Tang up the Labour Minister, West
‘Bengal and pointed out thay there
were difficulties in regard g certain
portions of his script. He offered to
g0 10 the Minister and discuss with
‘him. The Minister said he would not
agree to any change and that he would
not broadcast. The Station Direclor
offered to draw his attention to cer-
tain portions of the script. The
Minister, however, refused to discuss
the matter and cancelled the broad-

g

The script went against the code
saccepled by Al India Radio which I«
in the interest of all parties. This

West Bengal Minister (C.A.)

prevent any aspersion or derogatory
references to judiciary.

Since the Station, Director was satis-
fled that the sald rveferences were
against the accepted policy of Ail
India Radio he was obliged to request
the Labour Minister to hear him, so
that the script could be amendled.
He had offered to go to the Labour
Minister but unfortunately the latter
refused tp listen to him ang canceiled
his broadcast.

Instances are pot wanting when
similar situations arose in the past
also. Om 6th July, 1949, for example,
Shri C. Rajagopalachari, the then
Governor General of India, had to
smend his script which contained
eulogistic reference to the Congress
Party. The Governar General in the
first instance refused to be gulded by
the Station Director and preferred to
cancel his broadcas; rather than delete
certain purtions of his script. How-
ever, he later accepled the rationality
of the position placed before him and
agreed to drop any special reference
being made 1o Congress Party against
whicn the Station Director had taken
objection.

Last year, another incident occurred
when the Chief Minister of Bihar in-
sisted upon referring to S.5P. and
Communist Party of India by name.
The Statiop Director tried (o persuade
the Chief Minister to omit the names
of the Politica] Parties. Ag the Chief
Minister did pot agree to chamge the
script even after the implication of
reference to Political Partiey by name
was explained to him. the BStation
Director contacted the Director Gene-
ral, All India Radio to seek his advice.
The Director Genersl instructed him
to hold over the broadeast until he
received further instructions, After
satisfving himself that the stand taken
by the Station Director, Patoa, was
correet, Director General tried to con-
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tions from Director Genersl, All India
Radio, the broadeast of Chief Minister
went through ihe air, but this action
of the Chief Minister was taken note
of and his attention was drawn to it
The Chief Minister in protest wrote
back to say that since it wag the
deliberate policy of All Indla Radio
that Politica) Parties should not be
named in any speech lo be delivered
on the radio, he had decided not to
speak on All India Radio at all. This
made it pecessary for the Ministry to
igssue the following instructions in
more emphalic termg to Director
Gencral, All India Radio:

“The Government desire that
you may advise Station Directors
to explain 1o any broadcaster,
irrespective of his or her rank,
station or authority. why it ls
necessary 1o refrain from men-
lioning any politica] party or
group by name even when it w
clear that the disturbancey are
going to be organised by specific
political parties or groups. If the
intending broadcaster insists on
naming any politica] narty or
parties or group or groups, the
Station Director should decline to
record his her broadeast, after all
persuation to refrain from naming
political parties or groups has
{ailed. Excoptians will be made
only under clearly autharised
onders issued by the Ministry on
each specific cate of exemption of
this sdvice™
These instances have been mention-

od to show that the action of the
@eation Direcinr, Calcutta, was not
srbitrary. It was in full aceord with
e healthy conventions which have
grown regarding such broadcasts.

Mr. Bpeaker: The hon Members
pul questionz on this statement
=t 3 O'clock,

Rhr Jystirmoy Basy (Diamond Har-
brur): May I make a submission, Sirv
‘We have had three rafllway sccidentr
i the lagy three days....

MAY 24, 1987

Mr. Speaker: I have received four
notices of adjournment motions re-
garding agitation by Delhi Police. The-
first is by Shri Ram Sewak Yadav and
Dr. Lohia. 1 give my consent under
rule 56. Shri Ram Sewak Yadav is.
not here. Dr. Lohia may now ask for
leave of the House to move hig motion.

s T mAmT Wifger (vt
AT g wiwd, & freey gfaw
wAET AT T &7 Iw wTH WY
P Wi g
The Minister of Home Affalrs {(Siord
Y. B, Chavan): Bir, as far as 1 am-
concerned, | welcome every opportu-

nity to discuss the problems of Delhi
Police.

Mr. Speaker: So, we shsl| take it up.
at 4 O'Clock.
ot gwr wiw g (et o7
#ta w2 & fag tfam
Mr. Speaker: No, no. The adjourn.

ment motion is taken up at 4 Q'Clock.
Papers to be laid

1235 hrs
RE: CALL ATTENTION NOTICES-

Shrt Bal Raj Madhok (South Delhi):
We have tabled a Cal] Attention
Notice on the situation in West Adla.. .

Mr. Speaker: How can by take it up:
like that? There are § Dumber of
Call Atsention Noticos before me. N



Mr. Speaker: He cannot raise it
separately like this. I will certainly
consider it. There are 50 many Call
Attention Notices. Papers to be laid.

1237 hre
PAPERS LAID OXN THE TABLE
Ecovn-=~ Sumvey

‘The Deputy Prime Minisler and
Minisier of Financy (Shri Morarf
Desal}: [ beg to lay on the Table a
topy of 'Economic Survey' 19GC-d7.
[Placed wn Library. See No. LT-338/
aT).

ANNUAL RxporRt OF NATONAL Couscm
or EpucATioNAL HReseamcx
Traumine

The Minister of Education (Dr.
Triguan Sem): | beg to lay on the
Tablc a copy of ihe Annusi Repor) of
the National Council of Educational
Rescarcth and Training, New Delh, {r
the year 1964.85, alongwith the
Annual Accounis and the Audit Re-
port thereon [Placed in Library. See
No. LT-337:67).

AND

AcTion TARKN UN Assumances

JYAISTHA 3, 1889 {SAKA)

during the varicus sessions of Lok.
Babha:
Fourth Lok Sabha

1. Supplementary Statement No. I—
First Session, 1067.

Third Lok Sabha

2. Supplementary Statement

No..
IIl—Sixteenth Session, 1966.
3. Supplementary Statement No.
Vi—Fifteenth Session, 1966,
4. Supplementary Stalement Neo.
X—Fourteenth Session 1066,
5. Supplementary Statement No.
XI1—Thirteenth Session, 1965,
€. Supplementary Sulement No.

XXVI—Seventh Session 1964.

(Placed in Library. See No. LT-338/
87].

Shri S. M Banerjee (Kanpur): Sit,
during the last session, some assur-
ances were given. There was an
assurance given about certain irregu-
larities committed by the Aminchand
Pyarelal tirm in Kashmir and we weTe
told that some statement will be
made. I would only request the hon.
Minster, through yYou, that if the
assurances are gaven. w0t those assur-
ances be fulfilled

Mr. Speaker: There 15 the Assur-
ancey Committee. Thex are looking
into it, I suppore.

Reroar oF FEQUIRY ON ACCITENT AT
Mixe v Hassax Drstrcr

The Minister of State in the Minis-
try of Labeur, Employment and Re-
habiliation [Shri L. N. Mishra): I
mmh,mun'hhlenuwnl!h-
port of Enquiry on the fatal accident
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[Shri L. N. Mishra}
at Sri Venkateshwara Mica and Beryl
Mine in Hassan district occurred on
the 25th December, 1966. [Placeq in
Library. See No, LT-339/67].

NoTrricaTioNs uNbER Dsiiz Rerorms
Act, ALl INDIA Semvicrs Act, T,

The Minister of Stage in the Minls-
try of Home Affalrg (Shri Vidya
c“mi:lbe‘tgm-].y on
the Table:

(i) m copy each of the following
Notifications under sub-section {3)
uf section 191 of the Delhi Land
. Reformg Act, 1964:

(a) The Delhi Land Reforms
(Amendment) Rules 1568
published in Notification No.
F.(3)LRO. 66 in Delh:
Gazette dated the B8th July,
1966,

(b) The Delhi Land Reforms

(Amendment) Rules, 1988
published in Notification No.
Fi{4)L.R.O."66, in Delhi

Gazette dated the 8th July,
1966. [Placed in Library.
See No. LT-131/87].

(i} A copy each of the following

Notifications under sub-section (3)

- of section 3 of the A]] India Ser-
vices Act, 1951:

fa) The Indian Forest Service
(Fixation of Cadre Strength)
Regulations, 1088, published
in Notification No. G.5.R
1672 in Gazette of India dated
the Blst October, 1968.

{b) The Indian Forest BService
(Fixation of Cadre Strength)
Amendment Regulations, 1988,
published in Notification No.
GSR. 1678 in Gazette of
India dated the 31st October,
1900,

- (e) The Indisn Forest BService
(Appointment by Promotion)
Regulations, 1988, published
in Notiicalion No. GSR.

1774 in Gezeite of Indls Sated

MAY 24, 1967

Papers Laid e
the 30th November, 1984.

(d) The Indian Forest Bervice
(Fixation of Cadre Etrength)
Second Amendment Reguls-
tions, 1986, published in Noti-
fication No. G.SR. 17 in
Gazette of Indla dated the 7th
Janusry, 1967, (Placed in
Library. See No, LT-134{87].

{e) The Indian Forest Service
(Redruitment) Amendmant
Rules, 1967, published in Noti-
fication No. G.S.R 387 in
Gazette of Indla dated the
25th March, 1967, [Placed in
Library. See No. LT-233/67).

{f) G.SR. 28 publisheq in Gazette
of India dated the 7th Janu-
ary, 1967, making certain
amendment to Schedule 111 1o
the Indian Administrative
Service (Pay) Rules, 1954,

() GSR. 347 published in
Gazette of India dateg the
18h March, 1967, making cer-
tain amendment to Schedule
111 to the Indian Administra-
tive (Pay) Rules, 1084.

(h) GSR. 348 published in
Gazette of India dated the

Il to the Indian Administra.
live Service (Pay) Rules, 1054.

(2) 1 alo Iny on the Table:

(1) a eopy each of the follow-
ing Notifications wunder  sub-
section (2) of section 3 of the
All India Services Act 1981:—



(c)

1993
published in Gazelte of India
dated the 31st December,
1968,

G.SR. 472 published in
Gazette of India dated the
8th April, 1967, making cer-
tein amendment to Schedule
TII to the Indian Administra-
Service (Pay) Rules,

(d)

(e} G.S.R. 541 published in
Gazette of India daleg the
22nd April, 1967, making cer.
tain amendments to Schedule
1l to the Indian Adminisira.

tive Service (Pay) Rules,
1934,
{f) The Indian Administrative

Bervice (Regulstion of Senl.
ority)
1967, publisheq in Notification
No. GBR. 584 in Gazetle of
Indfa dated the 22nd Apnl
1967,

The Indian Police Service
(Regquistion of Seniority)
Amendment Rules, 1987, pub-
lished in Notification No
G.AS R 388 in Garette of Indin
dated the 22nd April, 1987.
[Ploced in Library, See No.
LT-359/87).

(ll) a copy of the Intertm Re-
port of the Administrative Re-
forms Cosnmission Machinery for

(n)
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ANCIENT MONUMENTE AND ANCHASOLO~
ciCAL Srres AND Remirds (AMpsn-
mMENt) RuLss.

The Ministey of State in the Minis-
try of Edncation (Shri Sher Singh):
I beg o re-lay on the Table & copy of
the Ancient Monuments and Archaco-
logical Sites and Remains (Amend-
ment) Rules, 1968, published in Noti-
fication No. S5.0. 3520 in Gazetle of
India dated the 20ty November, 1566,
under gub-section (4) of section 38 of
the Ancient Mont ts and Arch
logical Sites and Remains Act, 1958,
.':;'“d in Library. See No. LT-::I‘I’!

1241 brs.

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

Secretary: | beg lo lay on the Table
a copy of the ‘Parliamentary Com-
mittces—Summary of Work® pertain-
ing to the period 1st June. 1966 to
3rd March, 1967.

1248-14 nrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir. 1 lay on the Tabie
following three Bills passed by the
Houses of Parliameng during the last
Session and assented 1o by the Presi-
dent since a report was last made to
the House on the 3rd April 1967:

(1) The Constitution (Twenty-
first Amendment) Bill 1967.

(2) The Mineral Products (Addi-
tional Dutles of Excise and
Customs) Amendment Bill.
1967,

(3) The Finance Bill, 1967.

2 Sir, T lay on the Table copies.
duly authenticsled by the Secrewry
of Rajys Sabha. of the following four
mmmwmmsm
ment ng the last Semion wnd
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[Secretary) Mr. Speaker: I am told it has peen
azsented to by the President since a  circulated. Then, he may lay i o
report was last made to the House on  the Table of the House.

the 3rd i .
i danini Shri Dinesh Singh: 1 have no objec-
(1) The Armed Forces (Special tion. I lay on the Table [Placed tn.

l;n;w'en) Continuance Bill, Library. See No. LT-340/87].
1087.

{2) The Representation of the . Shnrzhﬂ Pal: Are you ready to-
People (Amendment) Bill, )
1967,

(3) The Land Acquisition

(B!j\i?.:ell':?em and Validation) o “ o ('ﬁ') - ey

(4) The Essential Commodities : ’“T hev & Wt ¥
(Amendment) Bill, 1967. W@t A owdw o ¥ frg A ooff

Zr ¥ 3awt fegera ¥ e 97 W

WHT T ATAT § I W) AT X Ay

12.-3 4 hrs. frar &1 21 ™y ) 37§ o wrt ot
COMMITTEE ON PRIVATE MEM. sgfer wifan §t amr §, o e
BERS' BILLS AND RESOLUTIONB & yix séte wt@ 2, amr gt @i &,
Fmsr Rerowr 0 W F nft ur wr & fe gl
mn.m"{m);‘lm:e&x woeTT wx wifew £ A 8 7
RResent the First Report taf W fawroaro ¥, Wiy ogEEw
m ;;‘. Private Members’ Bills and & aF %1 W A R y
of AT % Ary ¥ guA wrardy fre

g, TA¥F Ty Ty % fayrewro 2

1242 hrs. gt it qtr 3w # o o 1F oforia
STATEMENT ON UK'S RENEWED  gri §, 3% w6 avdt difr #1 war3
ﬁmnoxmsmvxm il qvar TR fewrt & TR R
The Minister of Commerce (Shri ® ox ar wgm f s owe
Dinesh Bingh): Sir, hon. Members mmkmﬁﬁ;ﬁpﬁﬁ

would have known from recent an-
nouncements that the British Govern- b W '!"ﬁ"' q?t B TEwr wn
ment have made an application on the w7 ¥ fa% aqy P2 2wi & e w1y
1ith May. ‘lmfor.dmhalw.lof 1he agr ¥ frn wORTT wUT Ev wXw TETY
United !:Momwt;‘h' European @ 27  wrx aw f oty & waw
woee o atgn A =fn & ot #
Shri Nath Pal (Rajapur): We have . .
studicd the statcment and we are 9 WA I F, Fev ot gw Wi 2fm
ready with questions. oficar & swm B ww: st aher o
Bhri Ranga (Srikakulam): We did a1 & apv@r w3 fie shyw qrode

not know that this was being placed sqTYTT ¥
somewhere and we had 1p go there & o~ WA & bt fon v

gy @ v W g

£ g
Shrimatl Tarkeshwari Siaka (Barh): G 9§, IWET Mg o
T have not got it. i

Shri Dinesh Singh: Yes.
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s §

o prefac o 8, aw fnkor &
> ¥ frdr wowTT woT oty T oY

<4

Mr. Speaker: Mr. Nath Pal

Shri Nath Pal: I's he going to answer
al the end?

WeT Jww qger Qfay

oft wy feerd : 0% ox T
s femg

Shri Nath Pai: I think, it will be
«confusing if he has to answer at the
end.

Mr, Speaker: No, no. He will make
-a note of the questions.

Shri Nath PFai: You are puiting an
Aunhecessary strain even on the intelli-
gence of an intellingent person. 1 con-
aider him Intelligent but still I do not

Mr. Speaker, I would like to draw
your atiention to the portion where
dhere is an admission:

“And, the extension of the Com-
munity’s tariff to Indian products
imported into the Uniteq Kingdom
would place us at a much greater
dispdvantage and casuse grave in-
jury o the interssts of Indian
producers, manufacturery and ex-
porters.”

“There is a furtber admisgion:

“The elimination of these pre-
ferences would deal a stvere blow
4o our effort to augment, through
diversification, our capacity to

JYAISTHA 3, 1389 (SAKA) entryinto EC.M. 408

down for Britain are found unaccep-
table top Britain and it does not joh
thmonlyonrdeenmng

be stabilised at a point whu.l.hey
are today. I do not see what steps
Government is going to take, if Bri-
tain passes through the hurdies and
barriers Mr. De Guille puts and even-
tually joins, 40 see that our exports,
for which we largely depend on Bri-
tain,—F do nmot want to take the time
of the House; as much as 53 per cent
of our exports are taken by Britain—
are not affected. It iz very clear that

once it joins, these exports will be
declined. What are we going to do to
diversify our tradg or to find alter-
native claimg and customers for our

exports’ Or are we going to depend
on the sweet will of Mr. De Gaulle?

wre W wge wifgw (weia) ¢
osre wErey, sA wEww & ooy A
mlfmﬂﬁﬁqwﬁﬂm L
sy ¥

aEr WY X | wwr Ay ANG qw On
W ¥ A A qaT I wraT fe gar
o' g E w1 gy 7 fad R wud
¥ foit @ afes 398 FTET SraeT Gt
* fadt @ 1 @ mty At TR QU
warr wrg™ ot fagir & avww &
fawar €, 7w ox wTaw © 74w e o
WTCY ®TEIT ®1 @AAT ¥ ATS TE¥
7w %1 urgy gy of Py i
T guE W & anoy &, &% <
wry Y, Afex agr A Aaveq €1 qme
qy uf &, At qEY &7 ¥7 I &
arex av ot X woT Ay A e d
oY G9A WINTT WY wW AT qArT i
AT & wNTC 9T AT ¥ & AT
T WY W@ WIS wTR g1 AR o

o e wed wgEw aadd fw wg
wx v e w1 &% O ey e g
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Mz, Speaker: I think, he will be able
to answer, Let us pee.

Mr Indrajit Gupta.

oy wy foowd . ag 9w g1 W
g T o 99 ¥ aww ¥W, 91 ove

if he is to answer immediately.

Shri Rangn: We will not get any
answer.

| My, Speaker: Let us see.
Shyi Indragit Gupls (Alipore): From

the chances ure that it
will not be—what iz his assessment of
the impact that this is going to have
on the whole of our foreign trade.
Already, as a resuld, of devaluation,
the trade balance is running heavily
sgainst us. If on top of that thewe
saleguards cannot be brought in here,
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also to bring pressure on the United
Kingdom to see that our interests are
protected? Besides, if our interests
are not protected, would be consider

leaving the Commonwealth on this
issue?
ot swEET e ((8193)

fafze 91T & 979771 7 1% T THT
&1 aggsa faar ar % fgzq & amEr
191z ¥ afmfag g= & ag 1 f3fw
AEIT Iq a1d @ F4T9 &G fE
WRA™ fZdr &1 {5497 I57T F71 9179
A 9§FT 9@ | I §GEIT A #I
fafenr @@ & ®15 qEAFE @1 2
f& 3w wara % Far &9 gui ¢ taqd
wItdia fgdi &1 A= T 9gFq 9
I FAT AT TCH1T ] AT J 39 THIT
# &5 gaE faar agr g & A
WeF § WA @A & waq faar
913 AT IF § F@ FequA fHa1 7 7

Shrimatji Tarkeshwari Sinha: In
view of the great uncertainty which is
prevailing because of the fact that it
is not the sweet will of UK to seek
entry into the ECM but it is the ECM
countries which ultimately going to
decide the entry of UK and UK will
be compelled by certain conditions,
and also in view of the fact that the
Government of India were aware of
this kind of uncertainty prevailing
for a number of years ever since the
first time UK sought admission in the
ECM, may I know whether Govern-
ment of India either in the past or
even in the present during the
Kennedy round of talks for reduction
of tariffs did make an efforts to see
that if this does not come about, that
is, if the UK is not able to secure us
concessions in respect of tariffs and
other things, they could satisfy us that
they have been negotiating directly
with the countries of the ECM to see
that at least a country like India which
had such a big lump of trade with a
country like U.K. which i$ now be-
coming a member, will be treated in
a different way? May I know whether

1889 (SAKA) entryinto E.C.M. $02
(St.)
any indication cap be given by

Government that they have had any
contact with the ECM countries about
this matter?

Wt fedmw waw  (ATawaT)
FAT AT FT €717 9 JIF FT 1T T30
w2 fF fFEa 7 i A awe
# wifem 3@ F fag s afger J717
frar & sv #7 wiedm fgar &1 @
1 AE Joa@ G Z "I A
FLFITET €419 39 a1 71 AR AZ0 40
g f& faza arm aqrar awred a9
fedi @ war & fAq wnfas g1 =1 2
wda fegd@i &1 war & faw a3 @
I FCRIT F 3T AT TG R A1T—
FIE @y gy |l avAT A FAAA
¥ 39 13 1 Jeaq #71 fFa1g 7 9r@
LI &1 f7za # g@T T 37 F19
F wrwatad faar 2 f& gz gwre
fedt #t sarAa & wam 34 feafs
¥ Faf®: =1 IR F o gF & &1
frza wiwim e fear #1 wara
AT L@ AT I AZHEd d HEAT
g1 S ?

Shri D. C. Sharma (Gurdaspur):
The entry of the UK into the ECM is
not being welcomed wholly and solely
even by the Labour Party, ang there
are some members of the Labour
Party who are going to lead an agi-
tation against that.........

Mr. Speaker: What has that got to
do with this statement? If every hon.
Member wants to go into the back-
ground of the whole thing, I do not
know whether we shall have enough
time for this,

Shri D. C Sharma: But here I find
that the hon. Minister is endorsing
it, which even the Labour Party in the
UK is mot doing. Now, I would like
to ask one question. Mr. Harold Wil-
son, the Prime Minister of the UK in
his first statement has referred only
to two countries, namely Australia
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[Shri D. C. Sharma]
and New Zealand, He did not men-

tion any otherr Asian or African
country which was a member
of the Commonweal'th, 1 would
like to know what  guarantee

is there that India and Africa, count-
ries which are members of the Com-
monwealth will not be treated as
second class citizens in matters of
trade and commerce etc. as compared
with the White Gommonwealth count-
ries like Australia and New Zealand.

Shri Umanath (Pudukkottai): From
the statement it is clear that the Gov-
ernment cf India are entirely depend-
ent upon the goodwill of the British
Government and some implied promis-
es contained in the statements of the
leaders of the ECM countries. If that
is so, I do not know why thege coun-
tries are coming together into a com-
munity at all. These countries are
not as innocent ag all that, I would
like to know from the hon. Minister
whether he is aware that this com-
munity insists upon countries lik=
ours which are in the Commonwealth
or some such association, to join the
Assciation of Overseas Territories, by
dangling the offer of protecting our
trade interests which will get affected
_if Britain joint the ECM. They in-
sist upon our joining the Association
of Overseas Territories. I would like
to know from Government whether
they will assure this House that under
no circumstances will our Governmens
agree to joip this associalinp which
is purely an instrument of rule on
countries like ours if we join it. Will
the hon. Minister assure us that Tndia
will never join that Association of
Overseas Territories?

Shri M. L. Sondhi (New Delhi):
After reading the statement of the
‘Commerce Minister I felt as if it was
a document from the British Foreign
Office or the UK. Foreign Relations
Office, because the whole psychology
is so out of date that it has not at all
appreciated the change of climate in
Europe. I think the hon, Minister did
" have a sojourn in Paris for some tima;
I do not know for what purposes he
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devoted it. But the economic cli-
mate of Paris, the economic climate
of Western Europe is not all reflected
in this document. What we really
need is not to be told that negotiations
are being conducted in Brussels, be-
cause the decision-making centres are
in Paris, Bonn anq elsewhere and
they are people who are very tough;
we have to show a gimilar toughness
in dealing with them. I wish, there-
fore, that instead of relying upon
Britain and presenting the British
point of view ad nauseum we appre-
ciated the new situation in Europe
and gave some evidence of it.

Shri Hem Barua (Mangaldai): May
I know whether the attention of the
hon. Minister was drawn to a slate-
ment made by Shri M. C. Chagla to
the effect that while the UK decided
to join the European community, what
happened was that the White count-
ries like Australia and New Zealand
were consulted but India, alfhough a
member of the Commonwealth, was
thoroughly by passed, andif so, may I
know whether Government have taken
pains to enquire from the British
Government what made that Govern-
ment consult only the White countries
and neglect and bypass India, apart
from the safeguards that the British
Prime Minister Mr. Wilson now pro-
poses?

Shri Narendra Singh Mahida
(Anand): May I know whether the
Government of India have consulted
the other Commonwealth countries,
and if so, which Commonwealth coun-
trieg have agreed to the Indian point
of view?

Shri Amrit Nahata (Barmer): May I
know whether Government realise
that the only alternative to the UK
joining the ECM, in order to safeguard
the trade interests of all the develop-
ing countries of Asia and Africa is to
organise an Afro-Asian market and
whether Government have taken any
steps in this direction?

Mr. Speaker: That is a very good
suggestion,

= -y




tuality of the UK joining this com.-
munity, the tariffs enjoyeq by the
Indian products and by Indian exports
should remain unaffected.

Secondly, 1 find also from the state-
ment that much of our hope....

Mr. Speaker: I expect only ques-
tions to be asked. If hon. Members
are going to analyse the whols state-
ment, then 1 think that we may better
adjourn for lunch.

Shri 8. Kundu: 1
question.

om  asking my

For safeguarding our cxporis, all
hopes have beep put on the ECM
eommunity in this statement because It
has been said that they will take care
of the exports of the developing
countries. Besides this, may I know
what  other measures are bemng
thought of to boost up our exports in
casg this is not undertaken Ly them?

Bhrl 8. R. Damani (Sholupur): For
the last five or six years, the UK
Gavernment are negotiating and mak-
ing all efforts tp joint the ECM. 1If
they join t BCM then ocur exports
would be . May I know whe-
ther any definite proposa] has been
received lo ensure (hat our exports
are not affected materially? After
these long discussions, may I kncw

sate us to the extent 10 which our ex-
ports would suffer?

18 M

(lwriah): wery clety from the
h'mmm al-

on us
to at least sever our connections with
the Commenwealth immediataly so
that we can arrange some kind of
© tertrade arr ts with other

Aslan nations and the Afro-Asian
common market?

Mr, Bpeaker: This is repetition.

Shri Krishna EKumar Chatterji: 1
have suggested that we should sever
our connections with the ‘Common.
wealth.

Shri J. B. Kripalanl (Guna): It
secrns that people think that the
Minister is responsible for the UK
going and joining the Common Mar-
kei? 13 the correct?

Mr. Speaker: Has he followed the
the question?

Shri Dinesh Singh: Yes. It makes
my reply very much easier.

Shri Teanetl Viswanatham: (Visa-
kkapatnam): It is slated in his reply:

“The British Government hawve
offcred to start the process of
consultation with us...... .

May I know at what stage that pro-
cess is at present?

Mr. Speaker: 1 think every mem-
ber who wanted to ask a question has
dong 0. Before we udjourn for
lunch, 1 would that we take
up the call attention notice for ans-
wer at 2 PM. After that is disposed
of, the hon. Minister will give a
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[Ma. Dxrury-Sezaxex in the Chair]
The Lok Sabha re-assambled after
Tunech at fourteen of the clock.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE—congd,
Baoancasr oF May Day Ssescz or
Lasoum Minrster or West BENGAL
—contd.
Nir. Deputy Speaker: Mr. Banerjee.
ot mzn fagi @t woaddt (TUAR)
oy stat wgt € 2 fasgi wara @ £
The Minister of Parliamentary Af-
falry ang Communications (Dr, Ram
Sebhag Singh): He iz there in the
other House and the same malter
was asked therc, and he is going to
reply to supplementaries there. There-
fore, [ would humbly request you....
Mr. Deputy-Speaker: Would you
just like a postponement?
De. Ram Subbagy Singh:
be postponed
The Minisier of Informmation and
Breadcasting (Bhri K. K. Skak): I
just finished and 1 have run up here.

ot wwe wew gar (feest 7))
PPzt ure wfwdzd oRTE 3 wf
e e Wyl Y @ ) wera #

way accident, and our Minister of
State.
Mr, -Speaker: hon,

minute. Our Minister of State for
Railways had been to the site and
he has returned to Parlisment 1
would request you to allow him to
give us some information because
this accident has resulted In  the
death of 62 persons. It is a wvery
serious actident, and we are much
eager to know the report from Lthe
Minister of State.

it the Minister of State is willing, I
will permit him.

Shri 8. M. Banerjee (Kanpur):

Table of the House the full scripi,
because 1 was preaent on that day, 1st
of May, ia Calcutta 80, 1

?
s
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chayati raj as a revolulion. Why be
allergic to that word mmu-dg
t

wRT W1 @}, AT W oy ¥ wT we
wEew 4 ¥ Frr darr ofr S.a1 &

W ¥ TAAT R OYA A1 AR—A

T wn g.oarfe Aamr w1 e w9y
W 9= wa S -

Shri K. K. Shah Pliase bear with
me, As I said, there can be different
interpretations, You have gol the
staterent; it is admitted. He pays
“....intensify the liberation move-
ment........ »

ot wy Fed: St mem gt
ot nff g 7w wmaw w1 3w v
o g A A ® orw e o W
Shri K. XK. Sbah: The hon. Membaery
Mr, Limaye and Mr, Banerjee may
kindly Jook at the conduct of the off-
#ar in the light of the sound principles
that T have enunclated.

o wy fonk: & o) Sww www
) Taw 9T vay F o wy o
&% awrc vt R g ff s Ly
Shei K. K. Shabk: It s pot your

srgument that the Congress Party has
Bt been mentioned by name. Them

Bhri K, K. Shah: How many times?
And wko will gecide the number of
times it should be nllowed, The same
difficulty will arise again Govern-
mrnia thinks that thi' is a wholesale
principle and wo are prepared to abide
by this principle,

(werf-efiwe)
avT wreeay w1 9% N qoft wEvw @
%1k fe wo & mw Fafers oYy frgrey
Y avy oY ¥y fagry ag ¢ fw fodfy
Ay W= ey 9%

wTamy frgrar ko & oy & ey
oyt dw owon g wy qwarOww
ot Wy wste §, ...,

Mr. Deputy-fpeaker: Order, order.



Mr. Deputy-Speaker;: That is &
wider question. . .. (Interruptions.)

Shri 8. 8. Kothari: He should re-
piy t9 my earlier point.

Shri K K. Shah: How can the
Minivter be at all the places 10 de-
cide the question.

An hon. Member: The Minisier
can be consulled,

Shri K. K. Bhah: But they would
not even agree lo discuss it. Owr
misfortune s tha: by did not apree
to discuss it. If it was discussed
und there was any difference of opi-
nion, the Minister couldd have been
constited. But he smid: [ do not
want to discugs; [ will rather cancel
my broadcast. Then, there is the
qQuestion of interpretation. Different
poople will Interpret the same state-
ment in different wayn
ki 8. 8. Xofharl: My simple point
s that where a minister is invaived,
the official should net have the
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power; he should consult the sutho-
ritles in Delhi That is for the
future,

Shei Tridib Kamsr Chandbhurd
(Berhampore): All that the Minister
has said till now has been to justify
the so-called code of conduct. God

should realise that the publicity media
which the All India Radio

All India Radio as one of thelr
Ministers who wanted to make 2
policy speech

this code may not be interpreted ut
the sweet will of thiz or that official
of A station or B Station or the
Director General of the A LR? There
should be a body to administer that
code, Otherwise this sort of thing
will recur again and again. We feel
atrongly, becaure the entire Stale
Government of West Bengal feels
hermiiliated and we also, the MPs
representing West Bengal, feel that
our Governmen: represantative, the
State Minister, has been unjustly
denied the right to use the All-Indla
Radio for making a policy speech
for which he wvolunteered.

Shri K. K. Siah: I have made it
abundantly clear that I have even
sent a wire to Mr, Bhupesh Gupta....
(Interruption).
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Bhri Tridid Eumar Choodhuri:
Mr. Bhupesh Gupta is neither a Mem-
ber of this House nor g member of the
West Bengal Government. Why re-
fer to Mr. Bhupesh Gupta? Because

1 will reply to
the question. Any time we are open
for discussion, and if you can suggest
& better method or a better way or a
better code of conduct, we are open
1 have never said

present  position,

vernment. I am not concerned hers
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Have you done that?

Shri K. K. Shah: It is only a fw
days before that I received it

almost lhree weeka
you have not taken care 10 answer &
letter received from the Chief Minis-
ter. That is how you treat the Chief
Minlster of West Bengal

attitude of the Minister.

ot werew foy : (Ygoy) ;@
wg wren wigar § fs far anii o
1oy & Ot T § Wy B3 grow @
MAphtimicda e ot
e & 1 warsteegem it
fuffawwr w1 g v & siefigqur &
farat § 1 oY W g W o wfieTe
fear ger § o vt oy few wfeoe
weRT (o ad fafreee & ww
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oft srew fagr®t ol : SeTy
welcw, § WAt agma T W 0T §
wyra ¢ fin Afemt g g & st
¥ fdy oY  TroPfire oo w1 AT T
forar wrg | ¥fer ot aw fay amd
oW § o fan arwonr "@fgr a0 0%
3w v @ § wg wwor s
wx ¥ wAw ¥ w of § 7g gt fag
e 1 fawg § 1| ¥feT e & A
Wy ady afifeafs 4o g€ & =w A
sarA # W T N TETT ¥ |rvTer
wfgm w1 fmiow wom awl k) &
Wt "EYRT & AT wipm s W A
oY wrweer d@feer w7 Pafw w7 ¥
farr ar A wrwer Afgar wet W
# ardy o v ¥ forw oY oy Ty KT
W ¥ 37 9T o1 qAfawre v & fog
w1 ag av goeia & sfafafuat
YT s 3 fay aet & e Aroe £
I oY ox dx% gAry & fom dore B 7
TTO-AT ¥ AT ARG T w1
off v fs oz o fafer feafr
fis fwefr s & welt a1 e Wl W7
wrww wre et et w1 o€ wfewrdy
WETR? war ag Aww Tl ¥ g
fie am Oft ofcfenfy dur 1 &Y wg
ufistl adag agt s g ol &
wk foeelt ¥ 43 gu wolt agey & g
o HE i W W [ EA W ar
e wrew ¥ awrewr wferc Ty @
@t W pemer WO Qe
st ¥ gror dedfaw ot qy e oy wY
fawft wifgy, =g w7 @ Sfew
ey ¥ feeft wwwe 9 o AW

?

lh!‘.l.“: I have alresdy

b <18
West Bengal Minlster (C.A.)

all of them, {f I find that there iz a
difference of opinion, certainly we will
sit round and comsider it. In a de-
mocracy we always discuss and ex-
haust the subject and we learn, and
nobody says no abiat it.

But so far as thg officer ls concerned,
you say a party should not be na-
med by name, then it iz very easy
for the officer to decide. 1t there is
& question of interpretation, different
interpretations, as I have sald, are
bound to be there, and we have not
kept any question of different inter-
pretations.

ot wy feerk  wigw wgew, faw
wTwee |@fgar &7 Teew wwRit WERW

Ffem & 5w ¥y Tv ¥ gy wgw
f g wrwr sfigar oy Gz ) 2w
qv & arfe wEeg AN TH 6T qeqnT
®T 7% TEEr W Pigim o f6
fiest ot Traelifos T w1 9 & IR
afr g wfgg a1 I & G # aw
um St g W warew fawrr
o A off Tt wwr AT GTRY *T TE
wrqw gur ey fam ¥ iy wegfaet
& areAT I & ff) Tw e
wFt wfirerd w7 @ wvepw aft § e
a7 wiwwrd o faw § ag W 91w
feqr w7 v wfostd & fewrs ot
wra s S 7w e ST
wt W &, & qEg Al s § Wy
wrwew |, dfew e o wreor
wfigar & &t w1 7w ¥ faws W W
wrianfy w5t 7wt any ¥ art ot
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Madhu Limaye tabled
¥er wigfia awy fircar afoeryficerzr Attention Notioe. hed + ca

g ot g war fr TofransY v sqwesy
ST T FIEF W F AT
o ®T ¥TH ST T L1 IFF amt
ww %T 77 wg 5 3w ¥ wfewr o
¢ Wi dfar F Tt & T WY
o ST AT 1 O s W @
# wreT Wyl & a7 ¥ W # R g
t wfeg & sem fr g W
Witk Wt R I A gy
R 9a w1 A SR AT ¥
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Shri Madhu Limaye:
AT agt aff wraTy

Shri K. K. Shah; [ will produce It.
On 4th August 19668 he gave this
notice:

TAT WTETATT Y frnfy @y
immm%fw&_m
T XEETH

Shrl S. M. Banerjes: Was it accep-
ted by the Spesker? If it was rejec-
ted, he has no right to read it now.

Shri K, K Shah: My department
recvived the notice,

Shei S M, Bamerjee: But was it
accepted by the Speaker or rejected?

ot vy fred - g7 WY aw At

RERCU R Cl e £ Lt (L]
& T AR AN, Ty rAF AT
afr wey B

Bari D, C. Sharma (Gurdaspur):
This i the first porformance of the
Ministe: and T want the House tp be
patien! with him.

Shri A, B. Vajpayee: Maiden per-
formaric.!?

Sbri K, K, Shakh: 1 want to roemind
my hon. friend that when any party
is named, he himself feels it and
want: action to be taken Tnat jtself
showp that there is an indirect admis-
sion that it is a good thing not to
name any parly.

ot wy el o Ao wfd

Shrl K, K. Shak: So far ss Nandajl
is coocerned, 1 am sorry I am mot in
a position to say either yes or no....
(Interruptions).

ot wy fomdk : wTR opur oft @7
wrewr § 4 :
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Shri Sezhivan (Kumbakonam): On
a point of orcder, Sir, Rule 368 says:

“If a Minister quotes in the
House a despatch or other State
paper which has not bzen presen-
te«l to the House, he shall lay the
relzvant paper on the Table.”

He has quoted from some paper. I
want the entire paper to be placed on
the Table of the House.
sfiag femy caz Iz R I
TS EGT AT |
Shri K. K, Shah: T have no objec-
{ion *3 lay it on the Table,
ofy w1 formd : agy a1 ST W @
%1, TH AT F1 G5 a1 Hg o | Aoy
F0q4T FT AT, TRT FT AH AT
HAT §—A7 &} AqTAT | F A1 TAfTF
aw ag g |

Shri S, A. Dange: I find there is
no mention of the Congress Party as
such, It refers to Congress rule.
Congresz rule is different from Con-
gress party.

Secondly, T would like to know whe-
the~ what frightened him and the
officzr: was the last line

TFEa e
Is tl= objection to Congress rule or fo
y— . .9
gaama framEm ?

A RIS AL AT AT A
Iax & gu AwreEfgar w1 A
frar g oI R e QA Wt oF QHT
& T 2% o, 9% TA7 & AL AT
F fagre & 7T F OIS WIH(AET
T ZETRTH TLA FT AT JT A1 A AT
F AT STACT A IT R AN BT HEAL-
T HT fomr g1 |

1@ i 9@ 7= fF FAw F a7
| <AL AT WEIRT ¥ £% a9
T N o7 @l & AL 9 AT a1

JYAISTHA 3, 1889 (SAKA)

. not to allow.

May day speech by §2
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F TEUL FIA X GO fxar | 1
997 FaaT &1 & f <% weT AgRT 3|
ot 1 gL AT TN @A & AR TG
¥ F% geeql ¥ QAT F I Segia
9T F WAL AIZH F A I AT,
q1 38 gevar #% F F1A d arane-
dfgdt & ag 17 431 | faw & fF qar
F AT 9789 F AIGW g IT H1 (FHT
qgAR ATAT T, FAT S FN TFAL H
farey Troifas aa #7 am ar, 59 §
fF 37 & wre=w fogrg € )

Shri K. K. Shah: I can assure him
that before anybody approached me,
as soon as the reference was received
from Poona, even before I recé¥red
any letter from any M.P., this permis-
sion was given. The general rule is,
nobody should be aliowed to make an
appeal for funds through All India
Radio, because there are a number of
charitable institulions and there is this
difficulty of whom to allow and whoem
(Interrupiiens).

Wit vy e REAN 1C RS Al

FRT g

Shri Indrajit Gupla: From these
questions and answers it is quite obvi-
ous that this sc-called code—I say ‘so-
called” because none of wusever seen
it—has been violated severaltimes in
the past. Thisisthe firsitime it has
ceme up inthisHouse. But it is obvi-
ous that it is not something which is
inviolable. Even in the past the Home
Minister of the Government of India
has violated ity I want to know whe-
ther it is also part of this cede that not
only political . parties, but also coun-
tries which are friendiy to India
should not be menticned over All
India Radiac in dercgatory
terms, or not, and if that is
so, I can aiso take up the
time of the House by quoting examples
where All India Radio is being used—
I do not know who these gentiemen
are; they seems to be some American
stooges who are using the All India
Radio 10 dn all sorts of hostile propa-
ganda against communisé countries
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[Shri Indrajit Gupta] nn A B it be

with whom India has very googd re-
lations. In view of this, what pre-
vents the minister from calling at an
early dale a meeting of all the repre-
mhﬂmofthqsph Oiwcrmnenu.
Congresas non-Congress, to go
t.hnm.hthh wlwlocod.mdehme
it as necessary?

Shri K. K. Shab: ] want to remind
him that this gquestion was discussed
on ths floor of the Rajya Sabha and
the impression that the Government
justifiably got was that this code of
conduct was acceptable,

Bhri Nath Pai (Rajapur): ' ‘This s
T.ok Sabha, not Rajya Sabha. (Inter-
ruptions).

Shri K. K. Shah: The impression
prevailing in our mind was that this
code of conduct has not been so far
objected to. This is the first time we
come o know that It has been objec-
ted to. (Interruptions). 1 want to
asmure my friend that if any prope-
nndahcmiodnnlnlﬂnlnrfﬂend-

Can we have a copy of it? Is It
- underground or open?

Shri K. K, Bhah:
plied. .

My Depuly-Speaker: has
alreqdy wotated that he would show
_ it to those who desire to see it

It can be sup-

Let
laid on the Table of lho House,

Shri J. M. Blwwas: From this dis-
cussion it is clear that in one case
the Chiel Minister of Blhar referred
to some politica] party and in another
cage the then Home Minister, Mr.
Nanda, referred to the name of the
left communist party. I want to know
whether in these two cases Govern-
ment took action against the Station
Directors who permitted the spea-
kers to refer to the parties by name
and subssquently whether Govern-

ment d d the speeches made
by the two speakers abusing other
parties? If no action was taken, why

not?

8hy} K. K. Shah: 1 have not been
able to follow the question.

Bhri J M Blswas: So far it is
understood that the Chief Minister of
Bihar once uscd this radio and refer-
Ted to other political parties. In
another case Shri Nanda, the ex-
Home Minister, also utilised this
radio to condemp the Left Commu-
two cases, I
want to knaw whether the Govern-
ment took any actlon against the Sta-
tion Director of Bihar and also the
Station Director who allowed Shri
Nanda to abuse other partles,

Shri K K Ehah: [ have made it
abundantly clear that so far as Shrh

¥
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ister to avoid mentioning a particuar
instance which is inconvenient to the
Government? That ig not in order. I
want your ruling on this.

Mr. Deputy-Speaker: The Minister
has alreaudy said thay he would look
into this case.

Sbri Umanath: He has already gone
intp all the instances from [949. He
iz avoiding this particular i{nstances
because it is inconvenient to the Gov-
ernment. Iy it in order for a Minister
Lo avoig answering inconvenient ques-
tiona? He has already gone into the
past history. Can he suppress g parti-
cular fact be

JYAISTHA 3, 1889 (SAKA) May day speech by

Weat Bengal Minister «::_u,z’f

mmu«-m 8ir, he has not
s oy a bl LMLy ‘nn.u;.

The Depuly Prime Minister and
Minister of Flnance
Dosal): Sir, may
It s wuncharitable to
any motive to the Minister of
information and Bivadussting thag he
is daliberately information
about Nandaji's speech on the madio.

There huve been Mmany gpeeches on the -

radio by many people. He has referr.
ed to those two gpeecheg because they

says that he wil]l Jonk into it end cer-
tainly tel]l the Wonies what he thinks
about jt. That will be done immediate-
ly. He does not want to sUDPIess any-
thing (Interruptions).

Mr. Depuly-Speaker: We have al-
ready exhausted 45 minutes on this.
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[Shri Ranen Sen)
was the comsiderstion given by the
Mimister in this regard.
Shri K. K. Shah: I have made it
abundantly clear |n the statement. ...

Dr, Ranens Ben: It i{s not clear.

shri K. K. 8hab: It has been mude
cloar that when he wanted to point
hMtolMWthemniM
said that he did not want to discuss
and he cancelled his broadcest.

Dr. Ranen Sen: Thut is not my ques-
tion. 1 do not understand why the
hon. Minister is fumbling like this.

Mr. Depuly-Speaker: He wants to
know whethey the Minister ot any
time whs consukted by the Director
General after receiving information
from the Calcutta Station Director re-
garding policy. (Interruptions).

Dv, Ranen Sen: I had given 8 refe-
rence to the pas; instances. Here I

the Calcutta.

cancelled the broadcast (Interruptions)

aft manf © I WERE, WWY
%) v w.fuR, 3T oty Ofag

ot oy fovorl ;& T Saryar gt
&, W ¥ W gt ¢

Dr, Rancen Sea; Because, pocording
to you he ghould not discuss with
such a poor officer; it iy beneath the
dignity of a Minister. Why did not
t‘}:: )omur consult Delhi (Interrup-
tions).

Shr1 8. M. Baneorjee: Sir, why are
you asking the Deputy Prime Minister
to rise? Sir, you are in the Chair,

Shry

M. L. Somdhi (New Delhi):
what is the decision-making pro-

(Interruption)?

Shry 8, M, Banerjee: Sir, I risc to
a point of yrder.

Mr. Deputy-Speaker: Ornder, order
(Interruptiona). It iz not falr that
when 1 am on my legs go many hob
Memberg should be standing He has
fmwde it clear that the gueetion of his
opituor dig not arise because the Sta-
tion Director repumted thap 17 "“'inis-
te: concerned had refused to reviee Lo
seript, discuss with him or do any-
thing in the motter. That ig il vor-
rect pocilion.

hgm Nath Pal: On a point ol arder,

Sir,
cess

Bome hon. Members roze—

Shri B. M. Bamerjoc: On a poimt of
order, Sir.

Shri Nath Pal: T wes the firsl W



$29  Drosdesst of  JYAISTHA 3, 1889 (SAKA) Moy day speech by 530

prompting the Deputy Prime Minister?
You were doing like this and asking
hiry to rise in his seat. It way very

We do respect you.
But it was not proper on your part to
do that,

Mr. Deputy-Speaker: T have every
right to look to the Treasury Benches
(Interruptions).

off wew fagr®t weldY : @9 37
WY W e gd § ?

YYTAW WRITY . AE-NT FTA wT
w17 gurer § ? How do you say so?

Shri Nath Pai: You were doing like
this . . . (Interruptions).

Shri Umanath: You were doing like
thizs and he sald, '"No, no".

Shri 5. A. Dange: Were you prompt-
ing himor waking him up? (Interup-
tions). e

Mr, Depuly-BEpedker: Order. arder
Now, if the Members ure no =atisfied
with the reply, there are other ways
of raiting the matter again Let  us
proceed with it

Dr. Ranen Sen: 1 want 1o know whe-
ther you arc satisfied.

Shri 8. M. Banerjee: Plrase hear me
for a minute.

Shri J. M. Biswas: Are you satisfied
with the answer?

Mr. Deputy-Speaker: If a section of
the House does not ficel satisfied. then
there are ,other ways of raising the
matier again. The time of the House
should not be wasted like this.

Skt 8. M, Banerjee. On o point of

Dr. Ranen Sen put o pertinent
question. He referred to the case of

West Bengal Minister (C.A.)
Here, the question is, whether in:
view of the gariousness of the situation
when the State Minister of Labour
was being denied to broadcast on the
historical May Day, the Station Direc-
tor, Calcutta, contacted the Director
General, All India Radio, New De'hi
or the Minister or someone else. It is
not proper for the Minister to
evade the question. He may not know
everything; he is not 8 moving ency-
clopedia. He can =ay, “I want notice.”
Let him ask for time but he cannot
evade the question

Shri K, K. Shah: The Station Direc-
tor, Calcuita, did not find it neces-
sary to contact the Station Director
here because, as I have said, the hon.
Minister refused to discuss jt. But he
dig contact him because he was
threatenad the next day by demons-
tration and gherao, He wanted protec-
tion and we had to contact the Chief
Minister of West Bengal for protection

(Interruptions).

Dr. Ranen Sen: This Minister must
resicn, He i making a false state-
me=t. 1 iz disgracefu! i must re-
slgn . . . (Interr:ptions),

Bhri M. P. Chatterjee :Krishnagar):
The Minister should resign.

An hon. Member: He is dellibnmwl)‘
misleadicg the House

Mr, Deputy-Speaker: The hon Mem-
bers should refrain from making such
wild charges. The only thing he has
now said is that on that day he was
not contacted. That ig all,

Shry S. ML Banerjee: Why™ (Inter-
ruptiong) .




j
]
{
1

-}
Ned
}’:
;'E‘
:
18]
d 4

s agiza, & arrar wgar g
wrr nft o Y oft § ot v el W
uTS AT 573 ¥ A § fw amw ¥
@it aiRg ® @y N v fisar
WIS W1 WA T F TT W
&7 oY X Forgy gy, sm e g 8
YUY WIS AYE 0 Y SRR ¥ ek
Sarcf o af ? aacagdar i Agran
#* e sifsmwmrigican ik

MAY 34, 1967 My day #pesch by
‘Wast Bangsl

M'ecA.)”’
aeadt & wwelt Y & sy wrlk & Ry
;t\'q’m avy og wwwT QW T W

|
Shri H P. Chasitarjes; If the Minis-

ter does not give a reply, there should
be a gherao here . . . Ummol

oft vrwrenTe wreslht : ag wit e
Ay wwirgk & 1 war vy oYW ER
w o ¥ ?

Mr, Deputy-Speaker: This is g mat-

ter of opinion.
So, no reply s necessary ... (In-
terruptions).

off rrenTe wredlt o ER AT wer
w1 oy AT firew

Mr Deputly-Speaker: That is a mat-
ter of opinion.

15 hes

ot ypaw yegw  (dowe)
Wl W % WA W W T 0
TR ITTEN yaw fely, Iy
oy woret | e sl ot ) e wreqw
Y § 1wy gw g o frodie ¥
{urdk £ | WA 7 anft weft & faers
i ot wor w2 ok o uEee ¥
=g ot W T § v or et e
AT AE A WNT ) gETt T Y X,
e &% mw §, wiifs wre g B,
a7 off § dw sgfrea R fr e
oz w27 w11 § s wew § fe oW
AET WTYFT T WTE ST wyiar ?
78 ves e B O fom aft gt
w9 ¥ X° WY Ty G it feam
g & FPT W § o

&z ey & At WY XY Qe o,
g sfiw? wm ey mer
wury aft fear war ? & wnpwr g
agw S at H o g &

“*Ecpunged a3 ordered by the Chalr,
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Shri Vasudevan Nalr (Peermade):
mmwnmmnmmm
s0-called code of conduct with regard
to broadeasty by some people,

!
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the Minigter to read the script that
was put out py the Al India Radio,
“Today |n Parllament” on the 22nd
of this month, when they covered the
discusion on the adjourroment motion
on food; in that script, the ruling
Party was boosted and the Opposition
—not one particular party but the

|
|

‘Weast Bengal Minister {C.A.)s'u

Shri Vasudevan Nair: Does the code
of conduct apply to all the items on
the AIR?

Shry K. K. Shak: This code of con-
duct applies to everybody, (Interrup-
thona).

umwmzlrinmlpdm

not all of us follow the rules of the
House? (Interruptions). The Congress
members are following the rules bettey
than you.

Mr. Deputy-Speaker: I would appeal
to the Leaders of the Parties. . . .

Shri Nath Pal: Let us excuse him. Il

has been mauled enocugh, Mercy can
be shown to him.
Mr. Deputy-Speaker: the

point of order raised by the Deputy
Prime Minister, 1 would like to appeal
to the Leaders of the Parties that they
should ask their followers to behave
themselves with some dignity and de-

corum.

st ix v (smmc) ;- wgt
qr #fw e ¥ o F wvwy sk &
sEewTRAT ¥ TRt I ¥
W HrgEd sl arar e |
# 3 S Ty AT Y T g
fogre & farw weor w faw e &
wrar §, IW &1 fow & s g
faErT & o sy o7 wrrwr weifea fear
e, o ¥ e wm A akdr
o Wit R oy & fw o aw gaer wdw
gt ¥ MY AT, TN A% TN TR ST
¥ ey W P * et amg | W
Twway i Wt wwwdw
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[ Swiax wr]

faeat e R ot g wver wrte ot wer
owaT 41T | IE grew ¥ qw ag 9w
soforR T AT T ¥ TAIRT
¥ fumre v wrdand o ? e
o€ o it 7 #7170t ww o areh
Tt Y et ? e el & e
ot warerarat ¥ wriar wefr g, cufed
& 3 % faers wrdangy WO #t wim
agt woon £ 1 Rfiew 3w wwa ¥ faes
st S e o ? 9w 3
figzraat o N I Pear & ot farm
wY Wt waT ¥ 9% 7 g v
Ik far I % faars w1 srint
* Y ar 7§ €Y arnfy ?

T X T H W A o
fr AR RAMATFE Fag w707 U=k
¥ e WA FTT TH gur & 0w
FHA AT R Iy P AT
®T IFAAX AW a77 1§ FUEAT A
Eff mignag man § f& oft o7
A e A IINW A AFET a1 A7
o 87 & g gt g 2
™ 9% A g § amafas
CEAE AFYE, T 54 AT B e
g} &, ey W I H T nav d
AN TERCTE AR WG
Wt agf v &) gt Freda fea-few g
¥ E W AT AT AT W H o=
o wew @ e afimmd At o
qfryixy #q "X WEr §, ewE™
™ aw WY § (vrowia) & qen
g § fF #37 WT Eam wa ¥
CEATY IT OF AT & ol W Ew
wur wy stbwrfoe  wifer w7 fear
wgnr 7 O Qi Yo giw ad qveny
€ o swaie ¥ v o sfonbr gt
gt & arven e fe woow
TN ww T O% wr ¥ ?

Broadoast of Mayday MAY M, 1987 v.x.'aatgmm.gs

Bhri K. K. Shah: 50 far as the oMcer
at the Patng Radip Slation was con-

that there was no justification for tak-
ing any action because there were
numerous other things. (Interruptions®
Ay [ have mentioned, the attention of

he would not go on the radio at all. I
have glready mentioned this. That was
welcomed by all.

15.08 brs
STATEMENT ON UX’S RENEWED

APPLICATION FOR ENTRY INTO
ECM.—zontd.

Mr. Depuiy-Speaker: Now, the
Minister of Commerce will reply to
the questions put by tiw bua. Jacuias
this morning.

The Minister of Commerce (Rhri
Dinexh Singh): Some hon. Members
had ioked rimidar questions or raised
puints c'usely  connected  with  one
another and [ would, therefors  at-
tempr to answer  them subject-wise
and 1 hope that the hon. members
wil] excuse m~ il I do not take the
names of all the han, members who
i'ad asked questions this morning,

Some hon. members tried 'o give an
impression that qur foreign trade was
largely with the Uniteq Kingdom.
Mr. Madhu Limaye mentioned the
figure of 40 per cent I should like to



537 UK.’

trade with the United Kingdom con-
siderably and we have diversified our
trade. We have made special pay-
ment arrangements and have consid-
erable trade with East European
countries and the Soviet Union. We
have also trade with the European
Community, the United States, the
countries in Africa and the coun-
iries in West, South and East Asia
and it is the result of our persistent
effort that we have been able to reach
bilateral arrangements with three of
the members of the Community—
France, West Germany and Italy. We
have also arrangement with the Com-
munity arrangements where they have
either suspended or reduced import
duties on some of the Indian goods. I
think this was the question asked by
my hon. friend Shri Puri who said
that we had not contacted the other
members of the European Community.
I wish he had read the statement
more ‘carefully; if he had done so, he
would have seen that we have diver-
sified and we have contacted them.
He also asked me what I was doing in
Paris. I think I was doing the same
thing there for which he had himself
been there......

Shri M. L. Sondhi (New Delhi): I
am not Shri Puri but T am Shri Sondhi.

Shri Dincsh Singh: I  am sorry.
Since the Member is new, I made a
mistake, I have seen his photograph
in the papers, and I should have re-
membered his name.

Shri Piloo Mody (Godhra): Let me
now  introduee him to the hom.
Minister.

Shri Dinesh Singh: 1 know  Shri
Piloo Mody very well.

An hon. Member: Did the
Minister like his photograph?

Shri Dinesh Singh: The hon. Mem-
ber had asked me what I was doing
in Paris. I was there for the same
thing for which hei had gone abroad.
But, perhaps he did not know what he
had gone abroad for.

hon.

It is important for ug to0 bear In
mind] that it is the UK which is ]olning
349(AI) LSD—3.
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the Community and not India, and thas
the UK would naturally want to jodn
Comununity if she finds that it is to
her advantage. We have always said
that it is for the UK to consider whe-
ther she wantg to join the Community
and when she wants to join the Com-
munity, they are a sovereign nation
and they have to decide on their own,
but that we hopeg that if and when
they do join the Community they
would also bear in mind the close
trade relations that we have between
our two countries. They have consi-
derable trade interests in this coun-
try, and we have trade interests there.

I think it was Dr. Ram Manohar
Lohia who had asked me for the
figures in regard to our export-import
trade with the UK, The export is
round about Rs. 175 crores, and the
imports are a little more, being of
the order of about Rs. 180 crores; the
average export to the UK is about
Rs. 175 crores. But as I have mention-
ed, it is for the UK to judge for them-
selves when and how they want tc
join the Commmumnity. It is not right
to say that they have not consulted
us. They have been in close touch
with us. They mentioned to us that
they would like to join the Community,
and we offered our....

Shri Hem Barua (Mangaldai): That
is not what Shri M. C. Chagla gays.

Shri Dinesh Singh: I am sorry, 1
am saying what I know.

4
Shri Hem Barua: But Shri M. C.
Chagla made a statement like that,
that only New Zealand and Australia
were consulted and India was not con-
sulted. Shri M. C. Chagla had said
that in South-East Asia.

Shrij Dinesh Singh: Anyway, we
have been in close touch with the
'U.K They have consulted us, and we
are going to hold further talks with
them. From the 2nd June, they have
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[Shri Dinesh Singh]

invited us, and we are sending two
representatives who will hold talks
with UK Government. We shall also
assist them inp their talks with the
Community so that our interests are
safe-guarded. I should also like to
say that we are ourselves in touch
directly with the individual members
of the Community and with the Com-
munity collectively, and I mentione:!
earlier that because of that we had
been able to get certain reductions
and certain suspensions of duties and
we would continue our efforts directly
with the Community and try to reach
better arrangements with them,

I think it was Shri Nath Pai who
had asked what the disadvantages
would be, It is very difficult at this
stage to say what the disadvantages
woulg actually be. Our export trade
with the UK is,.as I have mentioned
already, of the order ot Rs. 175 crores.
All this is likely to be affffected, be-
cause it is on preferential terms to
the UK. But as and when we are able
to reach agreement with the Commu-
nity, it may be that we shall not suffer
any disadvantage, but that will depend
upon the outcome of our negotiations
directly and also the negotiations
which the UK will carry on with the
Community where we shall be able
to help and assist them,

So far as our links with the Com-
monwealth are concerned, it is a politi-
cal matter which I would rather leave
to the Foreign Minister to speak
about. There is no doubt that we have
had in the Commonwealth a certain
preferential treatment in trade, and
if that is broken then to that extent
one of the important links with the
Commonwealth is gone. But the poli-
tical association remains in its wider
context. That is a matter where, if
the hon, Members so desire, T would
request them to address the Foreign
Minister,

MAY 24, 1967
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Shri Nath Pai (Rajapur): The hon.
Minister is provoking us.

shri Hem Barua: He is provoking
the Members to oust Shri M. C. Chagla.

Shri Dinesh Singh: No; I do not
think hon. Members will be able to
oust him anyway. So, why should
I make such an insinuation? It is not
possible for the hon. Members to oust
him. ...

Shri Hem Barua: He may put in a
word to the Prime Minister.

Shri Dinesh Singh: It is for hon.
Members on my side to decide, and
they all appreciate his work, and,
therefore, there is no reason to oust
him,

I think Shri Narendra Singh Mahida
wanted to know whether we had tried
to assess the views of the other mem-
bers of the Commonwealth, The pro-
blems of the members of thz Com-
monwealth are somewhat different;
the problems of the Asian members
are different from the problems of
the African membters and the Carib-
bean memberg and the problems of
the Americas or the Australias. But
we are aware of the problems of the
Asian members anq they are, some-
what, similar though there again they
vary a little, I think that we shall
have full co-operation in the discus-
sions which we shall have and that
they would alsp take a similar stand
where they face similar problems,

Shri Narendra Singh Mahida
(Anand): The hon. Minister has not
said how many of them have agreed
to our suggestions and how many of
them will fall in line with wus.

Shri Dinesh Singh: It is not one
particular suggestion. It is a question
of various suggestions concerning
various commodities and various
groupings as such, and they will be
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with us where the g@roupings of the
commodities in which we are inter-
ested are the groupings in which they
are also interested, because obviously
they also would like to have the same
facilities.

It was Shri Umanath who had ask-
ed whether we were going to join the
«Community. ...

Shri Umanath (Pudukkottai): No,
that was not my question. The ECM
countries would be pressur'ising coun-
tries like ours, when we suffer these
difficulties, to join the Association of
Overseas territories. I wanted an
assurance that under no circum-
stanceg would we join that Association
of Overseas territories.

Shri Dinesh Singh: What the hon.
Member asks is whether we shall
accept the position of an associate
nation with the community....

Shri TUmanath: This particular
association ig an adjunct of the ECM.

Shri Nath Paj;: The ex-French
colonies, My hon. friend as a former
Minister in charge of Foreign Affairs
should be knowing this.

Shri Umanath: They are the colo-
nies or the dependencies of the coun-
tries which become members. For
instance, we are members of the
Commonwezlth along with Britain.
If Britain joins the ECM they will
Pressurise us to join this particular
adjunct as a member of the Com-
monwealth. That is my point. T want
an assurance that we shall not be
pressurised into that.

Shri Dinesh Singh: I quite under-
stand the point. 1 was only using a
technical term namely accepting an
associate status, There is no propo-
‘sal before us at the moment of any
associate status. We are having
bilateral negotiations with the indivi-
dual members of the community and
with the community as a whole. This
will be an arrangement which we
shall make with the Community with-
out the associate status. We havé not
talked of the associate status....

JYAISTHA 3, 1889 (SAKA) entryinio E.C.M.
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Shri Umanath: Will Government
assure this House that under no ecir-
cumstances will we join as or accept
the position of an associate member?

Shri Nath Pai: Will he assure us
here and now?

Shri Umanath: Will he assure us
here and now? Let him not keep it
in the air so that in future when they
pressurise us we would accept that
position. I want a clear assurance to
this House that under no circum-
stances ghall we or our country accept
an associate membership in this.

Shri Dinesh Singh: I can say that
we are not contemplating joining it
with an associate status....

Shri Nath Pai:
sure or duress,

Even under pres-

Shri Dinesh Singh: It would not
be desirable for me to make any com-
mitment for ever. Neither would the
hon. Member want me to do so. He
can say, of course, that he should be
consulted before we do something,
and we can consider that. Today,
when negotiations are going on, how
can we say....

Shri Umanath: In 1961 the then
Finance Minister Shri Morarji Desal
said that. I wanted this assurance
again because I wanted to see that
Government did not change their
position.

From his statement now, I conclude
that it is just open.

Shri Nath Pai: Do not make it worse.
Leaye it at that.

d

Shri Dinesh Singh: The hon. Mem-
ber has put various words in my
mouth which I did not say. Nothing is
open or closed—when you are discus-
sing matters, When you come to some
conclusion, that would be the time for
the House to consider. If we were
going to do anything for joining as-
sociate status, obviously it would come
before the House. But I said that we
were not contemplating it at all. If
any assurance has been given by Gov-
ernment, to which the hon. Member
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[Shri Dinesh Singh]
referred, obviously it will be honoured.

Our Government have not dishonour-
ed any agreement.

Shri Umanath: A clever answer.

Shri Dinesh Singh: So far as the
question of genera] interest is concern-
ed, I would like the House to bear in
mind that these are very difficult ne-
gotiations; trade andreconomic matters
are rather technical and while my
friends can and might take any op-
portunity they have here tg question
Government on political matters—
there were some prefaces to questions
in this regard—in so for as negotia-
tions with other countries are con-
cerned, negotiations in which our very
vital economic interestg are concerned,
I would beg of the Members to give
us every co-operation to let us nego-
tiate these matters, and when the ne-
gotiations are complete, we shall come
‘before the House. If any hon. Members
wish) to keep in touch with us and
know what is happening, I sha'l ver¥
gladly do so. But it becomes rather
difficult to discuss in any great detail
negotiations when they are taking
place. :

stwg famd : (7)) @ werw
WE1Eq, U AT 99 T97 TS T T FHT
A gz go1 fe TT qEEAr T2
g3 oF amAasrt § F 98 " o fF
FHT ATHe & 19 I8 arqad Hi7
TATET & [T TS Ao T 291 & A7
TFAAT AT W & T TS F TG
T W R, I H ATA FAFT @8
A< 2 F e At T FAEY Wra, 4
FaRF FAFTAF qUEATE

= faaw fom o W wEERT
7H 3@ & fF AradyT q2eq awyg o3 qg
7 | X 7 ager 37 1 % fFar ar,
MIZ q g XA A | F A g2 Far fw
gy aF  Frgfady & o 39 @Y §,
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T He am & o 99 @Y &, gAY
Fa gATges frwew & ot 99 @ &
TATEE fFTen ¥ 2 A F AR AW
FI JAT4T g | FHTC &1 HHAL Jraq,
ST AT § WA IF F FAATAT AT T&LT
TIAT FE HIT AR ATET A G0 FE |
Shri S. S. Kothari (Mandsaur): My
simple question has not been answer-
el. When UK applied for member-
ship of ECM last time, they had stated
that India’s interests should be safe-
guarded. This time when they have
applied, my information is that they
did not insert this clause in their
application. Is that so?
Shri Dinesh Singh: I have fincor-
porated in the body of my main state-
ment in verbatim what they have said

sbout it. I would beg of the hon.
Member to go through it.

'15.25 hrs.
ELECTION TO COMMITTEE

The Minister of State in the Min-
istry of Education (Shri Bhagwat Jha
Azad): On behalf of Dr. Triguna Sen,
I move:

“That in pursuance of Section
31(2)(k) and 32(1) and (4) of
the Institutes of Technology Act,
1961, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Council established under
Section 31(1) of the said Act, for
the triennium commencing from
the date of election”.

Mr. Deputy-Speaker:
is:

“That in pursuance of Sections
31(2)(k) and 32(1) and (4) of
the Institutes of Technology Act,
1961, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-

The question
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selves to serve as members of
the Council established under
Section 31(1) of the said Act, for
the triennium commencing from
the date of election”.

The motion was adopted.

15.26 hrs.
BUSINESS ADVISORY COMMITTEE

FmsT REPORT

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
Sobhag Singh): I beg to move:

“That this House agrees with
the First Report of the Business
Advisory Committee_ presented to
the House on the 22nd May, 1967".

Mr. Deputy-Speaker, Motion
moved:
“That this House agrees with

the First Report of the Business
Advisory Committee presented to
the House on the 22nq May, 1967”,

Shri Umanath (Pudukkottai): We
are absolutely in the dark as to the
future prospects of the Patents Bill.
During the last Parliament there was
a big furore in this House several
times on this matter. We went to the
Joint Committee on this Bill and it
came to the House. Last time when
some members on this side said that
it was being delayed because Govern-
ment was under pressure from various
foreign companies and business inte-
rests, it was said that the delay was
because the Joint Committee had not
comipleted its consideration. Then it
passed the Committee stage and it
came to the House ang it was put on
the agenda, But beyond introduction
of the motion, it could not proceed in
the last Parliament.

Now, we find certain Bills which
were pending in the last Parliament
being brought forward. But in that
list the Patents Bill is completely ab-
sent. So I would request the hon.
Minister to tell us how we are wrong
in thinking that now that it j= abso-
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lutely in the hands of Government to
bring it or not, they are not bringing
it under pressure from foreign big
business interests. So I insist that the
Patents Bill must receive priority and
must come before the House.

B.A.C. Report

The second point concerns the Con-
tract Labour Abolition Bill. For the
last two or three years we were agi-
tating this matter in the Consultative
Comunjttee on Labour. It was said
every time that it would be brought
before the House the next time.
It did not come during the life of the
last Parliament. In this Parliament,
there is no talk about its introduction.
Will the Minister clarify on these two
points?

Shri D. C. Sharma (Gurdaspur):
This House spent a considerable
amount of time on the Delhi Second-
ary Education Bill. It went to a Joint
Committee. I+ heard evidence from
managers, headmasters and teachers.
The Committee’s Report was placed
here, Now the teachers of Delhi have
been waiting for the enactment and
implementation of that Bill....

Mr. Deputy-Speaker: These items
are not in the Report under our con-
sideration now, These matters could
be taken up in the next meeting of the
Committee. I do not think they are
relevant just now.

Shri Umanath: We are entitleq to
raise these things in the House when
this Report is under consideration. Let
the Minister clarify, because the
Patents Bill has been a matter on
which there has been a particular
understanding on this sitle.

=frag foma (F17) : Teqe 7g1=g,
§ 192 F aR # g1 §© FeAr gl g |
qg W1 TI2 @ 39 § I a9 9T qIm
gz fod 14 Fer R AR N s
Fra & T sue feam g www
gaE g fFzawase § faaar mifk
g9 GEMT T4T § aY TE THT ATHIR! &
A a1 3V 52 99 37 ¥ 991 fear @
g AT |mEd 2 1
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Dr, Ram Subhag Singh: My esteem-
«d colleague, Shri Umanath, said that
sve are working under someone’s pres-
sure. He ig absolutely wrong there
because we do not know of any pres-
sure from either side. As you aptly
said, the matters referred to by Shri
Umanath and Shri Sharma can be
raised in the next meeting of the
Businesg Advisory Committee,

As regardg Shri Madhu Limaye’s
point for ralsmg the time allotment
by two hourg for both the general
discussion and the Demandg stage of
the Riailway Budget, on that day all
Lhe parties were represented and we

unanimously agreed op this tin.
achedule,

Dot v fomd - & 4@t smar @ i< |
Fama st it 7 ar

Dr. Ram Subhag Singh: But all the
parties were notified about it.

sy s fagrd I (asawgT)
QFIT 2T WeqA AZIRT QT 9 g |
Dr. Ram Subhag Singh: That is in

the hands of the hon. Speaker and can
be looked into by him.

=t Ay fomd : oF o 92 & fag
dare g M 1 A

Mr. Deputy-Speaker:
in:

The gquestion

“That this House agrees with the
First Report of the Business Ad-
visory Committee presented to the
House on the 22nd May 1967",

The motion was adopted.

15.30 hrs.

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): On behalf of Shri
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Y. B. Chavan I beg to move for leave
to introduce a Bill further to amend
the anti-corruption laws.

Mr. Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bill further to amend the
anti-corruption laws.”

The motion was adopted.

Shri Vidya Charan Shukla: I
duce the Bill

intro-

15.31 hrs.

STATEMENT RE. ANTI-CORRUP-
TION (AMENDMENT) ORDI-
NANCE, 1967

The Minister of State in the Minis-
try, of Home Affairs (Shri Vidya
Charan Shukla): I beg to lay on the
Table a copy of the explanatory
statement giving reasons for immedi-
ate legislation by the Anti-Corruption
Laws (Amendment) Ordinance, 1967,
as required under rule 71(1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [Placed in
Library. See No. LT-362/67.]

15.31% hrs.

MOTION RE. REPORT OF UNION
PUBLIC SERVICE COMMISSION,
1964-65—Contd.

Shri D. ¢. Sharma (Gurdaspur):
When you gave me a chance last time
I had time to say only two sentences
which I want to repeat. My first
sentence was, “I welcome this report”,
and my second sentence wag that it
ig a fine report. I call it a fine report
in the same sense in which 1 call the
Kutab Minar a fine monument, the
Taj Mahal a magnificent monument or
the Red Fort a massive, historical
monument, because I have been in
this House for some time now, and I
have found one thing about this re-

*Published in Gazette of India Extraordinary, Part II, sectlon 2, dated

24-5-617.
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port, and it ig this, that this report
follows one stereotype, it follows one
pattern. The names change, but the
content does not change, and the
methods do not change, and the ap-
proach to the problem does not
change. Therefore, this is a report
which, in this changing world, gives
me the feeling of being something
which is unchangeable. I wish that
the Union Public Service Commission
changes the character of thig report,
changes its nature; it shoulg not only
use the old material and put in new
names, but should adopt some new
methods to highlight the facts that it
wants to present to the public. I
think ‘this only showg how the Union
Public Service Commission has got
into a rut, a rut out of which it can-
not get out, even in the matter of
writing out this report, and it is a very
sad day in the history of this country
when this Union Public Service Com-
mission, which is responsible for pick-
ing the topmost administrators in this
country gets into such a groove that it
finds it difficult to change even the
chronology, the paragraph, the style,
the words, and almost the contents of
tle report that is presented to Parlia-
ment.

I would request you to compare this
report with any previous report, and
you will find that it would be like the
Siamese twins. There is not much
difference between the previous re-
port and this report. Therefore, 1
want a face lift for the Union Public
Service Commission? I want this
Public Service Commission to undergo
some kind of metamorphosis, and it
is this. What is this Union Public
Service Commission? It reminds me
of the old conflict between crabbed
nge and youth. All the members of
this Union Public Service Commission
are superannuated persons, persons
who have outlived their wutility in
fhelr respective departments, and
People who have found a rest cure
in the sacred premises of the Union
PPublic Service Commission. I would
say to you that a Commission which
has to sit in 3»Agment upon the per-

formance, the achievement, the capa-
bility of the young men of this coun-
try, and also the young women of
this country, should not be so out of
touch with the urges of the times,
with the yearnings and hopes and as-
pirations which'the youngmen and
young women of India today have,

0Ol1d men are good in their own way;
they can go to the Rajya Sabha, if
nowhere else,

An hon, Member:
here.

But you are

Shri D. C, Sharma: Because I
have come as a result of elections in
which two of you opposed me. So,
they can be sent to the Rajya Sabha,
or they can be sent to some other
place, but the sacred precinets of the
Union Public Service Commission
should be reserved not for these out
of date persons, persons who are out
of touch with the realities of the
India of today, but for those persons
who know what the India of today
stands for, what India today looks for-
ward to, what India is going to be
in another 20 years. Because they
are there, these old people get 3 com-
fortable audience, otherwise they
would get no audience, Therefore, I
would say that this should have a
face-lift, and it should have a subs-
tantial number of young men to man-
age it.

I would, however, not be very
uncharitable to old persons, but I
would say <

An hon. Member: Because
are of the same category.

you

Shri D. C, Sharma: I am not one,
though I look like your grandfather,
I am a young man at heart.

15.37 hrs.
[SHrt C. K. BHATTACHARYYA in the
Chair.]

I was submitting very respectfully
that this Union Public Service Com-
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document is worth reading. But my
misfortune is that I have to read the
same thing over and over again.
Therefore, I say that next time this
report should have some different ap-
proach so that I may have something
different to read and ponder and think
about and something different to say
about.

Shri A. K. Kiskng (Jhargram): Sir,
I am a new Member of this House and
I belong to the Scheduled Tribes.
Therefore, I would take this opportu-
nity to review this report from the
point of view of a Scheduled Tribe.
During the last twenty years the Peo-
ple of India had been hearing g great
word from the ruling party—socialism.
In other words, they are saying that
the administration and the govern-
ment were trying to help the back-
ward classes and under-privileged
classes to come to the level of the
more fortunate people. I was going,
through this report and there was
some reference to appointments to the
reserved posts. I feel that gwenty
years’ time was more than enough by
which time members of the Scheduled
Castes and Scheduled Tribes should
have been appointed even to the un-
reserved posts. On the other hand,
I found that there is an expression of
satisfaction that the Scheduleq Caste
and Scheduleg Tribe Members have
been appointed tp the reserved posts
and that is all.

I am coming from the State of West
Bengal., It is g very genuine griev-
ance that we the Scheduled Tribes and
also the Scheduled Castes of West
Bengal have even today that there is
not a single IAS officer in th= whole
State. It should make ug seriously
think as to whether the Government
had been seriously trying to give the
under-privileged group the opportuni-
ties and to what extent they have
been successful. Apart from that,
I was reading the report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes which has just been
published concurrently. I was read-

554
ing the report of the Public Service
Commission, 15th Report, which

appeared op the 12th July, 1965 and.
also side by side, the 14th report of
the Commissioner for Scheduled
Casteg and Scheduled Tribes which
appeared on 24th November, 1965. I
want to put the whole thing before
the House that great dissatisfaction
has been expressed in the report of
the Commissioner for Scheduled.
Castes and Scheduled Tribes. May I
guote some of the paragraphs of that
report? There is one paragraph
where something has been said on the
implementation of reservation orders.
That is to be found at page 146 of the
report. It says:

“It is apparent that there has
not been an appreciable increase
in the intake of Scheduled Castes
and Scheduled Tribes in the Cen-
tral Government services so far
as Class I, II and III are concern-
ed. The reasons for this slow in-
take have been discussed in the
previous reports Which also con-
tain recommendations for secur-
ing adequate representation of

these communities. TUnfortuna-
tely, most of these recommen-
dations, for reasons which are

hardly eonvincing, have been re-
jected by the Ministry of Home
Affairs.”

“According to the Ministry of
Home Affairs, the number of
Scheduled Castes and Scheduled
Tribes is increasing from year to
year. While that is undoubtedly
so the fact remains that the rise in
the percentage of representation of
these communities is insignificant.
Admitted'y, the Constitution re-
quires the Government to secure
adequate representation of the
Scheduled Castes and Scheduled
Tribes.”

“Attention was alsp invited to
the recommendations made in the:
report of the Seminar on Employ-
ment of the Scheduled Castes and
Scheduled Tribes. The late Prime:



“that is rather unfortunate that the
Ministry of Home Affiirs which has
been assigned the subject of reserva-
tion of Scheduled Castes and Schedul-
‘od Tribes in the Central gervices has
taken certain steps which seem fo run
-coupter to the declared policy of the
Government of India in regard to the
representation of these communities
in the Central Government services.
"This Ministry recently recruited on an
ad hoc basis as many as 535 lower
division clerks through employment
exchange organisations, of whom only
‘39, that is, 729 per cent, belonged to
the Scheduled Cast?s and none to the

in the report of the Publie

have been made so that thers might
be recruits to the Indian Educstions!

[Mx. Sexaxex in the Chair]

Shri Seshiysa (Kumbakonam): Bir,
it is regrettable that the reports
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some suggestions, Mr, Hathi, the Min-
ister in charge then did not even reply
to the discussion.

Mr, Speaker: How long will he
take?

Shri Seshiyan: T wani 135 or 20
minutes more,

Mr. Speaker: Fle may continue on
the next day.

1601 hrs.
MOTION FOR ADJOURNMENT —
contd,

Agrration sy Drumy Porics—contd,

Wo T wAEY WYfgay (wWi) :
W wgiEa, ¥ sewy s O f
ey vy ewfr @t o

uerw WRRY. W% @WT & I§
e ot avE g w1 g o
yraw we § 1 & e At vy awar §
fe oy wxuw § o1 g s
b qude! ¥ww quzdt arFTeTg
ot et arg W Rt dA oamw
T # wwr ) o yrwEre
wl ? i SE oW S Q
a1 & o9 aw
wWagE{ oY arvrwgaT g fe xa WY
fardmrll  wowre 9 feelt § 1« e
¢ fiwdt | wroe o o § 1 @fen faw
quh w1 & 33T O § IW & o fegw
fax §f o § fv fsdard g warar
ot vy w0 78, wrerT o} s
Fwrawk At cr e aw & e
T g N O gfam et w A
€1 Fpr e e oy 3 Qv | et et
oY ofY aymoey o Pogr g e o &)
Mot ¥R it av Y
worre wft ot ar ofY § 1§ wwoieT Wi,
ot sty dw & § 1 wrohy et
AP R AR PR
verow dw &t uoft Anlt {1

ot Ty ¥ 22 Wi weah § )
oWt 9 T Y w1 agt TNk
7 & fywrs wrar warwa % wft gk
fexrt fedt wropht srbark ¥ 22 W wY
Yy wroet wor ¥ fogy mar &

Qar g # wrar § W QET W
ferarr § fs wme ¥ 22 AT ¢
&1 ot & get gw o o @
wwar § fiw wrr go gh Afer a2 § 1ol
18 7€ gferw wng # wrc gwt W
WTER ¥t WY & arEy ) OF ST A ot
G AT f 4 ) WA & fE o &

& fee $wmr fear amom

forer e wgamw agw & wo & s
678 ®mi wt frevnt fear mr @
® Iw ww frowne w0 ael &Y
= oY a7 ofY wifs & anic
fostfcY a® % ) WY 4t 9T
gfww oW, 1861 W ATk IER
wpare gfew quwr &w fod vy
qdr § felt gfow ) Frosere wor
wwfesrcd ) @ wwr qEef
wopr W e g g aw gEd W
qwew ¥ faqifit w o wfrwrc g
ar § 1+ vt e gfew ol fr
wt § « agt i e et
¥ wfol Twe Fresare fewr v
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sC @ § 1 wrdk Qxww &, @ e
W W g, A ¥ o e i
wil ¥ dfade & tfage ¥ v e
wely ael WY 31 A 1858 W oAy

Mr. Bpesker: If you go into old
history 1 have no objection, but 1 may
remind you that you have oaly ten
‘more minutes because the time allow-
ed to the mover is only 20 minutes
and you have already taken ten
minutes, | do not mind your reading
all that, but in that process present
history should not be forgotten.
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v, wife g oy wwr o o
t: qfme g7em, wwer faqnt
W AN et s sopereT dav §
wwt § v, wiedaw § ol e,
wfgay, v dre sraror we § awd
quT WAt TR T ST WY S
AT e §, St ara wem & 1 wway
oiT ag oz Y o7 wd 2w, wieaw
% v ¥ wfgw wy Wi O
®1 ™ § awh—awh e ot
Q®, wTHT w1 g A | afeT
U T OFQ T @A Y T Wy
:mqmmnqmwmt
]

f a8 30 H uw frwwer
y gren wign § & e W oaw
T AT A w T § S ¥ ff ov aner
Wy

*“Whenever a theft has been com-
mitted in the dwelling of a house-
bolder he labours in every possi-
ble mode to conceal it from the
public office for, if it should get
wind, that which the thieves have
left, the officers will seize."
Tufy 9% 1830 ¥ a7 &, Afew K aw-
war § fe or ot ag aww gard
qrf WYX wzaret & Wt & foer ar
o § )
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o iftwwror ot € N, o e w
oY wwg vy Ofay :
“to be recruited entirely from the
upper class”
“(b) a provincial pervice to be
recruited entirely in India;
(c) an upper subordinate service
consisting of inspectory and
sub-inspectors; and
(d) a lower subordinate service
consisting of head comstables
and constables.”

ot &y vew fs v pricT @ @t
oy vt Y e ¥ wrww T Wt
it oy l_kmctn:wtm

<66
wm wzs o wweft whg W oo

C‘l-ﬂﬂ'ﬁl‘!’m:mi.
areft b A ft W wg gy Afer &
wave wt fis s & w ox o dar
ot v § fs ww gw & U e
& w7t & fag we ot fft oY
Ffaw & e $ O # wror dh,
® gy ot o7 1 wreeT § ) feTr o
Fvare Ty oy § wifrdt o it ag oy
WP, 3T aTZ | SO O% e SR
oo 2w it § qfere Faorfedt st far
&7 ¥ wen § s og ®it €, smaTIOY
T & fewm fr qg st ww faerd
31 Wiz ¥ aredt § 1 Qe wfgmn afy
off @ fai fray <t § forr & 3
o urw ol @ o gOX Ty
o o it o off & fedt wer
Tw 3 dar Ay e | A wif chialr
awry w1 fgare war wr @ @, W
ofaa  fow st e & i
ag &% amw w ot §i O AWt agy
wm fagre Wt o wEw ¥ W
wa s 1 Wfew e R v g
ofrY ¥ e | A sioht o) oF T
T % qufowr § | & oo v
fis ot weft W owTY T T ®Y
& wER 1 s O I fpewe
w1 fer aroh av ety
sTanT s £ 7 W W By §T
ot i, wree whrpr@ s {
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JIHT TV 9EAT qTET Kl GG & FAT
FE & | Al AT F FITC 94
wE | A ggasIaErg fF It
aq ar g FT QAT gra TAM ge-fAza
FX | AT guyar fF & g7 a¢
FU ® MBS AT FgT § |
HIT TR0 T 20 99 TF FIT FTHT
IA9T W | WT 1 AT g9 aF
qgz-fuedr gt Tt | e ag 999
TAM  FF FT TG AT FETE qQ AW
FEAT AT & 779 & 791 o1 5 g9
Faq 99 Ifqq 1 gwan faeet 7 F97
ay zg @ 7 aSt Fwfow & v oz
& stfww ¥ qU qaafaT qfeq &1 M
A FT FAT AT | WEAIE 97 3
qa #1 2 & fasat & guTw Aaraardy
I FTAT @A ¢ fF 97 waen o T
a1 gH JAa & #Zg gfeq A w
fawge faaan A& ard | o Ga= g
971 % 22 ad@ ' gW AM gEAd
FI | I GEA F Ffqee @ 4 g4
W g Fy F7 Fgfaeel 39 3
baa & ar amg faar afsq a7 Gaor
Frafeaa A FT 397 71417 I T~
faez &2 SIEHT T U | 1A IR
YT 2 fF arwa Frer A8 @ M7 qat
TF 9T FT GaTT 8 AAT 3T H ar
qfizada #1 77 99 S a9 ¥ & 7!
o & 1 g AaFEfaaa g 5
BH I FT GHAT AR 91 W | #AqA
¥ gH gz @ aEEs w fF e
¥ w3 AT arEd ¥ g7 gfe| ae
Fr 19 A T 9 F@EI, TR,
g AT AT AT faet F1 A
fom #1 qfem 1 Fiedawr 2T AT
@ &, 98 FraOT AF FIS 987 g3
oAt faw &1 gfe| a9 W
x| g, MT X a1 F Fgar g =1 fza
‘qger at gfes arer # FEd J3T FAT
oy S I A, 37 gferq AT F 799,
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feT TEaT F1 91T wiag § sy
TATHT A @I OF FwAH A1 fF A
FE gUHT § WIT a7 T ZATK AR
¥ qzarg gqr, fagad @t 13 "FT
gar 2ar g | 737 afear /Fr g 7w
vafifas a9 = ofdw aedwy &
afte 9@ F =T wAAET AW
qfem #t anfsa F@ & faw =
FT ITAN FIA | A FAG L

‘g e SAar AT gfem
99 F99 @13 g fF 0w @R w1 qar-
FF d&r | fowaq 78 /v Afas
qIqET A1 DA | gwatadt wl
qFIT AT TFEA H WIZ FOT g4l
&7 WM A=3T AET JIT FH A
UF A A AZZ HAT | MA AT 9T
¢ sq FY "EAr FATH, Tt JF FOAT
AFAT & IT T AKHT FAHY, ST
AN IHLT 3 SF & ARA a1 |
ol &g ®3 $T ¥ 38 qeq9 AT
FWE |

Mr. Speaker:

Are you moving the
motion?

310 TW AART AMfgar ;S E
#7 gz & g faar fs & weqmg F@r
g+ ag e wafmgr

Mr. Speaker: Motion moved:

. “That the House do now ad-
journ”. .

Mr. Indrajit Gupta.

Shri Indrajit Gupta (Alipore):

There is very limited time at our
disposal....

Mr. Speaker: Just a minute. Dr.
Lohia has taken five minues more,
though he was allotted twenty minu-
tes. If each Member takes five mi-
nutes more, naturally the others will
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lose their time. Therefore, 1 would
Tequest the hon. Members to take
only ten minutes each.

The hon. Member may continue,

Shri Indrajit Gupta: Dr. Lohia
has referred in some detail to the
traditions in which our Police force
had been rearcd from previous regi-
mes. | do not wish to dilate on this
point further, but it is a fact that
the image of the typica] Indian po-
liceman, both in our country and also
abroad in the pre-Independence days
and even subsequently hag been the
image ol a tvpical lathi-wielding, trig-
ger-happy instrument of represssion
against the people; that was the typi-
cal image which was projected. I say
this because 1 hope that the Govern-
ment and other friends on that side
wil] realise that unless this tradition
is broken with though I do not think
that this Government is ever capable
ol breaking from that tradition—and
any serious altempt is really made, as
Dr. Lohia said, to reorganize the en-
tire police force with a new outlook
and on u new basis, we have entered
a period when very dangerous com-
plicationy may follow.

1 want to make a reference to the
deplorable news which has comc
from West Bengal--from Calcutta
and Howrah—of events that have
taken place there yesterday. A po-
lice force is accustomed from times
immemoria] to be uysed mainly as

outlook o©f that police and to res-
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ning amuck and not even hesitating
to break up the heads of district ma-
gistrates, SDOs, a former M.P.—a
colleague of ours; many members
know him, Mr. Mohammed Elias—,
a local MLA and even a Minister who
had a very narrow escape and news-
paper reports which have coma in a
very detailed form today say that
these policemen were also shouling
slogans against the present United
Front Government of West Bengal
This is a new type of thing. Members
on that side of the House were Voci-
ferous and very cager that these po-
lice constables and police personnel
of Deihi should be punished and
scverely punished because they com-
mitted this unforgivable crime, In the
eyes of discipline, it is & crime; 1
admit that they went and took to
what is called the agitational path
for ventilating their demands. But
they were agitating. if I understand
it rightly for some economic better-
ment of their conditions, against
those things which Dr. Ram Manochar
Lohia had mentioned, namely the
wretched pay scales which had pre-
vailed for so many years, deplorable
housing conditions and all  those
things. You are very eager to punish
such people. But | want to know
what attitude the imembers of the
ruling party are going to take to-
wards those officers particularly of
the police force in this country who
because they are prevented today
from carrying out the kind of indis-
criminate and anti-people actions to
which they have been accustomed. try
to revoll against the Government and
whomgmupmmth!irl.mh
against the distriet magistrate, SDOs,
Ministers and MLAs

Therefoare. 1 cannot but recall at
this moment what a distinguished col-
league of ours in this House had said
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(8hri Indrajit Gupta)
country who were responsible for yio-
lence was the police force; they were
responsible for the erimes commitied
in this country....

An ban, Member: Gangslerism.

Shyi Indrajit Gupta: That raised
a lot of uproar at that time. I quite
remember that. But today when we
are looking back in retrospect we sve
how correct and how true that obser-
vation made by that judge was,

Anyway, there is not much time at
my disposal now. Therefore, 1 just
want to say one or two things about
the Delhi police jncident. ] remem-
ber that on the Tth November last
when the jncidenis took place ouiside
this House which the hon. Minister
remembers, everybody praised the
police, and Members from all sides
of the House were very loud in praise
of these very same police constables,
because it was said that they had
stoad firmly by their duty ued it was
they who were responsible for sceing
1o it that the people from outside had
not broken into the sacred precincts
of this Parliameny and done violence;
instead, the violence took place out-
side. We remember thal. Is it not
an jrony of fate that today
same policemen are locked up
inside jail and are not given even E
class status inside jail, whercas those

?
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So far as I know, up to this day, the
Khosly Commission’s findings have not
seen the light today, perhaps, they
have submitted some recommends-
tions to the Government 1 do not
know; but at least pno action has
been taken in that matter up till to-
day.

The majority of the Delhi police-
men are not very well trained or edu=
cated pecple. Thege ordinary cons-
tabls are recruited from around this
place, from Haryana and from the
Punjab and the rural greas round
about, Very many of them are semi-
literate. They are poorly paid. They
are not very well trained. They are
half-trained in fact, because they
are brought here mainly, as Dr. Ram
Manchar Lohia indicated to carry out
so-called security duties because of
the large number of concentration of
VIPS. jn this capita] city of our coun-
try. Their main job is to line the
streets and do pahra because so many
VIPS, domestic and foreign, are per-
mabulating and concenirating in this
city all the time. This is the kind of
police that we have here mainly. The
discontent gmong these people

ment, It is not thst they
known to Government.
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and put in jail, this mood changes
from penic to one of equally blind
revenge and vindictiveness against
those people.

These are the moods through
whieh this Government has passed.
Today 1 am more bothered than any-
thing else about the reports which
have appeared. 1 would like the
Minister either to confirm or to deny
them, reports about the condtions in

* which these people are now being
hald for ‘trial Firstly, I have
already mentioned the q jon of
their not being given B division in

jail.  Sercondly, it is reported that
adequate facilities are not being
given by the Delhi Administration

for their legul defence. I want to
know whether this iy correct or not.
Thirdly, suspended policemen are not
getting their suspension allowance. If
80, I want to know under what rule
they are being deprived of it
Fourthly, suggestions made for the
improvement of the Delhi police
force, suggentions made by their own
Police Karmachari Sangh were not
forwarded by the authorities to the
Khosla Commission, although that
Commission is. I think, empowered to
this

proclaimed offenders by the
Administration, a large number of
them, are missing. It is alleged in the
press and outside that manv of them
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handicapped because they are not
given details about the timings and
venue of the trials held inside the
jail. Bail proceedings in respact of
these prisoners are hampered with
delaying enguiries. The convener of
this defence committee has said that
the Adminisiration has not been able
to provide him even with the copy of
the gazette notification of the 1933
order under which arrests under sec.
188 were held to be non-bailable. He
had asked them, quite legitimately,
for a copy of it so that he could sce
whether they have a case or not. But
even g of that gazette notifica-
tion is not made available 1o him.

These are some of the things which
are going on. Therefore; [ demand
that a Judicial Commission should be
appointed to go into this whole thing.
the circumstances, the background of
what has taken place and what is
going on, the way the Government
has treated these men. Therefore, [
say, let them not bury their head like
an ostrich in the sand. This is not
going to create any permanent or
lasting solution of this problem. Even
Shri Ramanand Tiwari who certainly
did not come here as a State Min-
ister, was told that it is no business
of wolrg to interfere’. He came
because he I the President of the All-
India Policemen’s Association. He is
a man with a history behind him, a
man who was responsible as leader
in 1948 of the Bihar
strike, which was at least partly
responsible for putting these gentle-
men opposite in power in Delhi. Of
course, he was punished by the
British Government. But todav he ix
a Minister. His services could have
been utilised at least to bring about
same kind of a scttlement. But that
was rejeced.

Therefore, this attitude of the
Government should change. This blind
and vindictive revengeful attitude
should and the Government
should behave in a morc “wman way
towards these policemen. .

Krishna Kumar Chatler
tﬁ::'am: Mr. Speaker, in the
moming, when T tried to draw the
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today it seems the fundamental rights
guaranteed by the Constitution were
trampled down there.

There is a historical hat there, and
come from that place. The hat has
been there for the lasy hundred years,
and it has a historical role 1o play
there. Most of the poor villagers
<ame there to their merchandise sold,
and for their living. It has two
unions. One, run by the Congress, of
which [ happen to be the President,
and Mr. Mohammad Elias is the presi-
dent of the other union. What
happened was that when the sole
owner, of the hat was
attacked, he went to the court to file
a case, but he was encirclad and
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say. Mr. Indrajit Gupta spoke about
the Calcutta riots. He never objecred.
mmumtdr.nﬂhmmlntd

Let him come to Delhi police now.

Shri Krishns Kumar Chatter}i: An
atrocious thing happened, ang it
would be good for the hon. Members
on the other side to listen to this,

Shri Trddid Kamar Chandhuri
Is it his contention
that because of these things, palice-

men should beat up the District
Magistrate?

Bhri Kvishns Kumar Chatterji: I
am prepared to hand over this list

his respoasibility, liquidaled hix posi-
tion, whether he had been functioning
at all.

fsizn
e
i HH

. '.E
s
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the viclation of law by the policemen
in this manner, he appeared before
them and in his speech sympathised
with their aspirations and promiscd
that he would jook into their affairs.
He of course cautloned them also that
they were the upholders of law and
order in the country and If they failed
to protect the law, civilised life would

ple on account of some emotional con-

penalised and he hag to bear the guff-
cring as any other common citizen.
Everybody has got the right to ask 5
classification in the proper way.

Mr. Speaker: The hon. Member
should conclude now,

Shrj Krishns Kemar Chattorfi:
Therefore, I would appeal to the hon
gmum@mmmw

the courty to come 10 currect conclu-
sions. By 850 doing we will be doing
more injustice to the people whom we
want to serve and therefore 1 would
request them o withdray this motion.

Shri Vireadra Humar Shah (Juna-
gadh): The year 1857 was & year of
great historic  significance. What
happened then? Though the British
described it as the sepoy muliny, we
liked to call it as the first war of
Indian independence, 110 years after
that, when this Governmment took over
the real sepoy mutiny took place in
the cily of Dethi. What  happened?
Jusy like the mutiny had its manifes-
tation on the Parade Ground of
Meerut, the same thing-happened on
the Parade Ground jn Delhi, and that
was the manifestation of that mutiny.
and just like the British army had to
be called out to quell that rebelling
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event, rnost serious and unusual, caus-
ing grave concern to all law-abiding
citizeng of this country, and the sights
witnessed were unusual For 24
hours there was no law and order in
this capital city of India. The Home
Minister was surrounded by the police
who were supposed Lo maintain law
and order themsclves causing a
breach of law and order. And we
got adverse international publicity all
over the world as if a revolt was tak-
ing place in this country.

1 have great sympathy for these
policemen, though I have no sympathy
with the strike or the aclion they
took, ner do I have any sympathy
with those who might have been in-
strumental  in instigating them to
take this action which I consider an
action which was very scrious and
which endangered the unity and soli-
darity of this country.

It is unfortunate thay cerlain gle-
ments might have thought it fit tu
make political capital out of the mis-
eries of these poor policemen of Delhi.
It is unfortunate and it is condemn-
able glso. To exploit the law and

order arm of any government for
one's own  political purposes js
hon.

thing—I am sure those of my
friends and others who might have
thought it fit to do 20 would have
now realised—which would not do
good to any party in power and we
certainly dissociate ourselves from this
sort of action. But certainly we must
examine the causes as to why this
happened, and I think the Home
Ministry of this Government should
share this blame squarely and fully.
It Is entirely due to their shirking the
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I am told that even
the cobbler, the dhobi and the bar-
ber js better paid by the police than
the police constable; even the Muni-
cipa] sweeper is better pald than the
police constable whose duties are
much more onerous than those of
these people.

Take the housing problem  which
was described here; tuke the rising
prices. What do all these lead to? Not
only duv they lead to corruplion but
1 am sare onc cannot blame them,
though one cannol appreciate if it
leads to trade uniomism, because, it is
these sitting in the Treasury Ben-
che: who caused all thesc things fto
happen, to ke the polic form
# trade union which is not allowed;
when they did it. when their prob-
‘tms were there did anyong care?
Cuertainly not The unrest was sim-
mering since 1954 under the very
nose of the Home Ministry  here
which maintains for all India nearly
18 officers of the rank of Inspector-
General of Police. Under their very
nos¢e when the trade union activities
wert being organiwed gince  1954—
when even newspapers drew their at-
tention o the explosive siluation in
the country. A foreigner. Karan Singh
Beria, could comé and stay for mon-
ths in this couniry and creale
trouble. Even thén the Government,
with al) the Intelligence at thelr com-
mand, coyld not find it out till the si-
tuation really explodea. Menior offi-
rers were aware of this, but nobody
wanted to take the initiative to con-
wvey it to the Government, They were
helpless. Their was politicking
amongst the police forces. Police offi-
cers were mainly concerned with
pleasing the VIPs. It was indicated
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‘Thouses. Whnthqwout. thelr
car Is
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give cause to them to voice their grie-

by

van with 8 or 7 lrln.d men, follow-
ed by another police van with 6
or 7 armed men, as though these Ko-
hincors are in great danger of being
lifted from this country! | would
quote from the Statesman to show
that. all sorts of politicking 5 tak-
ing place here:

“A Central Minister wanted his
personal bodyguard to be promot-
ed out af turn, another wanted
that his bodyguard be nominated
for clection to Delhi Corporation,
Since politicians and even minis-
ters were accessible 1o the men.
officers were invariably ignored.”

So, the gituation ultimutely erupted
inte what happened.

There wus no contacl between the
officers and the men. Our Home Mi-
nister has been tilk recently Defence
Minister and he knows that jp the
army the particular thing they have
to sce is that greal contact iz main-
tained between thee officers and the
men. No money was being  Sanc-
tioned by Government whenever ask-
ed for. The practice of this Govern-
ment is, they would wake up only
very late. Even the legitimate de-
mands of the police or any section of
the society will be heard ounly when
there is an agitation.

They have four-decade-old rules
Dr. I.alulsmd,lhtymlﬂmrsold
How do you expect them to show de-
votlon 1o duty, discipline and courtesy
10 the citizens when they a:e paid so
low? They are recrulted so badly.
They are not trained properly. The
Gov is i itive to this very
vulnerable and sensilive branch of
service, which 18 most important. Par-
ticularly when we dedire that there
should be no trade unionism in the
police, the responsibility of the Gov-
crnment in much greater to sec  that
they are responsive and they keup
thels ears and eyes open and lisiten
4o what is happening ang they do on'

In faet, 1 should suggest that if the
predecessor to the present Home Mi-
nister had to leave on account of
what happened outside Parliament
House in November last, what hap-
pened in April this year should make
the present Home Minister econsider
whether it would not be right for
him to follow his predecessor even in
that. H

Let there be British type ol police
councils where the representatives of
the Government and of the police for-
ves are there tn look into their prob-
lems and grievances. 1 would also
urge 1kt the report of the Police
Commussion when submitted be acted
upon quickly ang not shelved as
usual.

17 mrs.
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T, ey o aw w A 7§ 1 awr
W frier 8

Mr. Speaker: There are a num-
ber of Members who want to spea)
If you cut short your speeches ] will
be able 1o call at ilecast one  from
each group. Now, 1 will cal] one

or two Members from this side. Shri
Randhir Singh.

it vareie fing (geres) ;3 g
ox wrvwr ow anfr ogay st b &
«1yT At oAl oft sl o i oY ooy
e * e witqrwm
wrwwr €, It v fwer o s g,
s wf £, ¥ wed ghowrer & wredh
£ 1 o o a7 gure Wl oY det ¥
EAY gsvicueaohr § oY
fewft & wre orw ¥ qurst & At WY
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rate quTw ey ¥ W aow & e
w1 R e gw AT W §
¥ warh wrofy  wredr aw o, P
Wied & g wy g, wr € qeA Ard
a€, 3T X vy & | & swenr f e g
|G TvST Waw Frar wifgy | § sawer
g fe dar fr aavw ¥ wur, s e
st ok 1 ey dfte dre wwwrw A,
oY feelt arél i &, o AmY T 3w,
¥ qAFAR 9t f Avw & gfew st
® TEATAT &Y H7, ¥ AT A2 AL
97 W) FET WaAlT | gW AT ITH
Fx17 arafagt & vramr aew fean,
ut fw fenfus &+ fro am ) 21 w17 37
ferma &1 @y ot 7w | ne AR 97 1A
A AT A& 37 € WA . e
AN A Ay AAT——aZiZH € A
wrat Fra gen 1 & g1 faforerr aea o
AT N g fo gt o e ¥
FTIRIR €1 gwgn, ¥ ogwTr AR,
Far Arama, gwre fay gmowa,
FRT? sTREw faqret i w0 frery
LB 1 A

& agm™ mew w1 ot €7 g
feay sT¥fer R iTrEMAa 317
IEwR 0% wrrefeR A FT T a2
# v Wt wigm g v a1 wrmn
% wwr ®% iy §, faw wer an Frew
fafreze &, 1 w1 wrefum & W,
o), ¥ewi o a9 A fraame
amgtr, Trede o e & arfeers &
zewt i, ow v arolft ¥ TifenTa €
T wre i e e att efrar &
TS OF TuTy & gwwfr €A 97 w2
Siw-giw, w8 Rwariers © yar
four ) & Wy agy Wi 8, afer e
ey, feire, ot fefaftonx £ e
I Y Wiwaps kot an, deawd

¥ wyr aroft sy Tl wT wwAT §
wgTewT arieh ¥ awr et g i nft
g, afex g oY qoft “fgarerar
e« arr ardt o

X 7 wrrn § s gt g wnget
it sfat & ey o § 1 oY e
xyT et feat f I 7 agi 97 wvar
WA wET 1§ 37 €1 gy agAn g
I A TR § QN O T e
AR W T T OE O ATy W,
' fie mw srTefrr v ft #g e
a1 1 ux v & wawer a1 fe 39 AT
ot g diza e #, afea R,
AXT T UE-MTH TR Y wresT 8, W
nI w2

w  serwT wrest (gTqE)
9197 9T WTYT | HUENE ATem X
g AwAT W M A w3, ag -
aifmariz# &, v Fam 33 weft Y
fremi & fawrey fzar amg o

At vz fag @ el (asrmaye):
e gt Haw b, xw fan A A
7 fagr Wm0

wt Tolie feg © W gfaw ot
wix 7. fefaf== = gon, Naw e
&1 w1 ) T e & gfew § e
X QY AFTTCTHT 144 F1AVET ATS,
aaTER Ay A W feawgw g,
A w1 AT W EOh 7 wwc v
Gm g1 A ot AR o 3w
TN YT W EOn 7 oawr
A1, RE, G0 §ro. Tarw v PPy
7 57 7 A W1 AT WTE, AL A AN
ey qu ey Aoy | & ok arraeh
W o177 w7 @ g, ¥fwx guv gfww
a7 ¢tx # ffafoom oft g, W fe
a1 oy aniT & wfenr £ N A
w1t & T argt

LR LE Ll R O O
g fs foa) v ot it pET R TR



[t weniie faxg ]
it wre oic & i frfimee agw &
s ¥ Wl @ ut, wte
e wr Wt dzwv Sy Rk &
wgt war, 7% ghwew e qwde fen
au, faw ¥y Feoé wr ok §, §o sty
wve fafwdra & ot 1 Afor st
¥ wo mf¥ gur wor § 1 & sy sfipen
wfigeer 4 £ 1 o faerw § R oy
g™ avgw g fafreee g, wat o2
¥ o whwfal & are wark &t
od @, qot o it
~ & wygrer gy & oitw son g
§ ' wrre xa dw ¥ grmere, wgryT e
wiwry fanifgs’ &, o 3r & v
# tw & fog wad qu drows, agniT
% GiY sTwi o ¥ % §, s
fafafons !ﬂﬂﬂmﬂtﬁdt
ot Wit a% w1 fewr o | YW ST wesr
W g, T wwe aft @ o
fmramtagg fs & &
Wt wer ¥ € Az v i fag
® ure w1 gwET E

Shri N. C. Chatterjee (Burdwan): 1
had the privilege with some Members
of Parliament to have a discussion with
the Prime Minister on this subject
of the grievances of the Delhi Police.
1 went from a meeling addresred by

5ot

MAY 34, 1087  Dethi Polies (AM)

9>
mlmummm

that neithar Dr. Ram Manochar Lohis
norshrll.)l.llw:lumrluill L.

ely fair suggestion. I pointed
out that we did not make any demand
which was in the nature of an ulli-
matum. We had put forward those
very demands which Shri Y. B.
Chavan a8 a respansible Minister of
Maharashtry hag himself adapted 1o
salve sucosssfully the many d ficult

employer-empioyee troubles in his
part of India. So, we suggested that
those policemen should be called back
to work, and there should be no wic-
timisation and the Government should
talk to thg trade union which they
had recognised.

What was their grievance® They
have gt many grievances. The Prume
Minister candidly confessed thar they
had many grievances. [ am i ot going
to take up the time of the House by
narrating them. We all know them.
The Members who have wktnt::-
rea Save catl them
ﬂn:’rd:!l-nd ';hal.‘lmfd to their
pay. The second grievancy which
they had Was that 70 per conl of the
police force ware practically without
any habfistion of their own, and
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m-mnh“w-lmumot
the Punjab High Court. He i3 5 fine
Judge, But what is sheir grievance?
Their grievance is that their case was
not properly presented before Mr.
Khoals, flecondly, when the Khosla

to the Prime Minister “Waa it o fair
attitude to take on the part of the
Government? Dol'bltlk't!hjl mitike

they have dune
well in the past, in very diMicuit cir-
cumstances. There was 5 rwribute
paid 1o the police force in this Parlia-

1 put forward on behall of the police
force?—call them back. no conditions.

Now, they had spplied isr recogni-
tion of their trade unien. Are not
policemen citizsens of India® Under
art. 10, have you not promised them
their fundamental, basic human right
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Trade Unions not to acoept it. He
was dilly-dallying. I charge him with
shilly-shallyitg af the instance of the
Government of Indis.
was taken op thelr-demand. Natural
ly they got restive. Ulimately, Par-
liament passed this law. When the
Bill was passed, what i3 ‘hey do?
They only asked thay their trade
union, the Delhi Non-gazetted Karam.-
chari Sangh, should be recognised, I
think 10 members signed the jetter
dated, [ think, 2th Decemver 1968 ad-
dressed to the Inspector CGeneral of
Palice, Delhi, requesting that the for-
mation of the Delhi Polica Non.
Razetted Karmachari

I shall pot tolerate any kind of in-
discipline.

Is thig

1 sont for Shri
P. N. Lekhi, one of the respunsible
Advocates of the High Court of
He is the convener of this
commitiee. Shri Lekhi ghve me these
facts which you should know. It is
a very serious situalion. At presemt,
there are 958 persons in jail. They
are all given C class treatment. They
are herded into over-crowdeg accom-
muodation. There is no proper tacilty
for trials in court because the magist.
rales cOMme at odd hours. I psked him
on this point. [ met him at 10-30 amm.
He said: one magistrate oeme at
10 O'tlock: another magistrale came
at 230, anoiher magistrate at 530
and anolher at € O'clock and went
till 10 in the night. Iy this 4 trial?
Tt is & tarce of @ trial. This s wha
is going on in the city of Delhi

i

-
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[Shri N. C. Chatterjee)

There was some hanky-panky when 1
along with Dr. Shyamna Prasad
Mukerjee was in that jall. Organisa-
tion of defence is unfeir rendering
trial difficult. The manner In
which complaints and challang are
being put up hag made the position
confusing. Bals are not being accept-
ed. Even Rs, 12,000 which were actu-
ally placed on the table in one case
were not accepted. They said. ‘No, you
must produce g gurety bond for
Rs. 12,000". In one case, a lady con-
stable was not aliowed even to have
the feel of the touch of her own boy
but he was carried away. Inhuman
treatment is thus being meled out
Men who carried on the Goroksha
andolan had all been given B class. 1
am not agauinst them. But thix 1s dis-
crimination, The IG has not distnbuted
one paisa as subsistance allowange,
hag not paid the pay for the duration
af the service. The admunisirution 14
not co-operaling with the Delence
commiltee, and illegally many diffi-
culties are being created. Mr.
Bhagwandas Shastri s tie President.
and be has addressed two letters 1o
the Minister. but no answer har been
given. 1 am appealing to the Home
Minister not 10 be ruthless in  thin
matter, to shed your ruthlessness,
make a humap approach. That will
solve the problem.

I am the suggeston
made that there should be & commas-
sion appointed but it must Le headed
by = Supreme Court Judge v go into
the matter and deal with it fully ind
in an impartial way.

Mr. Bpeaker: 1 would lhike to repeat
again that if members tuke anly five
minutes, 1 can call three or four, and
the Minister can reply at 10 minutes
to 4, and then Dr. Lohis has to reply.

Sl X K. Naysmar (Palghat). Our
reprasentative has not beepn called.

My, Bpaaker: Will you pleane si
down. | am saying there are names
with me. (Interruptions).

Shri Shae Nursin (Bawti): On a
poing of order. Whg s the ganile-
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man shouting from that side? Let
him stand up, I woulqd llke to see him.
This is not the way.

Wi we wo fag ()

t.ni-ﬁm:nimiitmwﬂ

*1 37 wegl ¥ qT9% greT e fawrm
wem g oeifeEw gl geinleew
Qi yHfwiez & oy ST wrr oY
o X7 oA yu S gifgez g1 oot
urx g frx Tev & TRz grat
wrx gm Wit ¥ g fyw ) w m fen
L. ww wy wg § fe et W owrf &
ﬁq,mamtmmmm
£ 2 pww st @ vt ¢ W

* A1 ewTRE { e )
..... wTe i W § o W g
e it qrily | oo v §, yw W
ay aed § 1 aw et ofwrite &
wmTdfrerafiew i ..
(vwwm) .. ol mgw ot wan
oo wft gv W Wit fag wigh ¢
wigrArsfrdcaftf ..
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& sk bt fiw Wy e vy W
wifgy fs fggea & wiwrr & s
¥ uw fem & 1 fpgemr & sifawm
# ) pw® Fag wrer wart §, 1 v
awt X § fare wft wa perEr W
wew &, fart afee fafrees xr o
&, 3w sfw & ot 3o qoeerTaT 6
T o &of goit ot v Wl
wfewrr &1 wey wvir & fag
&% gfers, fpmporray ot 9w o farrfes
w1 erapftfer wr wwrer wATE M A
wE §F W ¥ TEE ZEE FOF W qyEw
Rz fmatc A g = o
wea1 | B wfararz T e geat ween
o7 fawd Wk A wrw wiwwr  arfen
fexr wr g wberfewt & fam
8 gfem sswfrt & wifaw (oarem
““*l’m'ﬂmmg
fe wrr wm ¥ Wt o qfee ¥
. W wwern €1 ey s e
A @ATE | TH TAT AWEW & g T
I’Iﬂ'ﬁ'ﬁﬁlﬂﬂtmni‘r
Rt Mk v Wi i we a
TEATAT AT | W AT W Siforw
ifar, wre & oH dov 4 &F, ¥ Ty
¥ 41 & B st T vl Ky e
€ o waryci wiv Fommoit o it TR
Wt ¥t ety g, e am T g
wfgd, v v wiw ¥ Fafagwi
®1 SEM Wi—uwr Wy gfaw aey
POt Fww ¥ ATed a1 E M aeet @
wwrh wr x g, o forr @
Feafrafrsn = v, egw & fawifun
Nw s i d . W
st er et for qp e
Twdfes wrw & wm W wh @
woly |

® v § & gaw s @
e it 9 yo Aear wre, & sm
™ vu whwfd &t v frar are,
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Afgxr xw qry 9v o e foar wrg fiw
w w1 gfer O &w & w3 rew W
% w §, dw & w61, aw ¥
<tx W, I ¥ AvETH weATh
&1 TTRAIfT & WO A TATYT Wi,
R M WY o v g W S
T

st wernite sl - wem
w1 3 T Frave=T 9 S w1 Al
A wew] & =ATY a0 W TN, g
9T 9T A N1 ¥ S5T9 g Ay g
T AT AT | 26 XA Wl g8
o GR o oy 2, faas e w
fo gfam wiwfrar & avg Wt 3+
TR ITEE AR fagETr g
e wfe 72 fon 1 vt o e
Fem R, safar @ goa T w1 g
TG TR ¥ W wferfeer ot e
T A T & g wawifal E e
N 9T gifes 9wt 97w T ®
aTw AT T AeR, ity et av oo
TeNT & ATW AR X AER, W TEE
wraTy gfwerat & it afer o fem
AW, N1 I IAE ATW T T AW
wara k)

wren ax @ fx gfm e a0
TR T yTw @ IFeT™ ww
P—w = o e w1 ownE R,
e et e &7 @ wwT &
e # wyfer w1 dw g™ & T
e {1 W ¥ fay
WYY X §S YW W[V W Awer
o &, W whyrd Ywd & Prwifrr s
% & w: Row o 578, 37 oW fo
&7 wewTw fear  wrewT | AT R v
ot ¥w o fwre w¥F fir gfew & wot-
wiite & fyg Wt = e & ol
wyvt ST @ v fx R @ W
wrw ¥ gw yit wwr & gfewr Iy o
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[oit swTaliT wrenit]
W € ary fawd & wok et & v nft v awd | wfew w Y ww
AT A IR AT g ET AT v qw A o oy gade g oy afer

WY T WORTT S vty ¥ gt e
Taw) y % wewe gt fir WY gfwe wl-
i frogare gg Tt wet ¥ we st
wome ¥ stwwl F Querw F st ¥, of-
Qg ¥ oferert ¥ oty wat | wrfae e
¥ ofy ey § 1 WTT ATOR ) v Iy
R ot wsr ¥ o oft 1E Ifer whwy
e 8, wrrfw g £ §, e
T W oA § T omff
wfg ar 1 A I* wAe win-
e T vt ew W
7T x@ gfez & fywre 7 ¢ fv ag Wk
whx wwr § 1 3y OF o wer g,
I | & FIT I KRR YW TX
forkay Wrary wrgdr 1wt T I afew
wiwt w7 awdr & ¥ o oy wif s &
e @ YT oF e
it awh W o T o, Tut I
waeTal 9T WY e o ¥ fawre fear
AT | ¥ T WTC § FIC 95 KT
¥ ey ¥t Prar wewg o ¥ fx gfwe
o' ouT St & ST T AT
& grorw ot swd ¥ wyfe ot
wrfy wifige, fardy oy o spow e fiwely
HETC ¥T AwTw 9% |

']
i
i

ls:h. supporting the adjournment
and

motion We are supporting the demends
raised by tha policemen of Dalhi
After 30 yoars of Independency and 13
yearg of socialist declarstion
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&1
for a police horse, that hw-l.ued
animal, The policemen

“Ploase give uy more wages m-n you
give to the four-legged amimals.” At
the same time, our Home Minister
faced them with the bulletls, tear-gas
and with suppression and other coer-
cive methods,

Just as other friends have spoken,
let me point out this. The police-
men who were working in West
Bengal and Kerala bhad expressed
their opinion. I remember now, how
in 1988, when the ommunist ministry
in Kerala came to power, the leading
Congressmen in  Kerala  cunnected
with Delhi contacted the leading
police officers and tricl 1o overthrow
the legally constituted Communist
ministey there.  Now, their attitude
is this: they enacted that drama which
was seen in West Bengal and Calecutta.
In Kerala, we are very cautious from
the past experience, we knew the
whole story, At that time, our chief
Minicter Shri E. M. § INembnodiripad
expres:cd those things in Delhi, and
at the same time, now, 1hey are teach-

ing us, “Do mat play pulities  with
pulicemen.™  Just like Punyavalan.
they are  speaking. If  orpanised

policemen strike work in Uttar Yra.
desh o West Bengal or Kerala, what
will the Governmen: do? We Lnow,

What were the grievonce: of the
policemen in Delhi? The burat of tne
police struggle is nmot ¢ accidenta.
one. The Delhi policenen wer: -
tating for u long time for butic: wuge:
and working conditions and the re-
cognition of their union. While the
Government is not willing ts 1ecog-
nise their union, their other demands
have pot been consider ] too. At the
same time, even police officers of all
ranks are forbidden to press their :n.

claimg in *he matte:r of
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with Ministers and Becretaties to
Government in order to press such
claimg without the sanction of the
Inspectar-General of Polics.

‘The Government not only ncglected
their case but threatened the police-
men with dire consequences, and the
policemen whg were bewng used all
these days to suppress the people's
struggle, themselves became the vic-
tims of the iron hand of the State.
The Government did no: stop ot that.
They provoked the policeren by dis.
urming more thap 2,000 armed pulice
and replaced them by the Central Re-
serve police. Tho policemen natui-
ally resented this arbitrary steps of
the Ceniral Government and spon-
tancoug decision was taken by them
to cxpress their resentment to Gov-
ernment actlon. Therefore, it is the
ofticials of the Home Ministry who
were directly responsible for this
state of affairs. Instead of punishing
the=e gpfficials, tho Central Govern-
ment decided to bring into the pic-
ture the Border Security Forcg to
intimidate the policemen.

Sir. the conditions of the police-
men g Delhi are simply horrifying.
1 have listened to the story men-
tioned here by my hon {riends. I
am lold that in winter the police-
men aic not even provided with ade-
quate warm clothing. How do you

expect the ' policemen to do their
duty offectively?
Ar, Speaker: All thi: has Seen

said by the others

Shri E. K. Nayanar: During the
whole sagitation period, the Home
Minister ook a high and mighty at-
titude. He might have been success-
ful in suppressing the struggle tem-
porarily. He cannot stop the cause of
discontent among the pollcemen.

If the Government perists in its
ademant attiude, the recent agitation
of the policemen is likely to be repea-
ted with more vengeance, What is
the point in the boasting of the Home
Minister? After detaining 1500 police-
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fomr @t e wwfes o i
o | vufud & ok v W § G
e Wil & Ay Juaivitiz W ax
foark amey Ay ey wm

Shri 8. Eunds (Balasore): Sir, ¥
rise to gupport this adjownment
motion, This problem should be
viewed from two angles. Firstly it
appctars to me that the Delhi incident
should be taken as a case in poing to
study what is happenig in the minds
of the young officery of the police de-
partment and, secondly to fix up res-
ponsibility for what happened in
Delhi. Who is responsible for  this?
1 must say that for whap happened
in Delhi during the police sirike the
responsibilily is cemp per cent that of
the Union Government.

Mr. Speaker, Sir, the legitimate
demands of the police officers for years
logether have been denied by the
Government of India. Therefore,
there 15 no escape from the point of
responsibility. Today the Home
Ministry might say that the police
starled to create some sort of 3 chaos
in the city. Here, in this House,
some hon. Member from the Treasury
Benches will even go to the extent of
of labelling this incident as a rebellion
Can the Home Minister gay that with
Rs. 15 ag housing allowance a
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surround the Home Ministry, it will
not solve the problem unless we solve
the other question of providing the
basic amenities to these people.
These basic amenities have been
denied by this Government time after
time, ‘Therefore, as has been said by
some hon. Members ] would fix the
entire responsibility on the Govern-
ment of India.

Secondly, Sir, [ would also associate
with the idea that they should z¢v up
& high-power commission.

Mr. Speaker: Every speaker has
made that suggestion.

Shri S. Kundu: In 1964 therc was a
big student upheaval in Orissa and
one Commission Kknown as the
Burman Commission was appointed
to go into thesc malters. Ewven some
of the privileges which are granted in
the Police Mannual are not given to
policemen. [ would request the hon
Minister to take note of this sugges-
tion of the Commission and %0 look
into this with a dispassionate view
and to grant them as much relief as
possible with human consideration.

ot fim momw - way RERT,
& iy A Ay WA g e e A
;3 =y fear « & o1 ey @F TE
wrT § fe aitfray w e 2 e

“Those who will obey can give
orders and those who will not obey
cannot give ord-rs.”
| W AT & e e f fe Y
& Wy T AT Ww A oAvT
wadtie § ) W ww dwm oA £ e
oAy W few avx 7 Fefafas i
sAF i wew faf &
wrwar wen § fe 8 & Wl & e
o W T w7 Wy Ty € 1 weld Gw

wer wln ww wof wifergei & &
o gfam ety vy fe qw awr
w e vy 7 ¥ wt wor g
7 Wl feafaw e | St o witwds
liawirmfv-ﬁqwmqq:
qran® & =ew 73 ¥Q |

fe=dit ofemr w1 W ew gt &
® &1 awiw ik § Afeer § g fafree
aTEw 7 vy W g i fonr ot 6
wiflr, ST W Jeam | w07 I & Ak
Tt gt & AT W W) 3 € AT e
T wifed o B & sl awe ofrw ¥
w31 wr for faedt gl &1 75 50 forerdy
R T ®1 150 vo fHaAT wifgy
foet gu7 7 aw T G 1 B g
e ¢ 5 7 @r w1 ww i o,
v W A & fRg s feean
wfz? @ W wr oTar wSEA @,
O Oy ®AE wrfer IATT TWEAT Wy
2 & wx wren g fe & geryara
w1 7gw A g, Afwa o Jifgmy F W
afam oft & TTm oAwgeT s og
& e g fr feewn w1 g farre
#1 W1 Il @ oAy e w0 # grea
wra g Ny, & 7w 7 qfew £
fefafoar x7 27 & 1 @2r 97 gfFm @1
W wt¥z 3w agr TAw e wsfa
& gra fafrex aew & 839 won g
fe xz qfm 1 o7 wm wirfrha €
Wi ™ e o §

ot svewrw qey (freft mxe)
waw T, et § oW gfew i
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FIw ¥ v 16 gurr A 3 ¥ 12 T
o ¢ ooy & § o wrrvafow §
W aeEr § 1 % oy oo Y STy
T oW § 1w a3 N 9w A
Ty gt 8, T g A & T
atx @Y wrd A ay W T F fre o
waife I ®1 arq w1 @l =, = e
A w faeht fir ofr € @
A & fa ar ot /el AT

17.54 hrs.

|Mr. DeruTy-SrEAKER in the Chair]

7 wrr & ag ¥y W g fr
o =TT & qTw sy X ¥ T
w1 1o e &y 3 Afew gfaa oy
®1 TR ¥ AR X | XATT AT OF
TZrETw & AT F AT AEATF
TY AT WU WAl XTFTATT A 9T
T Rgyr ¥ W1 TR @ ) T TR e
Frezae writ § v fraw wr far e
1 T o fr o o froom
ar At gt & afued TR a Q
AT e my e g 2
THE AT AT ACTTHA W TRX q
T®. T 4.0 utauerz grIw oaw v
gfan a5 7o @ 39 &1 23 A3 TR
wqy frr . Flew o1 %1 TR vy
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TR w8 £ qravgAT AT # FleT 1w
P ot w0 7 *

Aot S W & wxm wTew 7
i awh Wix R @Ay fe
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b feelt % MR A A
WX AE Faw T oqrofT 07 e ax ¥ o
Tirom e dweirgrk i &
tr@t Qi ®1 writ wft A T ko
wg Wt qfAm wir gy AT A T
o f i ue Toerd & gET TTOTH WX
arX §, dfrar el g ark §, M ST

Fororeft & wrxtor wff P, el firerfy
# wfaT o wddr o W W,
T Tt T WKL 7 Ay qgt ¥ qwmr
R o fs 3 fear ¢ & g afer
aff oawemn, sfefafory WY & gy
oY o Lafe gu AT AT ATw X
T T T felt o 3w o
miwfrer N femw tw
™ T v AR £, v g
AT v du1 Fer Ay B i
fr &w * o= it gwrT a7 =T Y
arir 7 72 | # ™y Py 2 O
AW THH1 [FIAAT €7 | i ag g e
w9 W ¥ AT omw ® owmRr
fasdzr 2 1 A® ™ TR ¥ gAY
G x7 T & wy W aei & arel #
Fx 7Y & AT o v & e
# I 31 71 ok favre i 9 a3 vves
g1 7 ardf ™ & e faw w7 e
0 W7 4R TRIL AR AT W
iy el ¥ TAT W Y X T -
T A | FW AW ¥ o=y nfer A,
= A ErR A

It arr 77 # fr fee o ifa-
frem 9t €1 w7 SrAT § oA W
2 e & wgm wieen § fw owny
qfem o e @ fawarfrd S
a9 AT FFZA AG, A AR T w1
Ty & X wiE < o geR e 1
omfer ag At s ow¥ ? T & fAm
W T 27 ury € o ¥ e
Taaw w0 wfgd, daw oot & faT
wf, s anif ¥ fad, avT qfem ¥
fawr, arh Frwifedt o & faa, =1
IT ¥ AT BT ag wF war I Al
TIATET g W AT A M AT WT
o1 €1 KR A% WH €A A7, Wexr a8
wre ow qwr s e g Wiy
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intended Lo create worker-manage-
ment relationship; it was rather to
fing a framework aof loyally to the
country. Therefore, the hon. Home
Minister should now, in the opinion
of mast people in New Dethi, rise to
the occasion and wunderstand the

need to provide them with this at-
mosphere of loyalty for which as-
sociation in whatever form it takes
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1 came on the sceng of the Delhi

was being considered in this House
and I assured this House thap though
that Bill was being passed, our atti-
tude would not be to deny them of
any facility of association though we
did not propose to treat it gs a trade

wag sccepied. 1 thought tha: the
whole thing had been set off to go on
pescefully and in the right mannes.
But, unfortunately, that did not hap-
Pen. It is not that these policemen
were at fault but possibly they were
very badly advised, by whom, I do not
know, advisers can search their
::rnheutnahem it, whoever they may

Shri Bajaj (Wardha):

If they have the hearts.

An hon. Member: We should know
whom he means.

Shri ¥. B. Chavan: There were cer-

tain difficulties, I quite agree. The
police force of Delhi has grown up
in a very blg way as Delhj itself has
grown in a very big way. About
twenly years before, the population of
the city was just about half a million,
but pow it has become a city with
lboulSOrS)mimmAlth!cﬂym
on increasing in size. naturally, all
the services including the police ser-
vice grew in a haphazard manner.
There were certainly some difficulties
about it.

Certain deficiencies did creep in.
Recruitment was done in that manner.

There was no police force with an
officer cadre in Delhi as such, Natu-
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[Shrl ¥ B, Chavan]
certainly some genuine grievances as
well. I wanted to give this information
mmhmm:mm we did
something which was not due; it was
certainly due.

One thing was that ali these things
had lo be looked into rather more
carefully by a responsible body of
experts, if 1 may say 50, because it was
not merely a question of giving what
wos due to the policemen; it was at
the same time. a responsibility to the
citizens of Delhi also their due, be-
cause the citizens are also entitleg to
have the services of an cMicicny police
organisation.

In order to examine all these ques-
tions, a Commission was appointed,
headed by Shri Khosla, Shri-Khosla
is a very distinguished Judge. He was
assisted by another member Shri B. N.
Mullick, who was the DIB. But we did
not walit for the recommendations of
this Commission, because we thought
that it wa: very ecssenting thsot we
should do something 1o look into the
immediate problems of these people.
I know the housing problem was u
pressing problem. There was u crash
basis scheme of housing estimated to
cost about Rs 50 lakhs. |t was sanc-
tioned ;mmmediaiely The question of
getting land is a very complicated
question in Delhi, as it js in every big
city in India. That question was zlso
volved. T am surg in the course of n
couple of yvears they will certuniv
starl getling the houses they need.
There was the Question of special al-
lowance when they were on duty for
more than ® hours. There was the
question of providing transport when
they were coming from other plares.
There was the question of providing
soms soft of winler uniforms, A decl-
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ocould volce their grisvances ond
things would go right. But having
done all this, I was very disappointed
when during the last session, in
March end April, we started getting
evidence that things were going in
4 Wrong way. Again corner meetings
which were not permissible under the
constitulion they had agreed to, again
slogan shouling, again the tame type
uf trade union activity not consistent
with the sense of discipline mmplicit
in the very idep of a police force.
Things were going completely wrong.

Then they had the facility to put
their gricvancex beforc the Commins-
sion itself. At the same time, they
knew —und were told abouy il—that
the interim repory of the Comanission
was coming shorHy. only last month.
But no advice was useful. 1 do pot
blame the policemen again. But what
hay 10 be done ultimately if they ye-
el wrong swlvice™

Ulhimately, coming necarir 1o the
day when this whole trouble crupied.
vn the 14th morning, the hon. Men-
ber. Dr, Lohia did telcphone me and
asked me, ‘what js the trouble ab:.ut
the police? Why these peoply are
being disarmed? I gaid it is not a
question of disarming--1 am repeating
what T had wid—it is & questin, of
laking the people off their dury,
changing the duties. It 3ax true that
when policemen are not on duty, they
are not wily their arms. But
essentiaily it is changing their
duty, there i1s nothing wrong in it, it
is quite a Iegitimate thing t, do.
Stranpely cnough before. [ learnt
of It from anybody else, T got 5 ~om-
plaint from Dr. Lohin. He was thu
first man to talk about it.

w1’ v aeige Wl C Ty & W
uw don wify | v g W oew &
LU
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afy wondre fing ; e o gy 7 faret

o v wige Wfgay : wiwm f
e Y arfy % faer 7wt ol et
... () L

Bhri ¥, B, Chavan: When it comes
40 listening to the reply, he gets angry.

e T weigre wifiger : weft aw
W wrafagi Y T EA T TAT ), .
(wmwwm) . .  RagemesT oo,
X % wr foar = ara aff §

ot sl orw e - e s
o smesr ®E

We T wilgr wfgwr w1,
A oy W Wy, L, (), L
wmasT A sk wmzr i | wET @
o e A w0

oft gwwr T wgam: & AW @
am 7 77§ Afew g w ot ge
anfwam ZrjR o

We TW woyT wifgey : Afew ag

T A wET e @ 7 W #
o frwr L (vawwmw) |, .
o que gwo  dwelt @ W QT

o WY 9 FAT € T 6
% foorer wgd £ 0
Shri ¥. B, Chavan: That morning be

t wy ool (7)) - @ ww
w7 W %Y warwm W A Arfe
Ll X

Shri Rasga (Srikakulem): That
on the tallure of the Govern-

|

fe

¥. B, Ohavan; [ am coming
‘poind, that the way they wer
-q“hamw.l

I

only saying that certainly it is being
organised in a wrong way. The police
have some grievances, but if an or-
ganised force of this type was being
misled to do something which was not
right, that is the only thing that I am
pointing out. ...

Shri Ranga: Is is not very
that with all the equipment
the Government has got for espiomage
and all the rest of it, Dr. Lohia should
be the Arst man to know about it and
not the Home Minister.

Shri ¥, B. Chavan: On the question
of disarming and changing of duty, he
was trying to instigate, and naturally
I knew it for *he first time. It is good
he telephoned to me.

Mo T weige wWifgn - FER R,
far gz W @1 ae | ) RN,
e, X7 AU & A1 | v AW §
ey grft ot gwpw gwer, Aol &
gfs = T w1 wvet avg IwAe

Mr, Depuy-Speaker: You had your
say.

To T WY Wigw - a@
AT fraTaT O ®1 0 .,. (SEewTr)
Mr. Depuly-Speaker: May I point out
10 the hon, Member that the level of

the debate was good till now, and that
he should not lower it?

Fe TPy wetEe Wiy e A
arex gt At & aww wann faest
gfaw 1 Wi Rt & AW %1 0
Shri ¥. B: Chavaa: | come ultimately

to the point that certainly the leaders
of some of these unions were misled



619 Agitation by

[Shri Y. B. Chavan]
shouted all
abuses, some
dressed them.

st ww fmd c o ¥ FE &
HIIT |

people came ang ad-

oft Fmea T wgAW : faage A
T&r @ w1 )
¥

They reached there at about 5 O’
Clock or a little later, sat through all
the night: The types of speeches that
were made and the type of slogans
that were raised is a different matter,
may be it was an aberration, I did not
take it in a wrong way personally.
Certainly we are used to getting
abuses, that does no matter, I forget
all this.

The next morning, at about 10 O’
Clock, when I was on my way to office,
I thought, as somebody said, in a
family way. Ultimately they belong
to us, I did say that, I told them’ “wx
are g family, we are a team, you be-
long to me, and I belong to you....,.

Shri Kanwar Lal Gupta: Ycu ireat
them now as your family.

Shri Y. B. Chavan:.... o n t go in
a wrong way, you have dcne very
wrong, because you are porsons sub-
posed to observe discipline and you
have broken it.” I said: For God’s sake,
go back to your duties; even now you
can go back to your guties. They did
not do so and I do not know what sort
of advice they were getting. I had
10 other alternative but to take what-
aver action the police felt should be
taken. Fortunately, no untoward
incident happened when arrests took
place. But unfortunately, when they
were being taken, one truck got in-
volved in some accident and two
persons were killed. Some people say
that more than two persons died in
the hospital but I have wverified; I
myself went to the Willingdon Hospi-
tal when I learnt about this accident.
I saw one dead body there. The other
dead body belonged to the border
security force and it was taken to

MAY 24, 1967

slogans, they gave all ‘
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some other hospital by fhem. About
19 people were injured and two
persons died unfortunately. The
Prime Minister was kind enough to
announce that very day Rs. 5,000
by some sort of compensation to the
families of the deceased. Now, what do
we do about it? Hon, Member Dr.
Lohia gets angry when I said ‘insti-
gate’. But this is what he said in
Trivandrum ang I quotez from the
Times of India, May 14, 1967,

“He said that the recent police
strike in Delhi was a ‘revolution’.
If the Opposition parties had not
kept away from it, “Delhi would
have been under my control, or
50,000 persons would have been
dead.”

He is sorry because neither of these
things happened. He can take delight
in these matters.

Ilo TW WAL Wifga @ wEEw
Tt ZaAT 9 741 ar 3z 99 fagars
& faq omr smar 2

Shri Y. B. Chavan: That is the way
hon. Members try to take advantage
of a very difficult situation. It is a
difficult situation. I must warn this
hon. House, it is my duty to warn
this House, that if we try to tamper
with the sense of discipline of the
security forces of this country, the
independence of this country, and
democracy would be completely in
danger. If I do not utter these words
of warning, I think I would have no
right to sit in these Treasury Benches
and hold this office which the Party
and the Parliament had entrusted to
me. I say that this is an incorrect
thing to do.

I do not know; his whole approach
seems to be somewhat negative. He
explained his philosophy by saying:
Janta bakree hai. He is proceeding on
the presumption that the masses have
completely gone wrong that they
have become weak and sheepish and
he wants to make them brave by

this sort of things, allotting himself
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tog big a role. He says that the com-
munists are wrong, the Jan Sangh is
wrong and the Congress is bad and
even hig party is rotten. He seems
tc be the only wise man in the coun-
try. During the last world war, when
I was a student of law, I saw a very
interesting cartoon and when 1 heard
these words from Dr. Lohia it came
back to my mind as a flash, The car-
toon depicted a group of soldiers on
parade and a sergent was giving the
orders. There was one fellow in the
parade who was the only person who
was not walking in step with the
others: The instructor went to him and
asked him: ‘What is wrong with you?’
‘Nothing is wrong with me’, he
replied, ‘the whole of the rest of the
platoon is rotten and I am right” Now,
the story does not end there and the
instructor, then, said: ‘You desesrve to
be a parade by yourself. ¥You had
better walked out of the line, and
walk’. He then gave orders, “Quick
march”., So he went on walking, and
when he reached the end of the parade
ground, he wanted the instructor to
give him an order at least to turn
back, right about turn or left about
turn, and he did shout, “Sergeant give
me my orders.” and that Sergeant was
a wise person. He said, “Good-
bye.”

I can only say that, if this is the
preaching of Dr. Lohia; I can say
“Good-bye to this country.” 1 can
cnly say that his philosophy, his ap-
proach, his teaching, are such that a
wise nation can say, “Good-bye.”

St FIT AT TG : I TG,
fafreecaga @ om 3z #01 FW@
1 &, 59 F AT W AL g qg0 7
2 1 Far gfem & W9 A_A FT WA
FAAT WEAT——3F & A7 § FG A1 FZ97
arfear |

Io IW WA FAfgan : FaTsTer
7EET, g "av St T fgEEw F w
qTIOT F1 AZ 9 HL JAMAT, FAH
g 2 fF owedim oA fEer. L
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Hae=TAT 7 %2 fz2ar 91 faF oA 1A
BIqT X | §Yr UAY AeT aar 2 fEmE
FZT F [ (Roe 0T Fodl H qeri G0
§ wgomg 7E7 g, a8 MOET AET Zrll
# 7g 9% 9izar g & faeer 9 feg-
AT F AT FIIE AR FT FaAT 2l
ST, S AT AfFET A 10-15 a1 20
ATg WIRMAAT F Fe A 1 A7
Y 3O , g8 W 99 Z, I &I
MAFRT TUF FAT ATfgT |

i &1 wg WA W oww A1 agd
foFel et awear F 1 g Ad
AT FT AT FITT ATTHT AR
2, ifs 20 Fuf # oy faegeAa
FT gef @ T 47 fza1 2, afew § ar
e w1 fedear &1 Twear g——arer
TARTET HF A A AT AT H 2 | AA?
a7 fr waw w1 fagear awAR aw
A1 garr A7 oyt fra F7ga afzar
AT ZH @ AT |

A 9 AT AR FgT 4——73
afrre, gfaa—az fawew ar zad
Sazaed g1 % 27 20 91 § fawraraq
gfeagr 9¢ qg=aran &, FfFar 31 A
o7 307 F91 fagra o &1 gaq fawew-
99 9T AEI GAT 91 | # g e
grefl Faar g1 d@ wmAar g o
fAwegaa 1 qAl, 39 A FT JHAT
sgl % Wy 23 afqad FT a19 F@
g1, WM {¥T FATLH, FO0F FLF THT
it & ofam &1 o7 22 afer aam
T AfaF1T 2 1 7@ 7% & af=adr
a1, famsr aga samr f9%  gar
& g aar & HIAG #, AgF a1 AAT FTAY
g7 F At T affrm aAw #v
afawrr & 1 AfFA aa a@r aga
Ay grag 7 fag 2@ fag 5 foga
W as faa sy 2, 37 %1 5iF A
IFT ASH AT 2
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MAY 34, 1067  Delhi Pollae (AM.) @24

oy wr dwgw  fowd
gfre & ww, Ffoc o oy
fort st wfer 9T ww
§ W, e o, amde Frwnfedt
¥ &, WYY I TT R guT O qeEn
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v wwm ?
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® wm wry vy ¥ fad ofc felt X
IEATAT AT GIGA IEWIAT |} UE ATH
I wre arefagy wt aoer ¥7 & O
o o 7w frad v & g frelt
qfore & gfearet w7 g ¥ & AT

w, & v wer sxn W
s & Frew g, wienfiT §, s wfer
EriY M) ey 9%y %1 T IEATAT
fix ag feoft ¥ gfirs ¥ amir ¥ wex
&T ¥ arw feest § o §1f oiv g
dur wr ¥ ) ¥ fag & fer o7 W

FTeaw wyiew, § ad) ey s
g fe xw w01 w1 T o e g

“That the House do now adjourn”.
Thos in favour will kindly =y
Aye’.
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Mir. Deputy-Speaker: Those aguinst
will say ‘No’,

Several hom. Members: Ko,

Mr. Deputy-Speaker; 1 think the
Noes" have it . . .

Some bon, Members: The ‘Ayes have
it.

Mr. Deputy-Speaker: Let the Lob-
bies be cleared

Due 1o elecTricity failure the dell
is not ringing. So I would reques: all
Membera, their party whips, to fird
out their Members who are standing
ouftside or in the Central Hall. I will
wait for a couple of minules more.
{Interruptions).

Shri Ranga: Let the divition take
place tomorraw. We do not want to

take that responsibility.
tions).

Mr. Deputy-Speaker: Tou see, voting
on this will tske place tomorrow; but
now we will continue ‘the Jdecbate,
(Inrerruptions).

An hoa Member: How can it be’

Mr. Depuaty-Speaker: All righ'. the
House is adjourned. stands adjourned.
We will meet tomorrow at eleven,
(Interruptions).

(Interrup-

Now voting will take place. Those
who are interested will wait.

An hom Member: Have you ad-
jéurn®® the House; now you cannot
do it

oft wy el - sreey owfirr W Rear
R, graw caad «r dfed ) Ew
wormr w1
Bhri Kanwar Lal Gupia: 1 want to
know whether you have the
House or pot.
Mr. Deputy-Speaker: The question
in ... T appeal to the whipg and the



morrow; and I called Mr. Sezhiyan to
continue his speech. 1 said this
(Imterruptions).

Shri 5. M. Banerjes; You said the
House is adjourned.

An hon. Member: You don't know
the rules.

Shri 8. M. Banerjee: Why do you
sant to change? We want to hear the
tape record. You said the House is
adjourned.

off wiaT WTW N : GoET AR
WX FEIW W W oA FT g A
T A @5 ower

Mr. Deputy-Speaker: I am calling
the division. Those who are interest.
ed may . .. (Interruptions).

Semse hon. Members: You have ad-
‘ourned the House.

Mr. Depuly-Speaker: 1 said that
roting on this will take place tomaor-
row and Mr. Sezhiyan will cortinue

his speech. (Interruptions).
Shri 8. ML Banerjee: You have ad-
journed the House. See the recurd.

Seme hon. Members: You have ud-
Wwurned the House.
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Those in favour will say “Aye. (In=
).

Those against will say ‘No'.
Some hon. Members: No.

Mr. Deputy-Speaker: [ think the
Noes have it. the Noes have It

The motion is lost.

Mr, Seshlyan: (Interruptions).

Shri 8. M. Banerjec: We want to
bring a censure motion against youa
tomorrow. You are a tool In the
hands of the Congress,

An bon. Member: The House has
been adjourmed by you.

Mr, Deputy-Speaker: Mr. Sezhiyan,
you continue your speech on tha UPS
report. You were on your legs.

An hon. Member: How can he?
You have adjourned the House.

Shri 8. M. Bamerjee: Don't change
the recopd. We want & copy of the
record. We want to hear the tape.
You cannot play fcol with us, [t is
tno much.

Mr. Deputy-Speaker: Mr Sezhiyan,
you continue your speech on the
Report of the UPSC. (Inferuptions).

Ap bon. Member: 1 is lllegal. it is
unconstitutional, (Interruptionas).

stands adjourned to meet agein to-
morrow at eleven,

1897 b,

The Lok Sabha then adjournad pll
Eleven of the Clock on Thursdsy,
May 25, 1087 Jymistha 4, 1880 (Baks).



